Saturday, March 2, 1963/
Phalguna 11, 1884(Saka)

LOK SABHA
DEBATES

Third Series
Volume XIII, 1963/1884 (Saka)
[February 18 to March 2, 1963/ Mazha 29 to Phalguna 11, 1884 (Saka))
L]

FOURTH SESSION 1963/1884-85 (Saka)
(Vol. XIII comtains Nos. I to 10)

LOK SABHA SECRETARIAT
NEW DELH]



¢ CONTENTS
[THIRD SERIES, Vol. XIII]

[February 18 to March 2, 1963/ Magha 29 to Phalguna 11, 1884 (Saka))

No. 1.—~Monday, February 18, 1963/ Magha 29, 1884 (Saka)

Obituary reference
Re : Interruptions and Wnlkmm durmg Prﬁ]dtl’ll sAddress
President’s Address laid on the Table .
President’s assent to Bills . i 5 : =
Papers laid on the Table
Major Port Trusts Bill and Constitution Amendmmt Hl.lls-—
Extension of time for presentation of Select Committee and I oint
Committee Reports respectively .

Daily Digest}
Ne. 2.—Tuesday, February 19, 1963/ Magha 30, 1884 (Saka)
Oral Answers to Questions—

*Starred Questions Nos. T to 6 and g to 12
Written Answers to Questions—

Starred Questions Nos. 7, 8, 13 to 27 and 30

Unstarred Questions Nos. I to 50
Re : Incident during President’s Address
Calling Attention to Matter of Urgent Public Impomuce—

Accident in Jamuna colliery . . .

Re : Motion for Adjournment

Papers laid on the Table

Demands for Supp!e‘memnry Grants (Rulways) 1962-63
Demands for Excess Grants (Railways) 1960-61.
Business Advisory Committee—

Twelfth Report
Estimates ComTince—

Twenty-second and Twenty-third Reports. : .
Central Sales Tax (Amendment) Bill—Introduced . .
Railway Budget, 1963-64—presented . .
Committee to investigate the conduc‘l of certain Mmben durmg

President’s Address
Delhi Rent Control (Amendment) Bd.l .

Motion to consider, as passed by Rajya Sabha . ) .

Clauseszand1 . . . . P .

Motion to pass, as amended . : B ¥ .
Agricultural Refinance Corporation Bill—

Motion to consider . . .

Motion re ; Maintaining prices of mcnml commodlm:s at maonable'levell
Daily Digest . . . . R .

CoLUMNS
1-2
2—1I0
10—31
3r
31—33

34—38
39—43

43—82

83—93
93—123
124

124—127
127
127—32
132

133

133

133
134
134—72

+ 173-74, 200
175—37
175—83

' 183—587

1-8?

. 187—200,200—228

228—56
257—64



[

No. 3.—Wednesday, February 20, 1963/ Phalgwna 1, 1884 (Saka)
Oral Answers to Questions—
Starred Questions Nos. 31 to 42
Written Answers to Questions—
Starred Questions Nos. 43 to 55 g : .
Unstarred Questions Nos. 51 to 86, 85, 89, o1 and 92
Calling Attention to Matter of Urgent Public Importance—

Reported unemployment among artisans and goldsmiths
Papers laid on the Table
Estimates Committee—

Fourteenth and Fifteenth Reports
Panel of Chairmen =
Motion re: Twelfth Report ot‘ Busmess Admory Comrrunec

Motion on Address by the President
Lily Digest . ) .

No. 4.—Thursday, February 21, 1963/ Phalguna 2, 1884 ( Saka)
Oral Answers to Questions—
Starred Questions Nos. 56 to 70
Written Answers to Questions—
Starred Questions Nos. 71 to 82 . .
Unstarred Questions Nos. 94 to 100 and 102 nud 124 .
Calling Attention to Matter of Urgent Public Importance—

Visit of Joint United States—Commonwealth Air Mission to India
Demands for Supplementary Grants (General), 1962-63 . . .

Public Accounts Committee—

Sixth Report B 5
Petition re: Defence of India (&mcndmcm) Rui:s telaunx to Gold Conuol .
Government of Union Territories Bill—Introduced i
Motion on Address by the President . P f
Daily Digest . . . . . .

No. s.—Friday, February 22, 1963/ Phalguna 3, 1884 (Saka)

Oral Answers to Questiops—

Starred Questions Nos. 83 to 94, 96 to 99 and 101 to 104
‘Written Answers to Questions—

Starred Questions Nos. 95 and 100

Unstarred Questions Nos. 125 to 129, 131, 133 to :43 lnd 150
Calling Attention to Matter of Urgent Public Importance—

Proposed Malaysia Federation . . .

Papers laid on the Table . . . ;
Hindu Succession (Amendment) Bill laid on the Table—
Opinion laid on the Table

COLUMNS

265—303

303—12
312—35

336—37
337

337-38
338
338—4
340—471
473—76

477—517

$17—26
526—43

S544—47
547

548

548

548
549—668
669—72

673—719

719-20
720—35

735—37
737—42

742



Estimates Committee—

Twelfth and Seventeenth Reports . 742
Business of the House . : . 742-43
Motion on Address by the Prcsldem . 743—807
Bills Introduced—

1. The Hindu Marriage (Amendmen'() Bill (Ameudml of secrion 13)

by Shri D.C. Sharma 807

2. The Young Persons (Hum.ful bhcaums) Amcndmcnt Blll

(Amendment of section 2 ) by Shri C. K. Bhattacharyya . . i §07-08

3. The Working Journalists (Conditions of Service) and M)sctllnneous Pro-
visions (Amendment) Bill (!rueman of new section 7A4) by Shri C. K.

Bhattacharyya . . . . B go8
Central Silk Board MMCm) Bill (Amemimm q,f section 4 and 6) b?
Shri Sham Lal Saraf:
Motion to refer to Select Committee . 80B—43
Length of Cinematograph Films (Ceiling) Bill by Shri Ra.meshwm' Tann.n—
Motion to consider . 5 i 843—68

Child Marriage Restraint (&mendmem) Bill (Asumi'm it af section 2 and 3)
by Shri D. C, Sharma

Motion to circulate . 869-70
Business Advisory Committee—
Thirteenth Report 870

Daily Digest . 871—76



CoLUMNS
No. 6—>Monday, February 25, 1963 Phalguna 6, 1884 (Saka)
Oral Answers to Questions—

Siarred Questions Nos. 105 to 114 877—915
Written Answers to Questions—

Starred Questions Nos. 115 to 132 . . 916—30

Unstarred Questions No. 141 to 176 and 178 to 195 . 931—57
Calling Attention to Matters of Urgent Public Importance—

1. Collapse of wall of masonry tank in Military Lines, Saugar ; and 958-59

2. MNationalisation of Banks in Burma and its effect on Indian banking 959
Papers laid on the Table - . . . 960
Business Advisory Committee—

Thirteenth Report . . . . . . . . 961
Motion on Address by the P'regdem . . . . . . . 96I—II30
Daily Digest . . , . " . . . . . . II3I=—34

No. 7.—Wednesday, February 27, 1963/ Phalguna 8, 1884 (Saka)
Oral Answers to Questions—
Starred Questions Nos. 133, 134, 148 and 135 to 143 1135—73
- Written Answers to Questions—

Starred Questions Nos. 144 to 147 and 149 to 152 1174—78

Unstarred Questions Nos. 196 to 233 : . 1178—g9
Calling Artention to Matters of Urgent Public Importance—

1. Intrusion of armed East Pakistan Pol:cem:n into Indian waters in the
Ganges on 18th February . . . 1199—I1201
2. Statement on nationalisation nfCommcmal Banks in Bu.rma . . . 1201—0%
. Papers laid onthe Table . - . . . : . g . . . 1205—07
Committee on Private Members® Bills and Resolutions—

‘Thirteenth Report . M : 5 1207
Statement re : Freight concessions to cxport Iniﬁc . 1208—09
Motion on Address by the President . . 1209—I1352
Daily Digest . 1353—58

.
No. 8.—Thursday, February, 28, 1963/ Phalguna 9, 1884 (Saka)
Oral Answers to Questions— .

Starred Questions Nos, 153 to 166 . 1359—1400

Short Notice Question No. 1 . . 1400—03
Written Answers to Questions—

L]

Starred Questions Nos. 167 to 170 and 172 i 5 1403—06

Unstarred Questions Nos. 234 to 239 and 241 to 260 . f 1406—22
Papers laid on the Table : . . 1422==25%
Marine Insurance Bill— .

Report of Joint Committes 1425
Estimates Committee— N

Thirteenth & Twentieth Reports . B . f 1425

emands for Supplementary Grants (Railways), 1962-63 . . 1426—79



CoLuMNs

Agricultural Refinance Corporation Bill . 1476—1528
Motion to consider z = i . 1476—1502
Clauses 2 to g7and 1 . . . . 1502—I9
Motion to pass, as amended . . . 1519 28

General Budget, 1963-64—presented 1529—64

Bills Introduced—

1. Finance Bill, 1963 i . . . 1565

2. Super Profits Tax Bill, 1963 . . " . 1565-66

3. Compulsory Deposit Scheme Bill, 1963 . . . 1566

Daily Digest . 2 K " = i 3 f . 1567—72
No. 9.—Friday, March 1,"1963' Phalgunna 10, 1884 ( Saka)

Obituary reference—

Demise of Dr. Rajendra Prasad g . f . " . 1573—84

Daily Digest . . . B : . = . . . 1585-86

No. 10.— Saturday March, 2, 1963kadi 11, 1884 (Saka)
Oral Answers to Questions
Starred Questions Nos. 194 to 206 and 209 . 1587—1625
Written Answers to Questions—

Starred Questions Nos. 173 to 193, 207, 208 and 210 to 222 . . 1525—46
Unstarred Questions Nos 261 26; ;64. 266, 367, 269 to 310 lnd 372
to 350 . . . 1646—1730
Calling Attention to Matter of Urgent Public Importance—
Reported entry of Naga hostiles into India throush Mampur . : . 1730—34
Paperslaid on the Table . . . . . 1735—38
Message from the President . . . f . . . . f 1738

Committee to investigate the conduct of certain Members  during
President’s address

Extension of time for presentation of report . . . . g s 1738
Message from Rajya Sabha . . . . . . f . . . 1739
Business of the House . . ; . ) . . . I739—42
Appropriation (Railways) Bill, rgﬁ;—mtmduced . . . . . . 1742—43
Railway Budget—General discussion i . . . . . 1743—1848
Daily Digest " . . . . . . . . . . . 1849—s8

N.B.—The sign+ marked above the name of a Member on Questions which were orally answered
indicates that the Question was actually asked on the floor of the House by that Member.

GMGIPND—LS T—2818 (Aj) LSD— 18-3-63—93(.



LOK SABHA DEBATES

1587
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Saturday, March 2, 1963/Phalguna
11, 1884 (Saka)

——

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Looting of Railway Property by
Students

..".

Shri L. M, Singhvi:

Shri P. C. Borooah:

Shri Mohan Sarup:

*1%4. < Shri G. Mohanty:

] Shri Kajrolkar:
| Shri Krishna Deo Tripathi:
{ Shri M. S. Maorti:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that a group
of students broke into a reserved com-
partinent of the Jhansi Passenger at
Unnao Station and looted property
aftter beating the passengers; and

(b) if so, what action was taken hy
the railway authorities in the matter?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) Yes, Sir.

(b) The Police was immediately in-
formed, who with the help of Railway
Protection Force Contingent’ jointly
arrested a number of students and
brought the situation promptly under
control

Dr, L. M, Singhvi: Have the Gov-
ernment made a study of similar in-
cidents in this region during the last

2818 (Ai) LSD—1.

1588

two years and, if so, have they taken
action to consult the university and
college authorities?

Shri Shahnawaz Khan: Yes,  Sir.
Unfortunately incidents of this nature
have been taking place in this region.
We have been writing regularly to
the hon. Chief Minister of the State.
We have also contacted the heads of
various institutions and we have been
trying to seek their co-operation in
this matter.

Dr. L. M. Singhvi: We are anxious
to know the details of the property
looted and injuries inflicted on  the
passengers,

Shri Shahnawaz EKhan: The com-
partment was occupied by the military
personnel—21 of them. Most of the
students  were travelling without
tickets on the Republic Day ang they
tried to force entry into that compart-
ment, The military personnel resist-
ed. Since there wag a huge crowd of
students, they injureq a large number
of the mi'itary personnel, and property
worth about Rs. 700 was stolen of
which Rs. 300 was recovered on the
spot. About 535 arrests were made.

Shri S. M. Banerjee: Did any meet-
ing take place between the railway
authorities and the teachers and princi-
pal of the particular college or colleges
concerned and, if so, what was the
resuil?

Shri Shahnawaz Khan: If the hon.
Member refers to thig particular inci-
dent, the district magistrate called a
meeting of the heads of different in-
stitutions where all of them unani-
mously condemned the hooliganism on
the part of the students and pledeed to
give their co-operation to restore pub-
lic law and order among the student
community,
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Shri Hari Vishnu Kamath. Has any
simuiar incident been reported to Lhe
Government in which, I believe, a
railway guard was murdered and
where police action was frustrated by
someone higher—up to whom one or
other of the student culprits was
related?

Shri Shahnawaz Khan: No, Sir. I
would like to deny  this insinuatina,
No incident of this nature has taken
place.

Shri Sinhasan Singh: Are Govern-
ment going to devise any means to
check this hooliganism 1esorted to by
the students on the 153th of August
and or 26th of January every year as
they do it after declaring that thcre
would be ticketless travel and every-
thing free? Have they devised any
means to check these things?

Shri Shahnawaz Khan: The means
that are used are very well-known to
my hon. friend. There is the usua.
system of checking tickets where a
magistrate also travels in the train
and he has a large number of ticket
collectors and also a squad of police.
. By these means we are *rying to check
this situation,

Shri Tyagi: I would ike to know
as to how these students or the others
without tickets manage to go to the
platform. Is there no check on them
at the gates to the platform so that
people without platform tickets could
not enter the platform?

Shri Shahnawaz Khan: There are a
few ticket colleclors at the gates Lut
when a mob of students numbering
some hundreds or thousands comes, and
forces entry they are rather helpless.

Shri G. Mohanty: May I know if the
compartment wag reserved from 9 D M.
to 6 AM. or for the whole day andi
also the time of the occurrence?

Shri Shahnawaz Khan: The compart-
ment is generally reserved for the
night. This incidemt took place st
about 11:20 P.M.
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Agricultural Production

e
Shri Subodh Hansda:
Shri S. C. Samanta:
Shri M. L. Dwivedi:
Dr, L. M, Singhvi:

| Shri P. R. Chakraverti:

[ Shrimati Jamuna Devi:

Will the Minister of Food and Agri-
culture be pleased to state:

*195.

(a) whether Government have cui-
lected the statistics of crop production
of all the areas covered by the package
programme in the last crop year;

(b) if so, which areas have been able
to reach the target of production and
the increase in production, district
wise; and

(c) if not, the reasons for mot re-
aching the target?

The Minister of State in the Ministry
of Food and Agriculture (Dr. Ram
Subhag Singh); (a) to (c). A siate-
ment is laid on the Table of the
House. [Placed in Library. See No.
LT-887/63].

Shri Subodh Hansda: In the state-
ment, figures for 1960-61 and 196161
only have been given. The latest
figures have not been given. Howeves,
the statement says that the production
has increased. May I xnow whether
the Government have any knowledge
of the cost of production of this in-
crease per acre and, if so, how far it
has gone up in comparison to the cosi
of production incurred by the culti-
vators?

Dr, Ram Subhag Singh: Actually, s0
far, no acreage study of the cost ot
production has been made.

Shri Subodh Hansda: May I lkuow
whether it js a fact that in the current
year the fertilisers as well as water for
irrigatien have not been supplied dur-
ing the time of transpl.ntation and
that ig why the production this year
has gone down?

Dr. Ram Subhag Singh: There is no
question of production going down be-
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cause, as will be obvious from the
statement, the production has increas-
ed in all the seven districts; therc are
seven districts. The consuinption cf
fertiliser has also increased from 54,0U0
tons in terms of nitrogen in 196U-€1
to 90,000 tons in terms of nitrogen in
1061-62, It is likely to go up to 1,65.000
tons this year, that means in 1962-63.

Shri S. C. Samanta: May I know
whether the hon. Minister is of opinion
that the increase in production in 1961-
62, would have been more, if the dis-
trict agricultural officers were given

Mr. Speaker: Why ask for opinion?
Why not facts?

Shri S, C. Samanta: Whether he is
of opinion.

Mr. Speaker: Shri M. L. Dwivedi.

st wo wTo fridt : 9uw # @Y
gfc gf @ 92 g¢ WX W UF &1 wi
@t g & w9 fF gx g faw @w ¥
gt 75 @z 7 gl giaad
o A g § 7

Tro ww gun fag : Ivw ¥ Ffg
FIH ¥ o o3F 7 79 & 97 9
aR @® F 9 2 | T €% &l
& 9T A 31 ATAT ® A1 9 F q R
qet a1 gl 5 7 fad ar oF A
I # afz & & wF | *few afg
gt & 7 Ry v ¥ o wiew W
w2 wfTma & w409 1

Dr. L. M, Singhvi: What is the tolal
quantitative increase in the production
of ‘these three crops mentioned in the
statement in these package districts,
and what is the total cbst of the pack-
age programmes in these districts?
What is the proportion inter se?

Dr. Ram Subhag Singh: In different
districts the proportion 1s different.

Dr, L. M. Singhvi: The overall pro-
portion, and the expenditure.

Dr. Ram Subhag Singh: The overall
proportion is about 15 per cent. in-
crease in al] the districts. The expen-
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diture is about Rs. 1 crore in  each
district in a period of five years.

Super Tanker

+
Shri Bishanchander Seth:
Shrimati Savitri Nigam:

Shri M. L. Dwivedi:

*196.-! Shri Heda;

Shri Rameshwar Tantia:

Shri Subodh Hansda:

| shri 8. C. Samanta:

Will the Minister of Transport and
Communications be pleased to state.

(a) whether it is a fact that the
Shipping Corporation of India nas
signed an agreement with the Hitachu
Ship-building and Enginering Com-
pany of Japan for construction of a
Super Tanker;

(b) if so, the details of the agrec-
ment;

(¢) when the tanker is scheduled to
be delivered; and

(d) what will be the fotal foreign
exchange involvement?’

The Minister of Shipping in the Min-
istry of Transport ang C ni-
cations (Shri Raj Babadur): (a) to
(d), A statement is laid on the Table
of the House.

STATEMENT

The Shipping Corporation of India
Ltd., signed an agreement with M/s
Hitachi Ship-building and Engincer-
ing co. Ltd.,, Tokyo, Japan on  30th
January, 1963 for the consiruction of
an ocean-going super tanker of 32.54(0
DWT at a price of U.S. $4,710,000,
Ten per cent. of this price ig payakle
on delivery and the balance :n seven
equal yearly instalments with interest
at the rate of 5°5 per cent. per annum.
The tanker is to be delivered within
sixteen months fromn the effective date
of contract but not earlier than the
81st March, 1964.

The contract is to be effective inter
alia on the Corporation singing a satis-
factory agreement with M/s. Caltcx
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(India) Ltd. for a long-term charter
of the tanker. The Corporation have
since signed an agreement with Caltex.
In view of this agreement, the speci-
fications of the tanker in regard to
deadweight, speed etc, and conseguent-
ly its price will require modificatior.
These are at present under negotiati~n
and the final contract is expected to be
signed soon.

Mifamaz s wmawg
EFT A WA A ¥ a2, SEy
a1 gt & # foEmcis o @
ST AT W AR a9 F1 ATT@FAT
grit 7

oY T TFEL g FE AT IHT
1fgd q9 A FAT FF AR A 1AV
g HUA 6T A HT FHAT |

Shrimati Savitri Nigam: May 1
know how long it will take to com-
plete this tanker and whether the
Indian Government will have to pay
this money in rupee or in any other
form?

Shri Raj Bahadur: The tanker will
take 16 months from the date when the
contract becomeg effective. The pay-
ment will of course be made: it is 10
per cent. on delivery and ihe balance
in seven instalments.

SBhrimati Savitri Nigam: My quertion
is whether it will be paid in rupees or
in foreign exchange,

Shri Raj Bahadur: These payments
are to be made in foreign exchange,
because it is a Japanese frm.

st qo @vo fIN : W Y TWW
fegr & 9EH faam £

“The Corporation have since
signed an agreement witih Caltex
In view of this agreement, the
specifications of the tanker in
regard to deadweight, speed, etc
and consequently its price will re-
quire modification.”

¥ srrar wmear § fR s mfe-
fedww o Wk fom g2 aw grm o
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oY Y ag ;T T A IR
ferar T QT & 99 FT AEH 3. ¥ FAF
%o & o gEer wfE {§ =" @
T § 1 sifom Y W ©Y g F oSt
T F g1 I 1 o g FW G
aFal g, R Sad fay efafedas
HolY §3 I & 21 |

Shri Rameshwar Taatia: May I
know how the requirements of foreign
exchange will be met and whether the
cost of the tankers will be debited te
the shipping development fund?

Shri Raj Bahaduor: The first 10 per
cent, will, of course, have to be pr.-
vided for on the basig of some, forcign
exchange loan or from free foreign ex-
change resources. The ba'ance will
be provideq for by the earmings of the
tanker itself

Shri Subodh Hamnsda: From the
statement, I find that the Corporation
hag entered into an agreement with
Messrs Caltex (India) Limited for a
long-term charter of the tanker. May
I know why this arrangement has been
made and why it is not sold outrigiit
to them?

Shri Raj Bahadur. Caitex, Burmah-
Shell and Esso are the main impor-
ters of crude oil and naturally we
would like that instead of using foreign
tankers, they should use our tankers.
It is to our advantage that we have
come to some sort of arrangemcnt
with them to charter this tanker for a
period of 10 wvears at a given agreed
rate of 17 shillings per metric ton per
month.

Shri Heda: What would be the sav-
ngs in the foreign exrhange by using
this tanker, in view of the savings in
the freight rates?

Shri Raj Bahadur: As I said, it has
been chartered at the rate of 17 shil-
lings per ton per month, which would
work out to about £ 27,000 or £ 28,000
approximately,
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Master Plan for Development of
Tourism

+
f Shri Surendra Pal Singh:
7\, Shri P. BR. Chakraverti:

Will the Minister of Transport and
Communications be pleased to stawe

*197.

(a) whether it is a fact that somne
months back the Union Government
set up a Study Group to prepare a
Master Plan for the integrated deva-
lopment of selected areas of tourist
interest in the country; and

(b) if so, how far the work of mak-
ing this Master Plan has progressed
so far?

The Minister of Shipping in the Min-
istry of ‘Transport andg Commumi-
cationg (Shri Raj Bahadur): (a) Yes,
Sir.

(b) The Working Group started ils
work about the end of October, 1362
and has already  visitedq one tourist
area e.g., Auranrabad-Ajanta-Ellora
with a view to prepare a plan for its
integrated development. A similar
survey of the coast-line betwzen
Quilon and Kovalam for development
as a sea-side resort Is being made
shortly.

Shri Surendra Pal Simgh: While
working out this Master Plan for the
integrateq development, would the
study group make any efforts to elicit
the opinions of foreign experts on the
subject, because foreign experts alone
ecan say what are the exact require-
mentg of the foreign tourists?

Shri Raj Bahaduor: T would not sub-
scTibe to the idea that foreign experis
alone can tell us about this. If possi-
ble, we shall try to get the advice of
foreign experts also. The idea is that
we want to have an integrated deve.op-
ment of the tourist centres, rather
than providing one tourist bungalow
one canteen, etc. without the necessary
facilities for water, sanitary arrange-
ments, roads, etc,

Shri Surendra Pal Singh: Apart from
the lack of other small amenities in
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tourist centres, one main thing the
tourists always complain about is the
sub-standard quality of food served in
the smaller rest houses and hotels in
the tourist centres. May I know whe-
ther any arrangements are now being
made to improve the catering arrange-
ments in these places?

Shri Raj Bahaduar: That is also ene
of the matters to be gone into by this
study team.

Shri P, R. Chakraverti: May I know
what would be the financial involve-
ments of this scheme and to  what
extent the State Governments will be
asked to share in them?

Shri Raj Bahadur: That will depend
upon the shape and extent of the pro-
posals made by the study group.

o wiffarg @ : Ag ST AT
e AT WY T IWT ATEay &
&t wmEt #1 e T s,
Y IOAUEe AT &1, 41 F#41% famw
o § o frdeo frar s ?

NN S
g et Fr fader fRa s

st oo fag : #7329 A
g 5o ¥ e aew oA qmd
BT FT FLEHT F1 qg 90T & o 907
g 997 F91 F7 fewaw § wmar o
a1 T A AR A" g1 awdr g 7

st T @Y W § gH ST
FRA UFEAT AT G147 & HAT T
Re FUT F | AT WA zfoem &
UG A BN A T UES qgl
faer | fogrem @ FE T g
fr zfow it 71§ wode @ & afe
qg 9T TERT TEEE § |

Shri P, R. Patel: Mudhera temnle
in Gujarat, a very old temple of
thousand years is visited by maay
foreigners every year. May I know
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why that place is not included in this
master plan?

Shri Raj Bahadur: We are just con-
centrating on a few selected spats—
a sea-side resort, a hil stalion, snae
out of the way place ke Khajuraho
or a place famous for painting or scui-
pture like Ajanta or Ellora—and nct
each and every place of tourism,

Shri Sham Lal Saraf: May I knuw
whether in this master plan it i en-
visaged to keep the coualry open {ov
foreign tourists all the year round?

Shri Raj Bahadur: I do not tuirk
we place any restrictions on tourists
coming all the year round.

Foreign Participation in Indian Ship-
ping companies

+

[ Shri A. K. Gopalan;
Shri P. C, Borooah:
Shri D. C. Sharma:
Shri Dinen Bhattacharya.
Shri P. R. Chakraverti:
Shri Hem Barua:
Smt. Renu Chakravartty:
Shri Morarka:
*198.{ Shri Heda:
Shri Raghunath Singh:
Shri Bhagwat Jha Azad:
Shri Bhakt Darshan:
Shri Mohammad Elias:
Shri Indrajit Gupta:
Shri Basappa:
| Dr. L. M. Singhvi.

{_ Shri Sidheshwar Prasad:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether the National Shipping
Board has decided to in<rease the per-
missible share of foreign capital par=
ticipation in Indian Shipping Com-
panies from 25 per cent. to 40 per c.nt,;
and

(b) if so, the reasons thcrefor?

The Minister of Shipplag 'n the Min-
istry of Transport and Communi-
cations (Shri Raj Bahadur): (a) Yes,
Sir. The National Shipp':g Doard
has made a recommendaucn to  this
effect.
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(b) The following reasras hava beca
given by the Board for increasing the
quantum of foreign participation in
Indian shipping:—

(i) acute shortage ol foreig.. ex=
change which has been swand-
ing in the way of expansion of

our fleet;

(ii) present national emergeiry
which requires spcedy de-
velopment of our metchart

fleet.

Shri A. K Gopalan: May I kncw
whether the National Shipowrers'
Association has opposed ‘he incirazed
foreign participation; anu, £ so, what
are the reasons for the same?

Shri Raj Bahadur: Some scctions of
national shipowners had really not
favoured this proposal of increasing
the foreign participation in pur ship-
ping ventures. But I dunk, by aud
large, the opinion has been n tavear
of it and the matter is at pr-sent under
consideration.

Shri A. K. Gopalan: May 1  know
what will be the effect of Lnis on the
shipping industry?

Shri Raj Bahadur: We hav~ got cer-
tain proposals already uader ous cun-
sideration, which are based upun in-
creased quantum of foreign partici-
pation, In case that higrer percentage
is allowed, it will be possinle {o under-
take them and we shall b2 1n a pari-
tion to add tu our shipping tonnage at
a more accelerated rate.

Shri Hem Barna: In vizar the re-
commendations of the Shipying Brard
for jncreased foreign participation,
may I know whether Government
have visualised any safeguards against
foreign shipping controiling our ship-
ping and safeguards in the interest of
security also?

Shri Raj Bahaduor: There is absolute-
ly no dange:r of foreign shipping in-
terests controlling our shipping, be-
cause Section 21 of the Mesc™ant Ship-
ping Act provides that the Chairman,
the Managing Director sn+ as many
as 75 pe- ceni, of the director shall
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‘be Indians, whatever be tne quantLm
-of participation. We, therefure, do
not think that Indian shipping in-
terests wul be affected in any way.

Mr. Speaker: Dr. Singhvi—

Shri Hem Barua: Sir, ituc second
part of my question about szcurity has
not been answered.

Mr. Speaker: He has already ans-
wered that there is nu dungel w
security.

Shri Hem Barua: No, Sir; he has not
said anything about security.

Mr. Speaker: He has,
Shri Raj Bahadur: About what?

Shri Hem Baruwa: About danger to
the security of the countty

Shri Raj Bahadur: I do not think
there is any danger to the security of
the country, Sir, because the ships are
registered under the In‘ici Flag ind
they are under our conlro.

Dr. L. M. Singhvi: May I know by
what time this increase in  foreign
participation would be brought into
effect?

Shri Raj Bahadur: The matter is at
present under consideration of the
Government in consultation with the
Flanning Commission. The Shipping
Board has made these recommendations
kedged in with certain  conditions.
Those conditions are Lhat this quautuin
of increased participation shou!d be
allowed cnly in tramp and bulk cargo
carriers. They are at present under
examination—whether it is possible
to do that—because that would per-
haps necessitate an amondment of the
section which is not cdntemplated,

Shri Heda: May I know how many
Indian shipping companies are there
with foreign participation in capital
and whether they had made any re-
presentation in this regard?

8Shri Raj Bahadur: Ever since this
provision was enacteq in 1958, only
one shipping company has been able
1o secure foreign participation.
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Shri Bhagwat Jha Azad: Is it a fact
that even before the recommendation
was made by this committee there were
offers from foreign interests for parti-
cipation and that was one of the im-
portant reasons which influenced the
decision of this commuitiee?

Shri Raj Bahadur: The reply is in
the affirmative.

Shri P. R. Chakraverti: Is it a fact
that other facilities arc made avail-
able like deferred payments, in terms
of which » major portion of the price
of the ship is paid from foreign ex-
change earnings?

Shri Raj Bahadur; We have been
banking on that particular device
for increasing shipping tonnage. W=
have allowed quite a number of
schemes on deferred payment basis.

Shri Basappa: To what extent do
they expect to increase it if foreign
participation is allowed up to 25 per
cent. and to what extent do they ex-
pect to increase it if 1t is allowed ap
tc 40 per cent.?

Shri Raj Bahadur: There is already
one shipping company which has coma
into being with foreign participation
te the extent of 25 per cent. We have
a2t present three proposals under con-
sideration where a request has been
made for increase in the quantum of
foreign participation.

Shri Ramanathan Chettiar: May I
know whether the [orcign participants
ir. Indian shipping will be allowed ‘o
repatriate their dividends? Is it one
of the conditions?

Shri Raj Bahadur: Yes, to the ex-
tent they are due to the foreign part-
ners and also their initia]l investment,
That is governed by the Reserve Bank
rules,

Economy in Civil Aviation

*199. Shri Harish Chandra Mathur:
Wi'l the Minister of Transport and
Communications be pleased to state:

(a) the economy being effected in
Civil Aviation in the context of the
present emergency; and
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(b) what stands in the way of the
two Corporationg being amalgamated
particularly in the light of new
developments?

The Deputy Minister in the Ministry
of Transport and Communications
(Shri Mohiuddin): (2} The need for
effecting utmost economy in the con-
text of the present emergency hass
been emphasised to tue two Air Cor-
porations, who have taken appropriate
steps in this regard.

(b) The Estimates Committee in
their 41st Report on Air-India had also
recommended that Government should
review the question of a common Cor-
poration. The Government had then
examined the position and came to the
conciusion that the review proposed by
the Committee cannot be undertaken
till the end of 1965 inview of the
loang secured by Air-Indis from the
U.S. Commercial Banks for financing
their Boeing project. The position re-
mains unchanged.

Shri Harish Chandra Mathur. May
I know if it is not a fact that on the
one hand the Indian Airlines cannot
cater to the needs of the tourist traffic
on the trunk routes and are thinking of
purchasing new planes while, on th=
other hand, Air India has its Boeinz
waiting the whole day before it leaves
on international flights ip the evening?
How do we justify this colossal waste?

Shri Mohinddin: The hon. Member
knows that Air India is running a
service between Bombay and Delhi,
The capacity which the hon. Member
just referred to is being utilized to
the extent possible.

Bhri Harish Chandra Mathur: Is it
the contention of the hon Minister that
Air India’s spare capacity is being ful-
1y utilized and there is no further
scope for utilisation between Bombay-
Calcutta and other trunk routes? Is
it also not a fact that there is colossal
waste, again, on publicity to the tune
of about Rs. 1 crore by Air India
itself, about which a leading article
appeared in The Hindustan Times?

Shri Mohiuddin: Ag far as utilising
the spare capacity of Air India is con-
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cerned, that guestion is always under
consideration. Taking into account
the requirements of Inaian Airlines on
the one hand, and the capacity which
can be spared by Air India on the
other, the capacity will be utilized ful-
ly. As far as advertisement is con-
cerned, we have informed them of the
need for economy in expediture. But
I may inform the hon. Member that
odvertisement is also necessary for
attracting traffic and a lerge amount
i= spent by foreign airlines on  ad-
vertisement,

Shri Tyagi: To the extent of Rs. I
crore?

Shri Kashi Ram Gupta: May I know
whether the introductior of Fokker
Friendship type of planes has resulted
in economy in fuel and in other as-
pects?,

Shri Mohiddun: I think that is true,
The problem of economising in fuel is
constantly under consideration.

Shrimati Renuka Ray; The hon
Minister has stated that economies are
being effected. What are the items
ir which economies have been effect-
ed?

Shri Mohiuddin: It is rather difficult
to give the various items on which
economy is effected. They have been
asked to effect economy all round.

Shri Harish Chandra Mathur: What
ic the overall effect of this economy?

Mr, Speaker: Ordar, order. Shri
Tyagi.

Shri Tyagl: The hon. Minister could
not yet admit before the House whe-
ther more than Rs. 1 crore ig being
spent on advertisement as we  hear,
Is that the figurae for advertisement?

Bhri Mohiuddin: I have not read the
article to which the hon. Member has
referred. Neither have I the figures
ebout advertisement. All ¥ can say is,
as I have said, advertisement is neces-
sary and quite a substantial amount
is spent on advertisement by compet-
ing foreign airlines.
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Shri Tyagi: Advertisement fo the
fune of Rs, 1 crore?

Shri Hem Barua: Rs. 1'32 cyores.

Mr. Speaker: Order, order, Shri
Malhotra.

Shrimati Renuka Ray: Sir, my ques-
tion has not been answered.

Mr. Speaker: What does she want
to know further?

Shrimati Renuka Ray. Could he tell
us what economies are being effected?
He can mention at ‘easi one or two
items,

Shri Mohinddin: We have not yet
got the report as to what items spec-
ially are under the subject of economy.
I hope, they are economising all-
round.

Shri Inder J, Malhotra. I can under-
stand the need for putlicity regard-
ing Air-India in foreigrn countries but
I would like to know why Air-India’s
publicity campaigns are so necessary
even within the country.

Shri Mohinddin. I may remind the
hon. Member that ever in India there
are tourists and other visitors coming

_from Europe, Japan and all other
places who are free to travel by any
mirline they like. The advertisement
ig necessary for them.

Mr. Speaker: The hon. Minister must
have realised by now how exercised
hon. Members feel on this matter.
Therefore he will kirdly look into it.

Shri Harish Chamdra Mathur: Sir,
my submission is that thig question is
regarding economy ansl the hon,
Minister has not been able to give us
any idea as to what economies are
being effected. After all, they are
supposed to come prepared. I pointed
out to one particular item, A sum of
Rs. 1,32,00,000 is being spent on publi-
city alone and the hon. Minister does
not even seem to know whether this
much amount is being spent or not.

Mr. Speaker: The ecoromy that was
primarily iftended, so far as this
question ig concerned, was by amalga-
mating the two Corporations.
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Shri Harish Chandra Mathor: Thaz
is part (b) of the question. Part (a)
of the question ig about economy in
the light of the present emergency and
the particular development that even
big international airlines, three or fuur
times bigger than Air-India, are am-
algamating.

Mr, Speaker: We cannot go into that
matter of policy. He says that Gov-
ernment have come to the conclusion
and have taken a decision that for the
present there is no need for amalga-
mating them or that they will review it
some time afterwards. But I will
again ask the hon  Minister to look
into the matter, It is a question on
which hon. Members feel excited

Shri Tyagl: May I add, Sir, that we
are answerable to the people's criti-
cism and if there is so much of wastage
on advertisement.....

Mr. Speaker: Order, order. I am
asking the hon. Minister to look into
it and explain to hon, Members or put
all these facts befgre the House some
time.

Shri Priya Gupta: May T seek =
clarification?

Shri Inder J. Malhotra; He may
make a statement regarding this,

Mr, Speaker: I have asked him #o
do that.
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st gIraTH qu . [(a) to (c). Reports from the -

. . States indicate that the Village Volun-

At o fao wifew - teer Force and Defence Labour Bank

1 ‘Tﬂ'ﬂﬂ qa% Schemes have been inaugurated in

.L”ﬂ iw'} . most of the Panchayats on the 26th
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January. The response to the scheme
has been generally good, though it
differed from area to area and village
to village Liberal donations to the
Defence Labour Banks have been
reported from  Andhra  Pradesh,
Kerala, Madhya Pradesh and Madras.
With these donations, work has been

started  primarily on agricultural
schemes.
(d) No Sir. According to the

Scheme, labour is commuted at the
prevailing local wage rate.]

Shri P, R, Chakraverti: By what
methods the activities of the Youth
Clubs; and Mahila Mandals have been
integrated in this new concept?

Shri Shyam Dhar Misra: The
scheme of Village Volunteer Force
which includes the scheme of Defence
Labour Banks will be on the support
of Mahila Mandals and Yuvak Dals.
As a matter of fact, there is to be a
small wing for women also. So, all
the sections will be mobilised and
their association will be necessary.

Shri P. R. Chakraverti: To what ex-
tent the option to make cash contri-
butizn in Lieu of labour has been .
exercised?

Shri Shyam Dhar Misra: The option
is in regard to all those persons who
cannot contribute labour or who are
not physically able to contribute
labour. They can donate in terms of
money at the wage rate prevailing in
the wvillage.

Shri Bhagwat Jha Azad: May I
know what the Government proposes
to do to remove one of the chief
hurdles in raising the village volun-
teer force, that ig the paucity of train-
ed personnel for raising such force in

the villages?
.

Shri Shyam Dhar Misra: The
success of the scheme will actually
depend on good training. That is a
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part of the scheme itself, At all
levels there is programme for train-
ing. There is the Dalapathi who will
be trained at the bleck level. There
will be the village volunteer force
which will be trained by the Dala=
pathi, The training of the Dalapathi
may be for two to 3 weeks and for
the willage volunteer force, it may go
from 3 to 5 days

st #o @ve fradt : & 77 S
wrear g fF afao s 3% &1 W
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FW Y A T AT g @A |
Shri Ranga: May I know whether

the Guvernmexg of India proposes to
impose this thing on all the States or
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whether they ‘want. to give freedom
to the States to decide whether they
would insist upon this on men or
women or make any special qualifica-
tions or what you call special oppor-
tunities for the old people and sick
people to get themselves opted out of
it?

Shri Shyam Dhar Misra: There is
no imposition by the Government of
India, It is only through the willing
co-operation of the States that this
scheme has been formulated. There
is no compulsion at all in this scheme,
As a matter of fact, it is a voluntary

+scheme. It does not include old

people. The scheme itself says that
it will be for able-bodied persons.
Therefore, there is no compulsion
regarding persons who are old and
infirm and children,

M ad @ aaaa g f&
# Frarfedsy 7 @17 ¥ @W TET &
FIEAT FHT faow qeeaT o #
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Shri Shyam Dhar Misra: That was
a fact. But, steps have been taken to
co-ordinate this scheme with the
Home guards scheme in the Home
Ministry.

Shri P. K, Deo: May I know, as the
provision for providing labour for one
day per month per adult is manda-
tory, is it not going against the very
Charter of the United Nations which
prohibits forced labour? It reminds
us of the fedual days of begar?

Shri Shyam Dhar Misra: I do not
know why the hon. Member is
reminded of those feudal days. The
wording itself is, it is a village volun-
tary force. It is voluntary. Nothing
is mandatory,

Shri Ranga: Why should they be
made to pay?
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Mr, Speaker: Mr. Basappa.

Shri Basappa: May 1 know whether
all the States have been given neces-
sary instructions to take up the pro-
gramme under this Village volunteer
force and if some of the States are
not given instructions, what are those
States?

Shri Shyam Dhar Misra: All the
States have been given instructions.
Instructions were given before the
26th of January - when the Prime
Minister inaugurated the scheme.

Shri A. K. Gopalan: May I know
whether there are any restrictions for
enrolment in this Volunteer force?

Shri Vasundevan Nair:
restrictions.

Political

Shri Shyam Dhar Misra;: There are
no restrictions, There are gqualifica-
tions that only the able-bodied will
join the village volunteer force.

Dr. P, S. Deshmukh: Is it a fact
that some States preferred their Home
Guards Training Scheme to the
scheme that has been suggested by
the Central Government? Are there
any States which have indicated their
preference for the Home Guards
Training Scheme alone and have
stated that it would be complicating
matters if this Village Volunteer
Force scheme is also taken up?

Shri Shyam Dhar Mishra: Yes, it
was a fact that certain States pre-
ferred their Home (Guards Scheme,
but since then we have discussed the
matter with the State Governments,
and now there is full co-ordination
between this scheme and the Home
Guards Echeme.

Sugar Factories
+
301 J Shri Rameshwar Tantia:
"\ Shri Sivamurthi Swamy:

Will the Minister of Food and Agri-
eulture be pleased to state:

(a) whether Government Thave
taken any decision not to grant any
further licences for opening sugar
fact:iieg in certain States;

MARCH 2, 1963

Oral Answers 1610

(b) if so, which are those States;
and

(c) whether any representation has
been rcceived against such a decision?

The Parliamentary Secreiary to the
Minister of Food and Agriculture
(Shri Shinde): (a) No, Sir.

(b) and (c). Do not arise,

Shri Rameshwar Tantia: Consider-
ing the shortage of sugar last year
and the increased quantity required
for export of sugar, will Government
consider the question of giving
licences to those places where the
sugarcane is more, as, for instance, in
Western UP?

Shri Shinde: Actually, the sugar
licensing poliecy is being reviewed by
Government in the light of the pre-
sent situation. But the licensed capa-
city actually stands at 33'5 lakhs tons
though the installed capacity is much
less. Government are trying to see
that the licensed capacity is installed
as early as possible. The situation is
always being reviewed by Govern-
ment, and Government are very vigi=
lant.

Shri Rameshwar Tantia: May 1
know whether it is a fact that some
licences which had been given have
not been implemented, and if so, how
many such licences remain to be im-
plemented still, and whether Govern-
ment will give the licences in respect
of those cases to other parties?

Shri Shinde: Actually it happened
only in the case of one State, namely
Mysore, where two licences were
issued but they were not actually im-
plemented. But, again in respect of
that State, the revoked licences were
granted to the same State, and Gov-
ernment are watching very carefuliy
the actual imElementation of the
licences which have been granted.

Shri Inder J. Malhotra: May I know
whether at the time of giving a new
licence, Government give special pre-
ference to ro-operative societies for
running these sugar factories?

Shri Shinde: Governmen! examine
the cases on merit. Though prefer-
encey are generally granted to co-
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operative organisations, still, if any
private enterprise also comes forward,
and there is ga favourable situation
and their case stands on merits, then
Government consider the case but
Government do not feel that simply
because an application is preferred by
private enterprise, it should not be
taken into consideration.

=t ®o Ato faar<t : T A T R
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Shri Shinde: The sugar production
stood at the level of 30 lakhs tons and
fiot at 50 lakhs tons as has been
stated by the hon. Member. The
actual shortfall in the production of
sugar was not mainly due to the 10
per cent cut but due to some other
factors also.

Shri 8. M. Banerjee: In view of
the fact that there is something
wrong with some of the sugar fac-
tories, may I know whether because
of this emergency, Government are
likely to take over sugar factories and
nationalise them?

Mr, Speaker: That is a different
thing altogether.

Shri Basappa: In the case of Mysore
where the licences were revoked, may
I know the reasons for the revoca-
tion, and whether the revoked capa-
city hag been given to the co-opera-
tive sector where there is a great
demand?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A, M, Thomas): With regard to that,
I may state that one co-operative
sugar factory at Gauribidanur in
Mysore State has been given a licence,
and another sugar factory in Kampli
has be-n given licence for expansion,
and there is also a joint-stock com-
pany which has been allowed to
gtart another sugar factory.
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Shri Bishwanath Roy: May I know
whether Government propose to take
any step for getting a factory set up
in Terai area in Naini Tal District of
UP, for which a licence was issued
several years ago but the erection of
which had not started yet?

Shri A, M. Thomas: If the licensee
does not take any effective steps,
when the time comes, the licence will
be revoked.

Underground Rail System for Delhi

+
o202 J Shrimati Savitri Nigam:
" | Shri Bibhuti Mishra:
Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that Coun-
cillors of the Delhi Municipal Corpo-
ration have made a demand for
underground rail system in Delhi;

(b) whether Government have
received any request from the Corpo-
ration; and

(¢) if so, what action Government
are taking thereon?

The Deputy Minister in the Minis-
try of Railways (Shri §. ¥V, Rama-
swamy): (a) The Ministry of Rail-
ways are not aware of such a demand.

(b) No specific request has been
received from the Corporation but a
suggestion was received from Delhi
Transport Undertaking regarding an
integrated Railway for Delhi—partly

underground and partly overhead.
They were informed through the
that such a

Ministry of Transport
Railway within the Municipal limits
will have to be catered for by the
Municipal Corporation and not by the
Ministry of Railways.

(¢) Does not arise.

Shrimati Savitri Nigam: What was
the reaction of the Corporation when
the DTU wag told that it is within the
limits of the Corporation and so the
Corporation should be responsible for

it?
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Shri S, V. Ramaswamy: I just
stated that we have not received any
direct communication from the
Corporat.on. A communication was
received from the Ministry of Trans-
port and we replied to the Ministry
of Transport.

Shrimati Savitri Nigam: If the
Corporation also makes such a sug-
gestion, what help is the Railway
Ministry going to render to it?

Mr. Speaker: It is a hypothetical
proposition. :

Shri M. L. Dwivedi: There was a
proposal with the Ministry of Rail-
ways to construct a railway round
Delhi town. Has that scheme been
shelved? If not, why is it not hand-
ed over to the Corporation?

Shri S. V. Ramaswamy: That is a
ring railway. That has nothing to do
with the underground system.

Dr. K. L. Rao: It is found from the
experience of other countries that it
is very difficult to fix the underground
railway stations once the areas are
built up. Are Government going to
undertake a study to localise and
finalise these sites so that they may
be acquired, in view of the fact that
Delhi is fast growing as a capital
city?

Shri §. V. Ramaswamy: Any rail-
way within the Corporation limits
will be a matter concerning the
Corporation, not the Ministry of Rail-
ways.

Shri Hari Visham Kamath: When
the overground railways are not yet
up to the mark in efficiency, what
useful purpose will be served by Gov-
ernment going underground?

Br. Speaker: Next question,

8hri Tyagi: That is for the Com-
munists,

Al
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Naroj Bridge Accident

+
Shri G. Mohanty:
*208 IShri Vidya Charan Shukla:
") Shri Subodh Hansda:
LShri S. C, Samanta:

Will the Minister of Railways be
pleased to refer to his statement
made in Lok Sabha on the 21st Jan-
uary, 1963 and state:

(a) whether the High Level Com-
mittee to enquire into the causes of
the accident which took place on the
15th January, 1963 during the con-
struction of the Railway bridge near
Naroj (Cuttack) has been set up;

(b)Y whether any report has been
submitted by the Committee in this
regard; and

(c) if so, the details thereof?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawax
Khan): (a) Yes, Sir, the State Gov-
ernment of Orissa have appointed a
Commission of Enquiry on 13-2-1963,
to enquire into the causes of the acci-
dent and to report within a period of
one month from the date it com-
mences its enquiry.

(b) No, Sir.
(c) Does not arise,

Shri G. Mohanty: What are the
terms of reference of the High Level
Committee. Are they to fix the com-
pensation for the distressed families?

Shri Shahnawaz Khan: The terms
of reference are to inguire into the
cause of the accident, to report on the
cause and suggzst safeguards against
similar accidents in future, The ques-
tion of compensation will come later.

Shri Vidya Charan Shukla: Is it not
a fact that the Government Inspector
of Explosives visited the site of the
accident two weeks before it occur-
red? If so, did he submit any report
to Government about the work of the
contractors at the biidge site? If the
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answer is in the affirmative, what
action wag taken on that report?

Shri Shahnawaz EKhan: I am not
aware of any such visit by the Gov-
ernment Inspector of Explosives,

Shri Maheswar Naik: The hon.
Deputy Minister said that an Engquiry
Commission was set up on the 13th
February. What are the reasons why
the setting up of the Commission was
delayed by as long as one month?
Also, why has the Ministry of Rail-
ways itself not set up a Committee
of its own to go into the matter?

Shri Shahnawaz Khan: The House
is aware that this work is being done
by a private firm known as the
Hindustan Construction Company Ltd.
They did not come directly under the
Railways and it was the State Gov=
ernment of Orissa which decided to
set up a Commission of Enquiry.

Shri 8. C. Samanta: May I know
whether any interim steps have been
taken by Government pending the
report of the Commission of Enquiry,
that is to say, whether any steps have
been taken in the meantime before
the Commission submits its report?

Shri Shahnawaz Khan: The work is
progressing; work on the construction
of the bridge and sinking of the open
wells is going on,

Shri P. K, Deo: As this accident
took place due to an explosion and
there were many casualties, may 1
know why the Government of India
abdicated their right of conducting an
inquiry by themselves and have en-
trusted it to the State Government?

Shri Snahnawaz Khat: There is no
question of abdicating any right. The
cause and all that will be known
when the report of the committee is
received.

Shri P, K. Deo: TUsually explosions
are enquired into by the Government
of India.

Mr. Speaker: Next question,
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Ticketless Travelling

+
[ Shri Yashpal Singh:
| Shri Buta Singh:
*204 { Shri Raghunath Singh:
| Shri Daljit Singh:
| Shri Krishna Deo Tripathi:

Will the Minister of Railways be
pleased to state:

(a) the number of ticketless travel-
lers on Indian Railways in 1962-63.
(Zone-wise);

(b) total amount recovered from
such persons by the Railway authori-
ties during the same period;

(c) whether in recent past ticlfetles::
travelling has been on the decline?

The Deputy Minister im the Minis--
iry of Railways (Shri S. V. Rama-
swamy): (a) and (b), A statement
giving the requisite information is laid
on the Table of the Sabha.

STATEMENT
Railway MNo . of Amount Re-
ticketless realised marks
travellers
detected
during
1962-63
(upto
31-12-62)
1 2 L]
Rs.
1. Central 704,377 20,68,779
2. Eastern 1,309,653 33,23,254
3. Northern 1,504,415 41,57,812
4 North Eastern 829,186 15,80,026
5. Northeast '
Frontier 289,714  8,37,323
6. Southern 1,013,822 26,96,286

7. South Eastern 355,027 9,25,098

8. Western 1,353,196 28,40,243
ToOTAL 7,449,290 1,94,28,824
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(c) There is no indication of a
decline in tickoetless travel,

st o Tag ;o wEeHE #1 99w

¥ qar @ Ter & fF e A 5w
fewes®m damr F1 O & fow a7 fem
vk memw e ?
Shri S. V. Ramaswamy: We have
taken a series of steps. They are
about twelve in number, such as

checking squads, increase in the num-
ber of travelling ticket examiners etc.

Mr, Speaker: It does not give any
indication whether it is on the
decline,

Shri Tyagi: He says it is not on
the decline.

Shri 8. V, Ramaswamy: We have
got statistics which I can give. In
1961-62, up to 31-12-1961....

Mr. Speaker: Is it not given in the
statement?

Shri 8. V. Ramaswamy: That
Juestion refers to a particular thing.
If further information is required, I
can give,

Mr, Speaker: He only wants to
know whether it is on the decline or
not.

Shri §. V. Ramaswamy: It is not
on the decline.

=t gEaw fag o w7 oag W @
ff T e ¥ gq ¥ sy fegeaw
§aw wHfaq g & fF @@ @@ @@
fafrex a0 & 7

Wtaw WEREE o WE, ®WET |
qgt 9% T2 AT 0 @A )

st mETT o IwA X ST oY gaw
®W §, ITH WA FHANET F 9@
& @ wfaw F@ § |1 2 |mwEr
oFe T & FT ! SAu ¥ Afawrw fFw
Wy HE

Shri 8. V. Rammaswamy: If the em-
loyee’s relatives travel......
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st wgTE : WAy werew, fet
¥ sarg feamr smo oo

Mr. Speaker: He cannot answer in
Hindi. # qar gm g@ar |

Shri S8, V. Ramaswamy: The em-
ployezs are strictly forbidden to
travel without tickets

Mr. Speaker: It is for everybody,
employee or non-employee.

Shri 8, V. Ramaswamy: Yes, every-
body is prevented. If the employees
are caught, they are siutably punish-
ed.

Mr. Speaker: Has there been a
large number of employees doing it?

Shri S, V. Ramaswamy: 1 cannot
give the figures, I would require
notice,

Shri Ranga: Government them-
selves claim they have employed a
large number of new people, squads
ete, How is it that in spite of this,
ticketless travel iz on the increase?
Is it because of the additional staff
they have appointed or what?

Shri S. V. Ramaswamy: There are
two reasens. [irsg of all, the travel-
ling public itself has increased.
Secondly, ticket checking has been
more rigorous. That is why we have
been able to get the higher figures.
The increase in ticketless travelling is
out of all proportion to the increase
in traffic. That is why we say ticket-
less travel is not on the decline.

st gAEEm avEw 0 TREO
&1 T U o feredw A9 W §,
I8 Iwa wifeew W g § &
AT =T TEHE w1 g 7
Shri S, V, Ramaswamy: If the hon.

Member would pass on the infor-
mation, we shall see.
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Shri Basappa: May I know whe=
ther Members of Parliament who are
serving on the National Railway
Users Consultative Committee and
such other committees are given
passes to check the:e ticketless travela
lers also; if so, how many of them
have exercised this right or privilege?

Shri §. V. Ramaswamy: Members
of the National Railway Users Con-
sultative Committee are given passes
to go round, and they are authorised
to check, but as regards the exact
number who have exercised this right,
1 would require notice

Shri Tyagi: Can we get an idea of
the percentage of ticketless travellers
compared with the rest of the traffic,
and the approximate amount of
annual loss that the Government had
to suffer on that account?

Shri S, V, Ramaswamy: The Cen-
tral Ticket Checking Organisation
have taken a census. Roughly it is
about 3 to 4 per cent of the travelling
public, and the loss is of the order of
Rs. 5 crores per annum.

sft gaeia fag o ST wor @@
At & arg wE gfew S o N R
Far 7 s 3% &y faar fovr we]
F I faay TFE X £ WX IS
faems FT CF foar g ?

Shri S. V. Ramaswamy: The police
squads also accempany the checking
staff. With regard to the exact num-
ber, I am not in a position to say.

Shri D, N, Tiwary: May I know
whether the cause of lgss detection of
ticketless travelling is that when sur-
prize checks are made, information is
sent in advance by the railway staff
working in the section?

Shri S. V. Ramaswamy: Maybe,
Sir, Because they know that some
people are coming, they may pass on
the information on telephone; they can
send information,

2818 (Ai) LSD—2
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Shrimati Renuka Ray: Is it mostly
on the suburban trains that the ticket-
less travel takes place in larger pro-
portion? It iz in these very trains
that the railway staff are not given
adequate help?

Shri 5. V. Ramaswamy: I am afraid
ticketless travel is a little more on
the suburban trains, particularly in
the branch lines it is very common.
As regards the protection given to
them, not every employee can be
protected; it depends largely on pub-
lic co-operation,

Export of Sugar to US.A.

,+..
( Shri Heda:
205, { Shri Bibhuti Mishra:
|_ Shri Raghunath Singh:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government have com-
pleted any deals of sugar export to
USA,;

(b) the quota received by us for
1962-63 and 1963-64; and

(c) whether any special quota has
been obtained by India of the excess
U.5, requirements?

The Parliamentary Secretary to the
Minister of Food and Agriculture
(Shri Shinde): (a) The Indian Sugar
Mills Association has sold sugar to
USA,

(b) 1962-63: 0.50 lakh metric tons
1963-64: 0-17 lakh metric tons.

(¢) The following global quota allo-
cations have been obtained:—

1962-63 0.35 lakh metric tons.

1863-64 0.46 lakh metric tons.

Shri Heda: Apart from this global
quota may I know whether the USA
has been allotting to various friendly
countries special quotas and if so have
we received any such quota this year?

Shri Shinde: Yes, Sir. Under the
USA Sugar Act we have received



1621 Oral Answers

some quota. That is to the extent of
71 per cent. of the quota allowed to
various countries.

Shri Heda: What was the quota
that we had asked for and what pro-
portion of that has been allotted?

The Deputy Minister of Food amd
Agriculture (Shri A M. Thomas):
There is no question of asking for any
particular quota. Statutory allocations
have been made and under the global
sugar quota, we have obtained other
quotas,

Dr. Ranen Sen: May I know the
amount of loss suffered by the Gov-
ernment of India for this export and
the amount of subsidy given to the
sugar mill-owners?

Shri A. M. Thomas: The amount of
loss that we will have to incur is
coming down because of the increase
in the internatiomal price of sugar.
The loss in 1960 was Rs. 80.80 lakhs;
in 1961, Rs. 1327.46 lakhs on an export
of 2,67,869 tons. In 1962 the loss has
been to the extent of Rs. 1444.41 lakhs
and the export has been 3.73 lakh
tons.

Dr, P. 5. Deshmukh: What is the
surplus likely to be available this year
for exports? |

Shri A. M. Thomas: We have al-
ready entered into agreements by
which we have to export in 1963 upto
about 4:5 lakh metric tonnes.

Shri Ramanathan Chettiar: May I
know whether about 100,000 dollars
was paid to a firm or its representa-
tives in the United States to get the
import quota for the USA ang if so
whether this expenditure could have
been avoided inasmuch as we have got
our own trade and consular represen-
tative in the United States?

Shri A. M. Thomas: In the first
place Government of India have mnot
paid any amount at all. Under the
laws prevailing in the United States
only a U.S. national can plead before
the United States Committees so that
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the Indian Sugar Mills Association
appears to have engaged a particular
firm to appear before a committee,
We have no information as to the
amount paid and other details.

Mr. Speaker: Next question.

Shri Yashpal Singh: This is an im-
portant question,

Shri Hem Baroa: May I seek a clari-
fication, Sir? It is an important ques-
tion and—

Mr. Speaker; It ig important, but he
may raise it in other forms—discus-
sion, ete.

Shri Hem Barua: There are allega-
tions against India made by some
US. senators—Senator Pulbright—

Shri Ramanathan Chettiar: On a
point of order. I referred to this
matter because I read in the news-
papers that this was referred to in the
House Committee of the United States
Senate, That is why, based on that
information, I have advisedly put the
question, and the hon. Deputy Minister
says no money was paid. (Interrup-
tion).

Shri Hem Barua: On a point of in-

“ formation.

Mr. Speaker: Order, order. There
is no point of order or a point of in-
formation. If he wants any further
information, he can ask for a dis-
cugsion.

Shri Hem Barua: This is a very
important thing.

Mr. Speaker: I know that But we
have covered only ten questions dur-
ing these 60 minutes.

Shri Hem Barua: There have been
allegations.

Mr. Speaker: No allegations.

Shri Hem Barma: I can quote the
allegations made by certain senators.

Mr. Speaker: Not at this moment.
Next question.
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Vikings and Heron Aircrafis

+
[ Shrimati Savitri Nigam:
1 Shri Vidya Charan Shuokla:

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Starred Ques-
tion No. 158 on the 13th November,
1962 and state the number of Viking
and Heron aircrafts actually sold =o
lar?

The Deputy Ministey in the Minks-
try of Transport and Communications
(Shri Mohinddin): All the 7 Herons
and 12 Vikings together with their
related spares, have since been sold
by the Indian Airlines,

*206

Shrimati Savitri Nigam: May 1
know what was the price at which
these have been sold?

Shri Mohinddin: They have been
sold at different times and to different
parties. The price for Herons, for
example, wauld be nearly Rs. 20 lakhs
and the Vikings were sold as scrap
for nearly about Rs. 3 lakhs.

Shrimati Savitri Nigam: How much
loss has been incurred on both these
types of planes and what wasg the cost
at which these were purchased?

Shri Mohiuddin: The Vikings were
not purchased; they were taken over
from the—

Mr. Speaker: What is the loss?

Shri Mohinddin: The loss as regards
the Herons could be worked out only
against the depreciated value of the
Herons which wag Rs, 34,76,000 on
st April, 1962. The" amount realised
from the Herons comes to about
Rs. 19,75,000.

Shri Vidya Charan Shukla: May 1
knovr whether this depreciated wvalue
of the aircraft was calculated on the
date they were grounded or the de-
preciated value was take= on the date
they were sold and, if so, whether the
responsibility for this loss has been
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fixed on somebody in the Indian Air-
lines and whether any action has been
taken against that gentleman?

Shri Mohinddin; The depreciated
value, as I have said, is taken as on
1st April, 1962. About the resoonsi-
bility, there is mo question of respon-
sibility for this loss. This questicn of
purchase of Herons has been co.si-
dered in the House so many times and
we have already replied that it was a
mistake and the responsibility rests
on varioug parties

Alarm Chajins

+
*209 f Shri Bhagwat Jha Azad:
"\ Shri Bhakt Darshan:

Will the Minister of Railways be
please to state:

(2) whether Railways have decided
to blank off the alarm chains of cer-
tain passenger trains serving in U.P;
and

(b) if so, how the Railways envisage
to protect the women’s compartments
and the Railway Mail Service Vans?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
{a) There is no proposal at present to
add to the number of trains on which
alarm chains have already been blank-
ed off in UP,

(b) Does not arise as alarm chaing
are not blanked off in Women’s and
Railway Mail Service Vans.

Shri Bhagwat Jha Azad: Is it g fact
that the blanking off of chains in the
particular sector in Uttar Pradesh is
much larger than in other parts, and
am I to understand that the alterna-
tive methods for checking ticketless
travelling have already been tried and
only ther they have reached this con-
clusion?

Shri S. V. Ramaswamy: It is only as
a last resort that we go in for blanking
off. It does not depend upon the
particular State It depends upon the
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particular place or train where blank-
ing has got to be done.

Shri Bhagwat Jha Azad: In regard
to the answer to part (b) of the ques-
tion, may I know what provisions
have been mmde where the chaing are
blanked off? How dgo they ward off
the danger to the mail compartments
and the ladies' compartments?

Mr, Speaker: About ladies’ compart-
ments, he hag answered. For mail
vans?

Shri S. V. Ramaswamy: The chains
in the mail service vans are not blank-
ed off.

WRITTEN ANSWERS TO
QUESTIONS

Report on Dalmia-Jain Concerms
- A o

( Shri Harish Chandra Mathur:
| Dr. I.. M. Singhvi:

Shri Tridib Kumar Chaudhuri;

Shri A. K. Gopalan:

Shri Bibhuti Mishra:

Shri Hari Vishnu Kamath.

Shri Vidya Charan Shukla:

Shri P. R. Chakraverti:

Shrimati Renn Chakravartty.

Shri S. M, Banerjee:

Shri Daji:

Shri Sidheshwar Prasad.

Shri Bhagwat Jha Aszad:

Shri Bhakt Darshan:

Shri Indrajit Gupta;

Shri Yajnik:

Shri Balkrishna Wasnik:

Shri Koya:

Shri Bishwanath Roy:

| Shri Ranen Sen:

| Shri Dinen Bhattacharya,

|| Dr. Saradish Roy:

*173.

e i P e e e e

Will the Minister of COmmerce and
Industry be pleased to state:

(a) whether Government have exa-
mined the report on Dalmia-Jain con-
cerns; and
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{b) the action Government is taking
in the matter?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). After a
study of the Report, Govermment are
having a detailed examination of the
evidence relating to the specific tran-
sactions mentioned in the report and
thereafter such  appropriate legal
action would be taken as may be
advised by Shri C. K. Daphtary, the
Attorney General,

Goverrrment are also considering
the recommendations of the Commis-
sion on the amendment of the Com-
panies Act in order tg prevent the re-
currence of such mal-practices in
future.

Further Shri C. K. Daphtary, the
Attorney General and Shri A. V.
Vishwanath Sastri, a retired Judge of
the Madras High Court, have been
requested to consider the report ra-
pidly not only from the legal point of
view but also from the larger point
of view of public interest and advise
as to what legal and administrative
steps should be taken to deal with the
persons who have been found by the
Commission to have comrmitted various
dishonest practices, ~gross-irregulari-
ties, mal-practices, illegalities and
frauds,

Maching Tool Industry

Shri R. G. Dubey:
Dr. L. M. Singhvi:
*147.{ Shri P. Venkatasubbiah:
| Shrl Bibbuti Mishra:
| Bhri Vishram Prasad:

Will the Minister of Steel and Heavy
I[ndustries be pleased to state:

(a) whether the President of the
Czech Foreign Trade Co-operation has
made any proposal offering his help
in the matter of expanding the Mach-
ine Tool Industry in the country; and

(b) it so, the nature of the pro-
posals?
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The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b). Government are not
aware of any such proposal., However
the Heavy Machine Tool Plant at
Ranchi iz being set up in collabora-
tion with Czechoslovakia. Assistance
is also being received from them for
the establishment of the Central
Maching Too] Institute at Bangalore.

Credit Facilities for Exporters

#175. Shri Bishanchander Seth: Will
the Minister of Commerce and
Industry be* pleased to refer to the
reply given to Starred Question No.
340 on the 23rd November, 1962 and
state:

(a) whether the scheme for increas-
ing credit facilities for exporters has
been examined by the Mathrani Com-
mittee; and

(b) if so, whether the report has
been submitted to Government?

The Minister of International Trade
in the Minisiry of Commerce and
Industry (Shri Manubhai Shah): (a)
and (b). The matter is still under exa-
mination by the Mathrani Committee
angd its report is expected at an early
date,

Czech Trade Team's visit to India

( Shri Subodh Hansda:

Shri S. C. Samanta.

Shri P. C. Borooah:

Shri Bishanchander Seth:
Shri Yashpal Singh:

Bhri D, C. Sharma:

Shri P. R. Chakraverti:
*176. { Shri Brij Raj Singh.
Shri Marandi:

Shrimati Savitri Nigam:
Shrimati Maimoona Sultan:
Shri A. K. Gopalan;
Shri P. Kunhan:

| Shri R, S. Pandey:

Wil] the Minister of Commerce and
Imdustry be pleaseq to state:

(a) whether it is a fact that a Czech
Trade Team visited India at the end
of January, 1963; and

(h) if so, the oulcome of their visit?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
and (b). A Czechoslovak Purchase
Mission comprising senior officials of
leading purchasing organisations of
Czechoslovakia and led by a senior
officer of the Czechoslovak Ministry
of Foreign Trade arrived in India in
the last week of January, 1963. The
object of this Mission iz to explore the
possibilities of stepping up exports of
manufactured goods from India. They
went round the country and had dis-
cussions with the manufacturers and
exporters as well as export promotion
councils and other concerned depart-
ments of Government of India. Their
visit will open up prospects for larger
trade between the two countries.

Idle ImStalled Capacity of Indusiry

o177 J Dr. L. M. Singhvi:
| Shri Harish Chandra Mathur;
Will the Minister of Commerce and

Industry be pleased to state:

(a) whether Government have made
any study of the extent and nature of
idle insialled capacity in private and
public sectors of Indian industry; and

(b) if so, the ‘tasic conclusions
thereof angd measures taken to secure
fuller utilization of installed capa-
city?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). The
question of unutilized industrial eapa-
city is under constant review of Gov-
ernment. It is not a fact that there
is any large unutilized capacity in
Indian Industry, The impression that
any large industrial capacity is lying
idle has gaineq ground only on an
unrealistic apprectation of various
factors involved in the utilisation of
the capacity.
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Expansion of Rourkely Steel Plant

f Shri Rameshwar Tantia:
7 Shri D. C. Sharma:

Will the Minister of Steel and Heavy
Industsies be pleased to state:

*178.

(a) whether the talks with Ger-
many over the expansion of the Rour-
kela Steel Plant have been concluded;
and

(b) if so, the result thereof?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b). No, Sir. The talks with
the West German Government is
likely to be resumed by the middle of
this month.

Cloth and Yarm Prices

r Shri Tridib Eumar
179 )  Chaudhari:
** Shri Kajrolkar:
{ Shri Berwa Eotah:

Will the Minister of Commerce and
Indusiry be pleased to state:

(a) whether  Government have
received any representation from the
Indian Cotton Mills Federation and
other Textile Manufacturers Assocla-
tions seeking permission to raise the
price of cloth and yarn so as to enable
them to realise from the consumers
the additional amount that has to be
paid by the Mills for war risk insur-
ance premia; and

(b) the decisions, if any, taken by
Government on these representations?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
and (b). No representation has been
received from the Indian Cotton Mills
Federation. A representation was,
however, received in the Ministry of
Finance from the Saurashtra Mill-
owners' Association for permitting the
Mills to pass on the War Risk Insur-
ance premia paid by them to the con-
sumers. This was not acceded to.
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Steel Production

[ Shri Yashpal Singh:
*180. { Shri Morarka:
;_Shri Buta Singh:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether in the recent Jamshed-
pur International Symposium on the
Iron and Steel making, certain foreign
visitors remarked that India should
g0 slow in steel production because
she lacked the skilled manpower and
the managerial resources; and

(b) it so, the reactions of Govern-
ment thereto? '

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) No, Sir.

(b) Doeg not arise.

Nepa Mills

*181. Shrimati Maimoona Sultan:
Will the Minister of Commerce and
Industry be pleased to state:

(a) the production of the Nepa Mills
in respect of newsprint during April
to December, 1962 and the correspond-
ing production figures of the mills in
the preceding two years;

(b) whether the mills have attained
capacity production; and

(c) if not, the reasons therefor?
The Minister of Industry in the
Ministry of Commerce and Industry

(Shri Nityanand Kanungo): (a) The
production figures are as follows:

Tonnes

April, 1962 to Dec. 1962 18,049
April, 1961 to Dec. 1961 19,311

April, 960 to Dec. 1960 17,019
(b) Yes, Sir; from December, 1963

(c) Does not arise.
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Tea Export to Japan

*182. Shri P. C, Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the available figures of total
imports of tea into Japan in 1961 and
1962 and India's share therein;

(b) whether Tea Board have of late
had under consideration special mea-
sures for increasing export of Indian
tea to that aountry; and

(e) if so, what decisions have been
taken in this regard?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
to (c¢). Total exports of tea from the
wvarious countries to Japan in 1961
were of the order of 5.5 million 1lba.
Similar figure for 1962 is not yet avail-
able. India's share of the exports to
Japan is nominal,

Japan herself is a producer and
exporter of tea. While import of
groen tea is prohibited, some .black
tea is allowed to be imported under
the Foreign Exchange Allocation sys-
tem. In view of this restriction, pro-
motional efforts by the Board have
necessarily to be on a limited seale.
Jopan imports some tea from Ceylon.

Shortage of Pig Iron in Punjab

*188. Shri A, N, Vidyalankar: Will
the Minister of Steel and Heavy In-
dusiries be pleased to state:

fa) whether manufacturers in
Punjab have complained about serious
shortage of pig iron which is retard-
ing the production;

{b) whether the PFunjab Govern-
ment have also drawn the attention of
his Ministry about this shortage; and

(c) if so, the reasons for the short-
age and the steps proposed to be
taken to remove it?

The Minister of Steel and Heavy
Industries (Shri C. Suobramamiam):
(a) and (b). Yes, Sir.

(¢c) The main reason for shortage of
pig iron all over the country is that
the demand has gone up due to the
foundry capacity in the country
having developed rapidly, while the
availability of foundry iron has not
increased, due to several schemes
licenced for production of pig iron to
meet the increased demand having not
come up as originally anticipated.
Government are, therefore, consider-
ing interim remedial measures such
as import of pig iron, short term
schemes for increased production etc.,
to increase the availability as quickly
as practicable.
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Bhadravathi Iron and Steel Works

*186. Shri Basappa: Will the Minis-
ter of Steel and Heavy Industries be
pleased to state:

(a) when the experts from Germany
and Austria would arrive in India in
order to look into the expansion and
conversion programme of the Bhadra-
vathi Iron and Steel Works; and

(b) what is the total cost of this
programme?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
{a) The steel expansion scheme was
approved in 1960 and is being imple-
mented. Apart from this, a proposal
for the conversion of the Works for
the production of alloy and tool steels
is also under consideration of Govern-
ment. For the steel expansion scheme,
one civil engineer from West Germany
is in India since April, 1962 and 16
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more West Germany experts are
expected by the end of 1963. For the
alloy steel conversion scheme one
expert each from Austria and West
Germany visited the Works recently.
More will be engaged if and when the
scheme is approved by Government.

(b) About Rs, 700 lakhs for the Steel
Expansion Scheme; Estimated total
cost of Conversion to Tool and Alloy
steels production: Rs. 850 lakhs.

Heavy Earth-hauling and Mining
Equipment

*187. Shri Bishanchander Seth: Will
the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether it is a fact that Gov-
ernment are considering a proposal to
manufacture heavy earth-hauling and
mining equipment in India; and

(b) if so, when its production is
likely to start?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam): (a)
and (b). A proposal from one of the
industrial undertakings under the
Ministry of Defence for manufacture
of earth-moving equipment, such a9
wheeled tractors, motorised scrapers,
rear dumpers, etc, has been approved
in principle.

The details of the production pro-
gramme etc. are, at present, being

worked out by the Ministry of
Defence.

Pulp Imporis for Rayon Industiry

*188. Dr. L, M. Singhvi: Will the
Minister of Commerce and Industry
be pleased to state:

.

(a) the total quantum and value of

our pulp imports for rayon industry;

(b) whether adequate efforts have
been made to produce rayon-grade
pulp from pulp and other cellulosic
material available in India; and

(c) if so, the progress made in that
direction?



1635  Written Answers PHALGUNA 11, 1884 (SAKA)

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) The total imports
during the current year 1962-63 are
expected to be of the order of 70,000
tons valued at Rs. 699 lakhs.

(b) and (c). Yes, Sir. Out of seven
units jicensed with a total capacity of
276,600 tons/year, one unit with a
capacity of 54,000 tons in Kerala has
recently started trial production.
Clearances in principle for import of
plant and machinery have been given
in two cases with a total capacity of
57,000 tons per annum and an import
licence has been issued in one case
(capacity 30,000 tons per annum).

Sale of Iron and Steel

*189 / Shrimati Maimoona Sultan:
" Shri Prakash Vir Shastri:

Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) whether complaints have been
received from the iron and steel
traders of Delhi, Punjab and Madhya
Pradesh against the enforcement of
the Iron and Steel Controller's Noti-
fication of 20th October, 1962;

(b) if so, what difficulties/discre-
pancies in the enforcement of the
Order have been pointed out by them;
and

(c) Government's reaction thereto?

The Minisier of Steel and Heavy

Industries (Shri C. Subramaniam):

(a) Yes, Sir.

(b) Stoppage of their trade in iron
and steel, resulting in hardship to
them and un-employment of their
employees,

(c¢) The matter is under considera-
tion.

Co-operative Tea Factories

*190. Shri P, C. Boreoah: Will the
Minister of Commerce and Industry
be pleased to state:
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(a) whether Tea Board have a
scheme for establishing cooperative
tea factories in the tea growing areas
of the country; and

(b) if so, the number of such fac-
tories proposed to be set up in diffe-
rent regions during the Third Five
Year Plan period?

The Minister of International Trade
in ‘the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
and (b). Under the Tea Act, 1953, it
is one of the functions of the Tea
Board to promote co-operative efforts
among growers and manufacturers of
tea. Accordingly the Board is actively
participating in the programmes of
the State Governments of the tea
producing States for the establishment
of Co-operative Tea Factories wher-
ever there are reasonable prospects of
success. The Board have so far given
financial assistance for the formation
of two—co-operative tea factories, one
in the Nilgiris region of the Madras
State and the other in the Kangra
region of Punjab.

Raw Material and Manunfactured Goods

*191. Shri Harish Chandra Mathur:
Will the Minister of Commerce and
Industry be pleased to state:

(a) the freeze orders in respect of
raw materials and manufactured
goods issued in the context of emer-
gency;

(b) whether it is a fact that these
materials are neither being purchased
nor being permitted to be sold;

(e) to what extent production has
been hampered as a result of these
measures; gnd

(d) whether any
have been received?

representations

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Eanungo): (a) to (d). The
requisite information is being collected
and will be placed on the Table of
the House in due course,
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Tea Industry in Kangra Valley

[ Shri P. C. Boreoah:
*192. { Shri Bhakt Darshan:
LSh.ri Bhagwat Jha Axad:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that Tea
Industry in Kangra Valley was facing
a crisis during January this year on
account of large scale accumulation
of green Tea of Kangra forcing a large
number of workers to go out of job;
and

(b) what steps have since been
_taken to clear the accumulation and
what is the present position?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
No, Sir.

{b) Does not arise.
Target of Steel Production

<193, J Shrimati Maimoona Sultan:

: 15]::1 Krishnadeo Tripathi:
Wili the Minister of Steel and Heavy

Indusiries be pieased to state:

(a) whether Government have
decided upon the targets of steel pro-
duztion to be attained in the publie
sector in the ensuing financial year;

(b) if so, Government's decision in
the matter; and

(c) how far production at each steel
plant in the public sector is to be in-
creased with a view to achieving the
target?

The Minister of Steel and Heavy
Industries (Shri €. Suobramaniam):
(a) Yes Sir,

(b) and (¢). In Bhilai, the produc-
tion of steel ingots has exceeded the
rated caacity. Durgapur has achieved
100 per cent. production and Rourkela
about 80 per cent of its rated capacity.
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For 1963-64, the target is 100 per
cent. of the rated capacity for all the
three steel works and if possible even
better for Bhilai.

Railway Bridges

*207. Shri Raghunath Singh: Will
the Minister of Railways be pleased
to state:

(a) whether Railway Board have
entered into a contract with a UK
firm for the supply of unit parts for
the construction of three railway
bridges; and

(b) it so, the details thereof?

The Deputy Minister in the Ministry
of Railways (Shri Shah Nawaz Khan);
(a) and (b). A contract has bheen
placed on a British Firm for supply
of three steel girder spans, 2—250 feet
spans and 1—150 feet span. It will
not be in public interest to disclose
any further details in the matter.

Export of Raw Sugar to Japan

*208. Shri Morarka: Will the Min-
ister of Food and Agriculture be
pleased to state:

(a) whether Japan has completed
a deal for the purchase of our raw
sugar; and

(b} if so, the price and the quantity
agreed to be purchased?

The Deputy Minister in the Min-
istry of Food and Agriculture (Shri
&, M. Thomas): (a) and (b). Yes, Sir.
B7,200 metric tons of Indian raw sugar
have been sold to Japan at a price
linked with the London Daily Price.

Mechanisation of Railway Yards

*210. Shri Kajrolkar: Will the Min-
ister of Railways be pleased to state:

(a) whether there is a scheme to
introduce mechanisation in  major
in each Railway to avoid accidents and
congestion in the yards
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(by whether the Foreign Exchange
component is a major obstacle; and

(c) if so, whether indigenous pro-
duction is proposed?

The Deputy Minister in the Ministry
of Railways (Shri Shahnawaz Khan):
(a) Yes Sir; Mechanisation of some of
the major yards is being introduced
progressively to reduce the incidence
of accidents and to avoid congestion.

(by Yes Siy; foreign exchange is the
controlling factor, determining the
pace of mechanisation of the yards.

(e) Yes Sir, indigenous production is
in the process of development.

Visit by Team of U.S. Farm-leaders

*211, Shrimati Maimoona Sultan:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that a team
of 10 U.S. farm-leaders arrived in the
Capital on the 10th February, 1963 on
a seven-week tour of the country; and

(b) if so the purpose of their visit?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Yes.

(b) A statement is laid on the Table
of the Sabha.

STATEMENT

The purpose of the visit of the U.S.
Farm-leaders is two-fold:

(i) To study farming, farming
methods, farming problems and
how they are solved, aspirations
of farmers and the way of living,
extension methods, credit facili-
ties, marketing and processing of
the agricultural produce, 4-H Club
organisation, cooperatives, working
of farmers organisations, etc., in
the two countries; and

(ii) to help build social con-
tacts, friendship and mutual under-
standing and cooperation between
the farmers and people in general
of the two countriea
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Looting of Goods Train

*212, Shri Buta Singh: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that a goods
train was looted between Alawalpur
and Bhogpur Sirwal stations on the
Jullundur-Pathankot Railway line, in
the first week of February, 1963;

(b) if so, the value of the materia
looted from the train; and

(c) the action taken, if any, by
Government to detect the culprits?

The Deputy Minister in the Ministry
of Railways (Shri 8, V. REamaswamy):
(a) There was no case of looting but
a case of theft occurred between
Alawalpur and Bhogpur Sirwal sta-
tions on the Jullundur-Pathankot sec-
tion of Northern Railway.

(b) Rs. 1,260-53 nP.

(c) The matter was reported to the
Government Railway Police who
arrested 3 culprits in this connection
and almost the entire stolen property
was recovered.

Floor Price of Rabl Crop

*213. Shri Vidya (tharan Shukla:
Will the Minister of Food and Agri-
enlture be pleased to state:

{a) whether a representation dated
31st January, 1963 has been received
from the Chairman of M.P. State Co-
operative Bank Ltd, Jabalpur request-
ing the Government to announce the
floor price for the rabi crop due in
market shortly; and

(b) if so, whether any decision or
action has been taken by Governmenti
in this connectiom.

The Minister of State in the Minis-
try of Food and Agriculture, (Dr. Ram
Subhag Singh): (a) Yes, Sir.

; (b) The Government have already
{announced price support measures for
yrice and wheat for the 1962-63 season.
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Gandhigram Railway Station

+g14 J Shri Yajmik:
. Shri P. R. Patek:

Will the Minister of Raiiways be
pleased to state:

(a) the terms and conditions of the
agreement that has been reached by
Government with the Ahmedabad
Municipal Corporation regarding the
transfer of the present Gandhigram
station to a site outside the limits of
the Corporation;

(b) whether any amount has actual-
ly been paid by the Corporation to
Government in terms of the contract;
and

(c) whether Government have taken
any concrete measure to secure land
and to lay the new rail-road in pur-
suance of the contract?

The Deputy Minister in the Ministry
of Railways (Shri Shahnawaz Khan):
{a) Agreement has been reached with
the Ahmedabad Municipal Corporation
that the Western Railway Adminis-
tration will carry out the work of
shifting the Railway line between
Sabarmati-Gandhigram-Sarkhej out.
side the Ahmedabad Municipal limits
and the entire cost estimated at
Rs, 65.49 lakhs, including capitalised
loss of revenue to the Railway due to
the shifting of the alignment, will be
borne by the Ahmedabad Municipal
Corporation. The land to be vacated
by the Railway will be handed over to
the Ahmedabad Municipal Corporation
in exchange of the land to be acquired
by the Corporation for the Railway
line in the new position.

(b) No.

(c) The Municipal Corporation has
initiated land acquisition proceedings,
for the land to be handed over to the
Railway for the diversion.

Trust for developing Paradip Port

[ Shri P. K. Deo:
Shri P. K. Ghosh:
Shrimati Maimoona Sultan:
*215. | §hri D, C. Sharma:
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{ Shri D. D. Mantri:
Shri Surendra Pal Singh:
Shri Heda:

LSh:i Ram Harkh Yadav:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether there is any proposal
to create a trust for the purpose of
developing the Paradip Port; and

(b) if so, the nature of the trust and
how capital is being subseribed for
the trust?

The Minister of Shipping in the
Ministry of Transport and Communica-
tions (Shri Raj Bahadur): (a) The
State Government has decided to set
up a Trust under the Orissa Port
Trust Act for the purpose of develop-
ing and administering Paradip Port.
The Act will be applied to Paradip
from the 1st April, 1963.

(by The State Government have
stated that the first Board of Trustees
will consist of seven Government offi-
cials, its term will be five years and
funds will be raised through a loan
from the State Government as well as
public floatation.
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Train Accident at Ludhiana

f “hri P. C. Borooah:
*211-3 Shri Berwa Kotah:

Will the Minister of Railways be
pleased to state:

(a) whether a diesel car ran into a
train at Ludhiana on the 27th January,
1963;

(b) if so, the loss of life and pro-
perty involved in the accident; and

(c) the cause of the accident?

The Deputy Minister in the Minis-
try of Railway (Shri S§. V. Rama-
swamy): (a) Yes Sir. The accident
occurred on 26th Januarv, 1963 and
not on 27th January, 1963.

(b) There was no loss of life. Ap-
proximate cost of damage to Railway
property was Rupees Two hundred
and twenty four onl¥.

(c) Failure of Railway Staff,

National Animal and Bird

[ Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bishanchander Se#h:
*218. { Shri Yashpal Singh:

| Shri Hem Barua:
Shri Hari Vishnu Kamath:
Shri Bhakt Darshan:

| Shri Bhagwat Jha Azad:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether any decision has been
arrived at for declaration of animals
and birds to be designated as national
animals and birds;

(b) if so, which are the anima's and
birds designated; and

(e) since when this will be given
effect to?

The Minister of State in the Ministry
of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and (b). Yes, the
Peacock has been declared as the na-
tional bird of India. No other animal
has been so declared as yet.

(c) The decision of the Government
regarding the National Bird was dec-
lared on 3lst January, 1963.

Marketing Boards

sg19, J Shri Bishanchander Seth:
" Shri M. S. Murti:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that the
Central Government's proposal for
appointment of marketing boards, one
for sugar and another for wheat and
rice is not being welcomed by many
States;

(b) if so, the reasons for not accept-
ing the proposal; and

(c) the action proposed to be taken
in the matter?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) to (c). As has
already been stated in reply to a sup-
plementary question on Starred Ques-
tion No. 405 answered on the 22nd
January, 1963, skeleton schemes of an
Agricultural Commodities Board and
a Sugar Marketing Board were dis-
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cussed generaily between the Minis-
ter of Food and Agriculture and the
Chief Ministers of various States. No
definite proposal has yet been referred
to the State Governments and the
guestion of their accepting the pro-
posal or not does not, therefore, arise.

Indian Airlines

*220, Shri Harish Chandra Mathur:
Will the Minister of Transport and
Communications be pleased to state:

(a) whether Indian Airlines is fully
equipped to meet the traffic parti-
cularly on Trunk routes;

(b) whether any offer of assistance
by Air India to take on residue traffic
has been availed of; and

(c) what use is being made of Vik-
ings and Herons?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Mohinddim): (a) The Indian
Airlines, with their present fleet, are
not able to meet the entire demand
on their Trunk routes.

(b) Indian Airlines have already
availed of the Boeing capacity which
Air India is able to offer on a daily
basis between Bombay and Delhi.

(c) All the 12 Vikings and 7 Herons
have since been sold alongwith their
related spares.

Colouring of Vanaspati

[ Shri Raghunath Singh:
221, .{ Shri Sidheshwar Prasad:
 Shri Gauri Shankar Kakkar

Will the Minister of Food and Agrl-
culture be pleased to state:

(a) whether the extract of Ratanjot
has proved to be a successful experi-
ment for ithe colouring of Vanaspati;
and

(b) it so, whether Government are
considering any proposal to  colour
Vanaspati with the said extract?
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The Deputy Minmister in the Minis-
try of Food and Agriculture (Shri
A, M. Thomas): (a) The suitability of
Ratanjot root dye for colouring Vanas-
pati is still under examination by
the Committee of Experts.

(b) Does not arise,

Eenquiry into Rallway Acecident

Shri P. C. Borooah:
Shri S. M. Banerjee:
w22 Shri Prakash Vir Shastri:
"7} Shri D. C. Sharma;
| Shri G. Mohanty:
LShri Hari Vishnuo Kamath:

Will the Minister of Railways be
pleased to state:

(a) whether the inquiry instituted
into the cause of the collision that
took place on the 4th January, 1963
between the Oudh-Tirhut mail and a
passenger train at Umeshnagar on
the Katihar-Barauni Section of the
North Eastern Railway has since been
completed; and

(b) if so, with what results?

The Deputy Minister in the Minis-

try of Railways (Shri Shahnawas
Eham): (a) Yes.
(b) According to the provisional

findings of the Commissioner of Rail-
way Safety, the accident was caused
by the failure of Railway stafl,

0il Gasification Plant

[ Shri A. K. Gopalan:
al Shri Maniyangadan:

Will the Minister of Steel and Heavy
Industries be pleased to state:

281.

{a) whether Government's attention
has been drawn to the fact that the
0il Gasiflcation Plant of the Fertilizers
and Chemicals Limited Factory in
Kerala has been put out of action due
to fire;

(by if so, the reason therefor; and
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(c) what action is being taken by
Government to put this Gasification
Plant again into operation?

The Minister of Steel and Heavy
Industries (Shri ¢, Suobramaniam):
(a) The oil gasification plant has
not been put of action by the fire. It
had to be shut down because of the
fire accident which occurred in the
control room where some instruments
were damalked.

{(b) Some of the instruments are
run by compressed Nitrogen gas
obtained from the Ammonia Plant. It
18 suspected that some hydrogen gas
might have got into the nitrogen line
and caused the explosion and fire. The
actual cause of the accident is being
investigated by an Enquiry Com-
mittee,

(c) The damaged instruments have
since been repaired and the plant was
put back in operation on the 18th
February, 1963.

Bynthetic Drug Factory at Hyderabad

[ Shri Yallamanda Reddy:

R ' Shri Kolla Venkaiah:

Will the Minister of Commerce and
Industry be pleased to state at what
stage is the construction of the Rus-
sian-aided Synthetic Drug Factory at
Hyderabad in Andhra Pradesh?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): The construction
work on the Administration Block,
Rest House, Field Hostel for Soviet
Experts, Storage Shed in the Plant
areas and 264 residential quarters is
in progress, like the work on railway
siding, vertical levelling of the Plant
site, storm water drains and roads
and ig expected to be completed
according to schedule, The work on
the factory production blocks would
start in the next few montha.

Bye-Elections

264. Shri Krishna Deo Tripathi:
Will the Minister of Law be pleased
to state:

(a) the number of bye-elections to
various State Assemblies and Lok
Sabha held since the Third General
Elections; and

(b) the voteg secured and declared
invalid in each contest by candidates
together with their party-affiliations?

Th Deputy Minister in the Minis-
try of Law (Shri Bibudhendra Misra):
(ay Three bye-elections to the Lok
Sabha and thirteen bye-elections to
the Legislative Assemblies of States
(other than Jammu and Kashmir)
bhave been held since the Third
General Elections, 1962.

(b) A statement is laid on the Table
of the House. [Placed in Library, See
No, LT-888/63].
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Collection of Surcharge on Steel Sales

267 J Shri Himatsinkga:
* | Shri Vidya Charan Shukla:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether Government have
under consideration a proposal to
change the procedure for collecting
surcharge on steel sales; and

(b) if so the details thereof?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
{a) and (b). Government have consi-
dered from time to time certain
improvement in procedures for collec-
tion of surcharge on steel sales and
further suggestions in that connec-
tion are under examination. It is
premature to disclose the details of
these suggestions till they have been
studied further.

Soda Ash Plant im Madras

269. Shri Himatsingka: Will the
Minister of Commerce and Industry
be pleased te state:
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(a) whether there is any proposal
to set up a Soda Ash Plant in Madras;
and

(by whether a team of Japanese
experts has arrived or is likely to
arrive in India to prepare a project
report?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Yes Sir. The
application submitted by a party in
Madras for an industrial licence to
manufacture Soda Ash is under
consideration.

(b) The Government have no infor-
mation regarding this.

Suicide by Liaison Officer

Shri R. G. Dubey:
Shri Vishram Prasad:
270. Shri Sidheshwar Prasad:
Shri Ramshekhar Prasad
L Singh:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) the causes that led to the ghast-
ly suicide committed by the Liaison
Officer of Heavy Electricals, Bhopal
with his whole faimly in Bombay;

(b) whether any enquiry has been
made in the matter; and

(c) if so, the result thereof?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) to (c). The Liaison Officer in
Bombay of Heawvy Electricals (India)
Ltd., committed « suicide with his
family, apparently, because he could
not account for a large sum of money,
advanced to him by the Company, for
making certain urgent purchases and
for effecting other payments. A
Departmental Enquiry Committee has
been zet up by the Company to
investigate the matter and its findings
are awaited. The Bombay Police are
separately investigating.
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Manufacture of alloy Steel

{ Shri Subodh Hansda:
272. 4 Shri 8. C. Samanta:
. Shri B. K. Das:

Will the Minister of Steel and Heavy
Indostries be pleased to state:

{a) whether Government Ppropose
to manufacture Ferro-titanium for
use in the manufacture of Alloy Steel
in the Special Steel Plants;

(by if not, from where this will be
obtained; and

(c) the total quantity required for
this use?

The Minister for Steel and Heavy
Industries (Shri €. Subramaniam):
{a) No, Sir.

(b) and (c). No accurate estimates
of the requirements of Ferro-titanium
for the manufacture of alloy steels
during the Third Plan period have
been made, but these are likely to be
very small. These will be met by

28181(Ai} LSD—3

imports for the present. As and
when demand for ferro-titanium
increzses the question of licensing a
plant for its production will be consi-
dered,

Fertilizer Factory, Durgapur

273. Shri Subodh Hansda: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) whether it is a fact that a US.A.
team came to India to establish a fer-
tilizer at Durgapur:

(b} whether it is a fact that the
team has discussed with the represen=-
tatives of the Government of West
Bengal for setting up the project; and

(¢) if so, what was discussed and
whether any conclusion has been
arrived at?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) Yes.

(b) Yes.

(c) there was general discussion
about collaboration terms and fees
to be paid for the various services by
the American party. The discussions
were of an exploratory nature and no
conclusions were reached.

Manufacture of Detonators

( Shri Subodh Hamsda:
274. { Shri 8. C, Samanta:
1 Sbri B. K. Das:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Gomia explosive fac-
tory is manufacturing detonators for
coal mining industry;

(b) what kind of detonators are
manufactured there; and

(c) whether the production of
Gomia factory is sufficient to meet the
present demand of detonators by the
coal mining industry?
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The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (c). No, Sir;
Detonators are not at present manu-
factured in India and the entire
requirements of the country are met
by imports.

Heavy Engineering Plant, Durgapur

275. Shri S. C. Samanta: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) whether it is a fact that the
Heavy Engineering Plant at Durga-
pur is much behind schedule; and

{b) if so, the reason therefor?

The Minister of Steel and Heavy
Indostries (Shri C, Subramaniam):
(a) No, Sir; work at the Coal mining
machinery plant at Durgapur is pro-
ceeding according to schedule.

(b) Does not arise,

Spinning Mills in Madras

276, Dr. L. M. Singhvi: Will the
Minister of Commerce amd Industry
be pleased to state:

(a) whether it is a fact that licences
have been granted recently for set-
ting up seven spinning mills in Mad-
ras State with 12000 spindles;

(b) if so, the names of licences and
the location of spinning mills; and

(c) whether any of these are co-
operative ventures and if so, the
particulars of investing co-operators?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Yes, Sir.

(b) A statement is laid on the Table
of the House.
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STATEMENT

S. Name of the Location
No. Licensees
I . Shri R. Jeevarathnam

Vellore . . Vellore

2. ShriV. Algappan, Madu-
Tai . . . Madurai Distt-

3. Smt. Paravathi Arjunan,
Dha:

rapuram . . Dharapram

4. Shri T. M. Nallasamy

Gounder, Thottakurichi .  Tiruchirapalli
Distt.
s Shri G.  Karuppaih
Mooplmar, Sunderapem-
mal Koil Mayuram

6. ShriS. K. Sarnbandam N
Kurinjipadi . . South Arcot

Distt.

7. M's. Shri Sabari Mills,
(P} Ltd., Tiruchirapalli Tiruchirapalli

(c) The units 1 to 6 mentioned in
answer to part (b) are cooperative
spinning mills. The Government of
Madras have reported that subscrip-
tion to the share capital of these
mills is open to the following:—

(i) primary weavers co-operative
societies and the Madras
State Handloom Weawers Co-
operative Society;

(ii) any other registered co-opera-
tive societies;

(iii) individuals, preferably cotton

ErOWers and handloom
weavers,

(iv) Government; and

(v) firms, institutions etc. not
covered by Clause (i) (ii) and
(iv) above.

Tariff Commission's Report on Cloth
and Yarn

o J Shri D, C. Sharma:
'\, Dr. Mahadeva Prasad:

Will the Minister of Commerce and
Industry be pleased to state.
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(a) whether the report of the Tariff
Commission on cloth and yearn has
been considered by Government; and

(b) if so, the decisions arrived at
in this regard?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manobhai Shah): (a)
The report of the Tariff Commission
will be considered only after April,
1963,

(b) Does not arise,

Production of Cement

278. Shri D. C, Sharma: Will the
Minister of Steel and Heavy Industries
be pleased to state:

{ay whether it is proposed to give
incentive to cement producers and a
scheme has been evolved in this
regard; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Steel amd Heavy Industries
(Shri P. C. Sethi): (a) and (b). Yes,
Sir. An incentive scheme has been
evolved for stepping up cement pro-
duction during the year 1963. Accord-
ing to it, all factories whose ex-works
price is less than Rs. 75 per tonne will
get an udditional price equal to the
difference between their ex-works
price and Rs. 75 for every tonne of
cement produced and sold during 1963
in excess of their highest production
during any of the three years ending
with 1962. Details of the scheme as pub-
lished in the Gazette of India, Extra-
ordinary, dated the 19th  January,
1963, are laid on the Table of the
House, [Placed in Library, See No.
LT-889/63]. .
Decline in Export to South-East

Asian Regions

[Shri D. C. Sharma:
279. { Shri Surendra Pal Singh:
LShrimati Savitri Nigam:

Will the Minister of Commerce and
Industry be pleased to state:

{a) whether there has been a consi-
derable decline in exports particularly
to the South-East Asian region dur-
ing 1962;

(b) if so, the reasons therefor; and

{c) the steps proposed to be taken
in the matter?

‘The Minister of International Trade
in the Minisiry of Commerce and
Industry (Shri Manubhai Shah): (a)
There has been a small decline in
total exports to countries in South-
East Asian Region in 1962 as coms=
pared to 1961.

(b) The main reason is the ban on
imports of several consumer products
which these countries have placed
due to their own foreign exchange
and balance of payment position.
There is also another factor ie.
foreign aid, which makes it obliga-
tory sometimes on the part of the aid
receiving countries to buy goods from
those countries who give loans. Some
countries, like Japan and China who
grant such long term credits have been
able to sell larger volume of goods
against such credits.

(c) A statement is laid on the Table
of the House. [Placed in Library, See
No, LT-890/63].

Quota of cement for Delhi

280. Shri D. C, Sharma:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether it is a fact that the
quota of cement for Delhi for 1963 is
far too short and requires to be
increased considerably; and

(b) if so, the steps taken or pro-
posed to be taken in the matter?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P, C. Sethi): (a) and (b). There
is an overall shortage of cement in
the country and the allocation made
to States and Union Territories is less
than tneir reportcd demand. Against
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the demand of 1,13,500 tonnes of
cement during the quarter January-
March, 1963, a quantity of 24,525
tonnes was allotted to the Delhi
Administration. A tfurther quantity
of 7.500 tonnes has also since been
releascd to the Administration as a
special case. Efforts are being made
to maximise the production of cement
in the country and also to commis-
sion additional capacity in the indus-
try.

Fertilizer Factories

[ Shri Dimen Bhattacharya:
281. { Dr. Mahadeva Prasad:
LShri J. N. Hazarika:

Will the Minister of Steel and Heavy
Imdustries be pleased to state:

(a) the progress so far made in the
setting up of new fertilizer factories
at Trombay, Namrup and Gorakhpur:

(b) when these factories are expect-
ed to go into production; and

{c) the amount spent so far in this
connection?

The Minister of Steel and Heavy
Industries (Shri € Suobramaniam):
(a) A statement is laid on the Table
of the House. [Placed in Library, See
No. LT-891/63].

(b) The three factories are expect-

ed to go into production on the fol-
lowing dates:

(i) Trombay Prcject August 1964,

(ii) Namrup Project
1965.

December,
(ii) Gorakhpur Project December,
1966.
(c) Expenditure incurred on the
projects as on 31st December, 1962 is
as follows:

(i) Trombay Rs. 1,376.72 lakhs.

(ii) Namrup Rs. 185.59 lakhs.
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(iii) Gorakhpur Rs. 2.98 lakhs,

Capacity of Alloys amd Special Steel

282. Shri Rameshwar Tantia: Will
the Minister of Steel and Heavy In-
dustries be pleased to state:

(a) the present capacity of alloys
and special steel in the country; and

(b) the capacity sanctioned under
the Third Five Year Plan zo far?

The Minister of Steel and Heavy
Induostries (Shri C. Suobramaniam):
(a) and (b), At present the indigenous
production of special steels is limited
to about 24,000 tonnes of spring steel
and 24,000 tonnes of spring stel and
(dynamo grade). In addition a small
unit permitted under the Iron & Steel
(Control) Order for a capacity of 9,600
tonnes of spring steel is likely to go
into production shortly., ‘The total
capacity licensed, including the exist-
ing units for various types of alloys
and special steels (including stainless
steel and electrical sheets) is 488,600
tonnes.

Stamp Duty under Advocates Act

283. Shri Hem Raj: Will the Minis-
ter of Law be pleased to refer to the
reply given to Unstarred Question No.
2839 on the Bth June, 1962 and state:

(a) which of the States have ex-
empted the Advocates from stamp
duty;

(b) which of the States have reduc-
ed the stamp duty and by how much;
and

{c¢) which of the States have refus-
ed to exempt or lower it?

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra Misra):
(a) None of the States has exempted
the Advocateg from stamp duty so far.
The States of West Bengal and Orissa
are, however, of the view that with
effect from 1st December, 1861, when
Chapter III of the Advocates Act was



1659 Written Answers PHALGUNA 11, 1884 (SAKA) Written Auswers 1660

brought into force, the prowisions of
the Stamp Act relating to enrolment
of a person as an Advocate have be-
come inoperative and no stamp, duty
is therefore payable for such enrol-
ment after that date,

(b) The State of Andhra Pradesh
have not yet reduced the stamp duty
as recommended at the Law Ministers’
Conference held at Srinagar in 1960
although tQey have agreed to do so.
The matter is still under the exami-
nation of that Gowvernment.

(¢) The State Governments of Uttar
Pradesh, Punjab, Madhya Pradesh
and Maharashtra are not agreeable to
reduce the existing rates of stamp
duty in their respective States. The
matter is, however, still under the
consideration of State Governments of
Gujarat, Rajasthan, Kerala, Bihar
Mysore and Assam, who have been
requested to intimate their’ decision.

Hindu Succession Act

284. Shri Hem Raj: Will the Minis-
ter of Law be pleased to state:

(a) whether the Punjab Govern-
ment have sent their proposals for the
amendment of Hindu Succession Act
for agricultural land; and

(b) if so, the nature of the propo-
sals and the decision taken by Gov-
ernment thereon?

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra Misra):
(a) The Punjab Government have not
yet sent any proposal for the amend-
ment of the Hindu Succession Act
The matter is still under their consi-
deration.

(b) Does not arise,

Central Marketing Organisation at
Tripura
285. Shri G. Mohanty: Will the

Minister of Commerce and Industry be
pleased to state:

(a) the working capital of the Cen-
tral Marketing Organisation at 'Tri-
pura;

(b) the finished goods purchased
outright {rom  different  industrial
units; and

(c) the raw materials supplied by
this organisation to production units?

The Minister of Indosiry im the
Ministry of Commerce and Indastry
(Shri Kanungo): (a) The working
capital of the Central Marketing Or-
ganisation at Tripura is Rs. 4,62,000
(Rupees four lakhs & sixty two
thousand only),

(b) Finished goods from local indus-
trial units purchased on outright
basis are as follows:—

Furniture and fixture, handloom,
fabrics, Handmade Paper,
Board etc., finished Leather,
Leather products, Blacksmithy
products, Cane and Bamboo
Products, Tailoring Products,
Fruit Products and Honey etc.

(c) The raw materials supplied by
the Central Marketing Organisation
are Yarns, Dye stuffs, Chemicals,
Timber, Cloth, Finished leather and
other shoe materials, Camphor ete.

Radio Industry

Shri S. C. Samanta:
Shri Subodh Hansda:
286, { Bhri M. L. Dwivedi:
| Shrimati Savitri Nigam:
[ Shri Daljit Singh:

Will the Minister of Commerce and
Industry be pleased to state:

(a) how the Radio Industry -has
flourished in the country in recent
years;

(b) the quantum of production of
low-priced category sets;

(¢) whether assemblage of transis-
torisedsset is going on; and

(d) which of the Radio components
are being manufactured in the coun-
try?

The Minister of Industry in the
Ministry of Commerce and Industry
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(Shri Kanungo): (a) The Radio 11. Trimmers
Industry made substantial progress 12. Valve Bases

during the Second Plan period. The
production, which was of the order of
150,596 sets during 1956, was stepped
up to about 268,000 Nos. during 1960.
The present production (1962) is of
the order of 346,000 Sets.

(b) A beginning was made in the
production of low priced sets in the
later part of 1960 (low-priced
sets costing Rs. 125 without sales
tax etz.) and the total production
achieved during that year was 3000
sets. The production of low priced
sets during 1962 was of the order of
45,000 sets. It may, however, be
mentioned that the total production of
radio receivers for which the sale
price does not exceed Rs, 200 to the
customers has &lso increased very
substantially during the last few
years. The total production of such
sets in 1960 was of the order of 70,000
sets, which increased to 125,000 sets
in 1962 (These figures are inclusive of
the low priced sets upto Rs. 125).

(c) Assembly of transistor sets
commenced in  1960. Production
achieved in that year was of the order
of 6,000 sets. Production achieved in
1962 is of the order of 48,000 sets,

(Note: The figures given above at
(a) to (c) are exclusive of
radios manufactured in small
scale units).

(d) Among the important radio
components, which are now being pro-
duced in the country are:—

. Valves

. Loudspeakers

. Gang Condensers

. Potentiometers

Band Change Switchesy.
. Resistors

. Paper Capacitors

. Ceramic Capacitors

. Mica Capacitors
Transformers all types

R T T

—
e

13. Other parts and components
such as cabinets, dies, knobs,
diales, chasis and all hardware

parts.
New components introduced during
1962 are:
14, Transistors and Diodes
15. Polyester Capacitors

16. Electrolytic Capacitors
small scale units).

(some

Export of Green Tea to Afghamistan

287. Shri Hem Raj: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the quantity of green tea that
has been exported to Afghanistan till
the 15th of February, 1963;

(b) the quantity of green tea that
lies in stock in the Tea Gardens of
the Kangra Valley and Himachal Pra-
desh: and

(c) the quantity of green tea that
lies unsold in the Amritsar market?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manobhai Shah): (a)
Figures upto the 15th of February,
1963 are not yet available. During the
period April-December, 1962, 1.4 mil-
lion kg, of green tea were exported
from India to Afghanistan.

(b) and (c). Precise figures are not
available.

Import of Copper from Somtherm
Rhodesia

f Shri Yashpa! Singh:
283.  Shri Buta Singh:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that we have
imported copper from Southern Rho-
desia during 1962-63 so far;
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(b) if so, the quantity thereof;

(¢) how it has been or it is propos-
ed to be allocated to different States;

{d) whether Government have given
any instructions to State Governments
for its distribution to industrial units;
and

(e) if so, the details thereof?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubbai Shah): (a)
and (b) Yes, Sir; only a small quan-
tity. A statement is laid on the Table
of the House. [Placed in Library, see
No. LT-89%2/63].

(c) Distribution of Copper to sche-
duled units imported from free sources
including Rhodesia is made by the
Department of Technical Development,
and that to the non-scheduled units
including Small Scale Industries in
different s!ates on the recommenda-
tions of the Director of Industries of
the State concerned. Bulk allocations
of the item are made to States by
Development Commissioner, Small
Scale Industries.

(d) and (e) Yes, Sir; State Directors
of Industries have been instructed to
give more favourable consideration to
the units engaged in the manufacture
of industrial goods.

FTY @E T A

3. =5t ¥ |y e Far
JW HA qg F@r A FT w3y e o

(F) 7 zrae W e gAw
& ford F=n w@e AR ¥ 2 ¥ wamar
AT R .

(') ofz g, @ =esr ¥ q
o7 W & T a1 # foRaer = @
fea W@ ¥ &= T

() a1 T3 AT A T A g
¥ W # TR AR @ & sl
Fr sfears & wWr & ; A

(w) afz e, a o &= § @R
q T FEw WAL T

avforey aay I AA@T § IAT
gt (st &) o (F) ST, &0
(&) = @%1 # == | q,

fegraz, ¢8R F AATT & 90 &
AEHT H T FT AATT §F THLFHT -—

IT|M & A afearor mEw
o w0 %o
SYEET R,U5,9%8 159,308
HY W 3,00,25,598 9,45,08,08¢
() s, 7

(v) =7 & 7 Fzar 1
Replanting of Rubber in Kerala

S Shri A. V. Raghavan:
290 shri Pottekkatt:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the progress achieved in the
matter of replanting of Rubber in
Kerala; and

(b) the stepa Government propose
to take to achieve the target?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
An area of 19,258 acres had been re-
planted during the period from 1957
to 1961 and permits for replanting
6,411 acres during 1962 have been
issued to the growers by the Rubber
Board under tha Rubber Replanting
Scheme,

(b) Under the Replanting Scheme,
a subsidy at the rate of Rs. 1,000 per
acre is granted to the growers by the
Board for replanting, with high yield-
ing planting material, old and/or low-
yielding areas planted before 1956. In
order to achieve the targets, the

Board is considering the feasibility of
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fixing targets or replantation for indi-
vidual estates and holdings.

Cottage and Small-Scale Industries in
Puanjab

291. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the amount of grants sanction-
ed for the Cottage and Small Scale
Industries in Punjab under the Third
Five Year Plan; and

(b) the names of these industries
and the amount sanctioned for each?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). The
total Third Plan Outlay for the sector
Village and Small Industries is of the
order of Rs. 1108 iakhs,

2. Central assistance to Village &
Small Industries by way of loans &
grants is sanctioned from year to year
towards the close of each financial
year on the basis of the expenditure
reported by State Governments and
in accordance with the prescribed
patterns for centrally aided and spon-
sored schemes. Thus for 1961-62 the
grants given to Punjab Government
for various village and small indus-
tries were as follows:—

Industry Grants
Handlpom 187
Handicrafts . 214
Small Scale Industry 2686
Sericalture . 0 79
Industrial Estate —

TotaL] . . . 31°66

3. For 1962-63, Rs. 42.00 lakhs as
grant from Central Government have
been allocated for the above indus-
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tries. The allocations for subsequent
yvears will be fixed in due course.

Industrial Estate at Nangal Dam

292. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the industries that are proposed
to be set up in wvarious, industrial
estates in Punjab; and

(b) at what stage is ther question of
establishing an industrial estate at
Nangal Dam, which was under con-
sideration®

The Minister of Industry in the
Ministry of Commerce and Industry
i{3hri Eaouago): (a) and (b). Yes,
required information is being collect-
ed and will be laid on the Table of
the House,

Trade with Pakistan

Jf Shri Daljit Singh:
). Shri D. C. Sharma:

Will the Minister of Commerce and
Industry be pleased to state:

293.

(a) the balance of our trade with
Pakistan during the period lst Janu-
ary, 1962 to 31st December, 1962; and

(b) the steps taken to improve the
balance of our trade with Pakistan?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
According to figures available our ex-
ports to and imports from Pakistan
during the period upto November,
1963 were to the extent of Rs. 8.79
crores and Rs. 13.02 crores respective-
1y.

(b) Efforts haye been made to set
up our exports to Pakistan, as to other
countries. In order to expand the
volume of trade between the two
countries, a Trade Agreement was
concluded and is still walid. Its Pro-
tocol 1 provides for balanced trade in
specified commodities. The imple-
mentation of the Agreement has been
periodically reviewed by the delega-
tions of the two countries.
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Forward Market for Pepper

295, Shri Heda: Will the Minister
of Commerce and Industry be pleased
to state:

(a) whether Government have been
opened a Forward Market for Pepper
at Bombay; and

(b) if so, the main objectives of
this market?

The Minister of Internatiomal Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
Yes, Sir.

{b) To provide hedging facilities to
the pepper trade at Bombay for pur-
poses of export as well as for build-
ing stocks for distribution within the
ecountry.

Handloom Production of Manipur

296. Shri Rishang Keishing: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the schemes already taken up
and that will be taken up to improve
and augment the handloom production
of Manipur; and

(b) steps taken or that will be
taken to step up the sale of the hand-
loom products outside Manipur?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
The following schemes are being im-
plemented with a view to foster the
development of handloom industry in
the Manipur Administration. A sum
of Rs. 1.48 lakhs has been earmarked
for this purpose for the year 1963-64
as against the allocation of Rs. 1.47
lakhs for 1962-63.

(i) Establishment of a Design
Centre (Handloom).

(ii) Grant of rebate on sales of
handloom cloth.

(iii) Procurement of  improved
looms and appliances.

(iv) Grant of subsidy on transport
cost of yarn.

(v) Grant to meet organisational
expenses of sales depots run
by the Weavers' Co-operative
Societies.

(vi) Establishment of a yarn dis-
tribution centre and mecha-
nised dyeing unit.

(vil) Establishment of a Co-opera-
tive Spinning Mill. (State
participation in share capital).

(viii) Provision of working capital

to primary Weavers' Co-ope-

rative Societies.

Provision of share capital loan

to Weavers' Co-operative So-

cieties,

(ix

(b) The Handicrafts and Handloom
Export Corporation of India Ltd., and
the All India Handloom Fabrics Mar-
keting Co-operative Society Ltd., are
endeavouring to step up the exports
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of all handlocm fabries including that
of Manipur to foreign countries as
well as to the various States in India.

Paper Mill at Manipur

297. Shri Rishang Keishing: Will
the Minister of Commerce and Indus-
try be pleased to state:

fa) whether it is a fact that a medi-
um size paper mill will be started in
Manipur during the Third Five Year
Plan:

(b) the capital to be invested for
the mill; and

(c) the capacity of the mill?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanango): (a) to (c) The pro-
posal of the Manipur Administration
to set up a 5 ton/day per mill in the
public sector during the Third Five
Year Plan period is still under consi-
deration.

Export of Indian Jute Goods

298 J Shri P. K. Ghosh:
) ]_Sh.ri P. K. Deo:

Will the Minister of Commerce amd
industry be pleased to state:

(a) the extent of demand for Indian
jute goods in foreign countries; and

(b) the efforts being made to im-
prove the quality of Indian jute goods
with 3 view to increasing its export?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
Exports of Indian jute goods in 1962
amounted to over 9 lakh tonnes. While
some increase in the total world con-
sumption of jute goods could be ex-
pected in the next few years, it would
not be possible to forecast the share
of India in this increase,

{b) The Indian Jute Mills Associa-
tion's Research Institute is giving con-
stant attention teo this matter. A
Studv Group has also been set up to
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make recommendations to Govern-
ment on measures of quality control
on exports of jute goods.

Woollen Hosiery Units

( Shri P. K. Ghosh:
299.4 Shri P. K. Deo:
LSh:ri Himatsingka:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the numier of woollen hosiery
producing units in different parts of
the country; and

(b) the total production of these
units?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
908.

(b) About 20 lakh lbs. per year.

Luc Procurement Centre at Bilaspar,
M.P.

300 J Shrimati Maimoona Sultan:
"7\ Shri Heda:

Will the Minister of Commerce and
Imdustry be pleased to state:

(a) whether a lac-procurement cen-
tre and a Regional Lac-Testing Labo-
ratory ‘are proposed to be set up at
Bilaspur in Madhya Pradesh;

(b) if so, at what cost each of them
is to be set up; and

(e) the steps so far taken in that
direction?

.

The Minister of Intermationa]l Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
The Lac Procurement Centre get up
by the STC at Bilaspur has been func-
tioning since the 2nd February, 1963
and the Regional Analytical Labora=-
tory of the Indian Lac Research Insti-
tute at Bilaspur has been functioning
since the 18th February, 1963,
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(b) The cost of the purchasing cen-
tre is Rs. 1,000 and for the Laboratory
Rs. 15,000.

(c) Does not arise.

Expansion of Steel Industry

301. Shri Hari Vishnu Kamath: Will
the Minister of Steel and Heavy In-
dustries be pleased to state:

(a) whethBr the British Iron and
Steel Research Association has made
any proposal or suggestion regarding
the expansion of the steel industry in
India; and

{b) if so, the details thereof?

The Minister of Steel and Heavy

Industries (Shri C. Subramaniam):
{a) No specific proposal has been
made,

(b) Does not arise.

Titanium Factory at Trivandrum

302. Shri Maniyangadan: Will the
Minister of Commerce and Imdustry
be pleased to state:

(a) whether the Titanium Factory
at Trivandrum is running at a loss;

(b) whether there is any proposal
for expansion of production in the
factory; and

(¢) if so, what steps are being taken
to implement the same?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) No, Sir.

(b) The company’s proposal for ex-
pansion of their capacity for Titanium
Dioxide from 3600 tons per annum to
6,000 tons and finally to 24,500 tons
per annum has been approved by the
Government.

(c) The first phase of the expansion
scheme which would raise the capacity
vf tiic undertaking to 6,500 tons per
annum is under way and it is expect-
ed to be completed by the middle of
this year, So far as the second phase

of the expansion programme is con-
cerned the company is still trying to
find a collaborator who could supply
the necessary know-how and techni-
cal assistance. The company has al-
ready filed an application for raising
the necessary fresh capital required
for the project,

Use of Copper, Tin, Zinc and Brass

303. Shrimati Maimoona Sultan: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether Government have had
under examination the question of im-
posing drastic restrictions on the use
of copper, tin, zinc and brass and their
substitution by aluminium and its al-
loys; and

(b) if so, what is Government's de-
cision in the matter?

The Minister of Industry in the
Ministry of Commerce and Indastry
(Shri Kanungo): (a) and (b). Yes,
Sir. Government have been consider-
ing the question of imposing restric-
tions on the use of copper, tin, zine
and brass and their substitution by
aluminium and its alloys. The success
so far achieved is as follows:—

(i) All the underground cables
and heavier sizes of insulated
cables are being manufactur-
ed out of aluminium instead
of copper from April, 1962. It
is now proposed to take action
to substitute copper by zlumi-
nium for all sizes of insulated
cables from April, 1963. In
other electrical industries,
some of the manufacturers are
shortly going to make alumi-
nium bus bars instead of cop-
per bus bars. A number of
electrical motor manufactur-
ers have switched over to die-
cast aluminium rotars instead
of copper.

(ii) It has been decided to make
a 30 per cent cut in the sup-
ply of copper and proportion-
al percentage of zinc which
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go into the making of cop-
per and/or brass utensils.

(iii) In order to economise zinc,
it is proposed that only the
top portion of transmission
towers may be galvanised and
painting or aluminising res-
tored to for the remaining
portion.

(iv) For low tension transmission
poles, and Post and Telegraph
poles, it has been proposed
that wooden poles or other
substitute material may as far
as possible be used in place
of galvanised poles.

(v) No possible substitute has yet
been established for Tin
However, as most of the cables
are now to be made of alu-
minium it will not be neces-
sary to tin such wires/cables.
Similarly, aluminium utensils
will not require tinning like
copper-brass utensils,

Export of Bananas to E.C.M, Countries

304. Shri A, K. Gopalan: Will the
Minister of Commerce and Industry
be pleased to state:

{a) whether the Kerala Govern-
ment have reguested the Central
Government to explore the possibility
of exporting bananas from the State
to the European Common Market
countries; and

(b) if so, the result thereof?

The Minister of International Trade
im the Ministry of Commerce and Im-
dustry (Shri Manubhai Shah): (a)
and (b) Kerala State has expressed
the desire and possibilities of export
of bananas. The State Government is
making efforts in this direction and
we are helping them.

Machine Tool Plants
305. Shri P. Kunhan: Will the Min-

ister of Steel and Heavy Industries be
pleased to state:
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(a) whether it is a fact that licences
issued to a number of industrial con-
cerns for setting up machine tool
plants have recently been revoked by
Government; and

(b) if so, the reasons therefor?

The Minister of Steel amd Heavy In-
dustries (Shri C. Subramaniam): (a)
Yes, Sir,

(b) The licencees had failed to im-
plement the licences granted to them
within the time specified for this pur-
pose.

Cement Factories in Madrag

306. Shri Nambiar: Will the Minis-
ter of Steel and Heavy Industries be
pleased to state:

(a) whether the cement factories in
Madras State have gone into full pro-
duction;

(b) if not, reasons therefor; and

(¢) what is the rated capacity and
what is the present production unit-
wise in the State?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C. Sethi): (a) Yes Sir. The
production is very near or more than
the rated capacities.

{b) Does not arise.
{c) The rated capacity and produc-

tion are given below unit-wise:—

Unit located Annual Production
at - rated in 1962
capecity

(tonnes) (tonnes)
Madukkarai 284,440 262,810
Dalmiapuram 419,050 495426
Talaiyuthu 462,630 451,870
Tulukkappatt 67,050 61,298
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Baby-Food Manufacturing Factory

308. Shrimati Vimla Devi: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether there was any proposal
under consideration by the Central
Government to start a factory for
manufacturing baby-food in  the
South; and

(by if so, whether the factory has
been started?

The Minister of Industry in the Min-
istry of Commerce and Industry (Shri
Kanungo): (a) No, Sir.

(b) Does not arise,

Magnet Manufacturing Plam$

309. Shri D. C. Sharma: Will the
Minister of Commerce and Industry be
pleased to state:

(a) whether a plant for the manu-
facture of permanent magnets needed
for industry has been opened at Bori-
vli near Bombay;

(b) if so, the cost of the plant and
what will be its annual production
capacity with the types of magnets to
be produced; and

(c) how for it will contribute to the
defence needs?

The Minister of Industry in the Min-
istry of Commerce and Industry (Shri
Eanunge): (a) Yes, Sir. A plant for
the manufacture of permanent mag-
nets has been opened at Borivli near
Bombay by M/s Permanent Magnets
Ltd., Bombay.

(b) The cost of the plant alone is
about Rs. 15 lakhs The annual pro-
duction capacity would be of the order
of 180,000 kg. These will be cast mag-
nets of the type generally known by
trade names such as ALNI, LINCO,
COALNI, COERSIMAX & COALNI-
MAX.

(c) These types of magnets are re-
quired for loudspeakers electrical and
electronic measuring  instruments,
telephone equipment, house service
meters, cycle dynamo lamps etc. Such
magnets are being imported at pre-
sent.

Though this scheme was not specifi-
caly approved for defence purpose, a
large number of items are useful, in
meeting defence needs.

Iron ang Steel Dealers

310. Shri Basappa: Will the Minis-
ter of Steel and Heavy Industries be
pleased to state:

(a) the number of registered iron
ang steel dealers in the country at
present in each State; and
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(b) whether unregistered dealers
are also carrying on trade in iron and
steel?

The Minister of Stee] and Heavy
Industries  (Shri C. Subramaniam):
(a) As on 20th February, 1963, the
number of Registered stockholders of
iron and steel are as follows:—

1. Assam . 51

2. Manipur 3

3. Tripura . 6

4. Pondicherry 8

5. West Bengal 430

6. Bihar . 79
7. Orissa . 68

8. U.P.. B 348

9 H. Pradesh 11

10. Andaman . 1
11. Delhi . 40
12. Punjab . 204
13. Rajasthan . 56
14. Maharashtra 193
15. Gujarat . 81
16. Kerala . 37
17. Madras . 127
18, A, Pradesh 119
19. Mysore . 197
z0. M. P. % 87
21. Nagaland . 2
2,148

(b) Yes Sir, unauthorisedly.

Quality Control for Fish Export

" 311. Shri A, K. Gopalan: Will the
Minister of Foad and Agriculture be
pleased to state:

(a) whether Government have de-
cided to institute gquality control in
respect of fish for export; and

(b) if so, what action has been
taken so far by Government in this
matter?

The Depuiy Minister in the Minds-
try of Food and Agriculture (Shri A.
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M. Thomas): (a) and (b). Yes. In
respect of some of the varieties of
fish and fisheries products on which
quality control is proposed to be
exercised before export, specifications
have been notified by the Indian
Standards Institution. The work of
drawing up specifications fer the
remaining items is in progress. Steps
are being taken to set up a suitable
machinery to enforce these specifica-
tions and as soon as this is done a
notification under Sectiom 19 of the
Sea Customs Act would be issued to
ensure that no fish or fisheries pro-
ducts not conforming to ILS.I. stan-
dards are exported from India.

fewmg § WS wTET OWE!

3. o0t " oFT WA OAAY
Tz TATH I FA FfF

(%) wr 7g "= 2 & Awwme
FTA T /T 2 FT T qTIT OHAY
g

(&) =1 7g +v w= & fF it a=
qTEE AEY T FAT ME gy Amar
AT T FT WRM-NTE TH AT
F grur 4 g WR

(7) ¥T g SAaT F Ffe-
aredt Y WA gU T oEE F gra
qrEd TEY T ST AE F g 64
€T W &1 WG NaF FLA & gaar
SET F4 7

TR wATHT | Iy (s Ho Fo
TweETEY) o (F) S &

(&) = s =t arEs v
® foq 7 & o}

() Y g 1 ®W ®TIT uaET
€1 = T qEEE & Ay of "
¥ o fame &)



1679 Written Answers PHALGUNA 11, 1884 (SAKA) Written Answers  168c

faarat § grEaafaw 9w sateg

ERENE I C R e ClE
"R FAT Ig a9 &7 FO ALAF o

() *r ag 79 & f& faw@T ®
AEAfAF SR FTATEG @A AT
IH FATIT OFEAA § fAar &
maﬁﬂt‘%ﬁ'ﬂmﬁﬂﬁ'ﬁ;ﬂh

(=) afz zr, ar fawraz & =
% H A4 H HqrAT g 7

afcage qaqr agFCAA™T | I9-
Wt (s W) o (F) S &, 9w
FAAT F7 AAL 4T a1 THR

(a) =aiEr amw Igwsa faar
T FHAT, ATIATE FFRATT G
faar st

Agricultural University in Rajastham.

314. Shri Karni Singhji: Will the
Minister of Food and Agriculture be
pleased to lay on the Table a list of
terms of reference made to the Com-
mittee appointed to suggest the loca-
sion of the Agricultural Umvemty at
Udaipur, Rajasthan?

The Minister of State in the Minis-
try of Food amd Agriculture (Dr. Ram
Subhag Singh): No specific Commit-
tee was appointed by the Government
of India to suggest the location of the
Agricultural University in Rajasthan.
A Committee was appointed by the
Government of India, in May, 1960,
to assist the State Governments in the
formulation of legislation rclating to
the Establishment of Agricultural Uni-
versities. The terms of reference of
this Committee were as under:—

(1) to scrutinise the draft bills and
proposals for future agricultural uni-
versities from the points of view of
the pre-requisites in respect of the
integration of teaching, research and
extension and the evolution of a work-

able relationship between the existing
institutions and departments; and (2)
to plan the Curricula of the various
Agricultural Universities.
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Air Accidents

316, Shri Krishna Deo Tripathi: Will’
the Minister of Transport and Com-
munjcations be pleased to state:

(a) the number of accidents involv-
ing planes of Indian Airlines Corpo-
ration and Air India separately during
the last three years;

(b) the loss of human life in these
accidents; and
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{c) the losses (financial) incurrad
by Government on account of these
accidents?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Mohiuddin): (a) and (b). Eight
accidents involving  Indian Airlines
Corporation oircraft occurred during
the years 1960, 61 and 62, resulting in
the loss of ten human lives. No air-
craft belonging to Air India was in-
volved in any notifiable accident
during this period.

{c) The financial losses incurred by
Indian Airlines Corporation on ae-
count of these accidents have pot been
assessed, as yet.

Post Office Accounts of Displaced
Persons

Shrimati Savitri Nigam:
a17. ) Shri M. L. Dwivedi:
"] Shri Bishanchander Seth:
|_Shri P. R. Chakraverti:

Will the Minister of Transport and
Communications be pleased to  state
whether Government have  decided
to make provisional payments to dis-
placed persons who have got savings
certificates and savings banks accounts
in the Post Offices of Pakistan?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): Payments were al-
lowed in 1957 to those who had regis-
tered their {laims by certain dates.
We have not allowed payments to
those who  registered their claims

-during the extended period 15-5-58 to
14-11-58.

Committee on Sugar Industry

[ Shri Bishanchander Seth:
Shri P. R, Chakraverti:
318. / Shri Ram Sewak Yadaw.
| Shri Bagri:
| Shrimati Maimoona Sultan:

Will the Minister of Food and Agri-
culture be pleased to state:
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(a) whether it is a fact that Bihar
Government have requested the Uniop
Government to appoint a Committee
to go into the problems of sugar in-
dustry on an all-India basis; and

(b) if so, the reactions of Govern-
ment thereto?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) No, Sir.

(hy Does not arise.

Consumers’ Cooperatives

319 _f Shrimati Savitri Nigam:

" | Shri M, L. Dwivedi:

Will the Minister of Community
Development amd Cooperation be
pleased to state the number of new
Consumers’ Co-operatives registereqd in
January, 19637

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri Shyam Dhar
Misra): 21 new Co-operative Whole-
sale|Central Stores and 188 Primary
Stores were registered in January
1983 in Andhra Pradesh, Bihar, Gujrat,
Madhya Pradesh, Maharashtra,
Mysore, Orissa, Punjab, Rajasthan, and
Delhi.

Agricultura] Demonstration Farm

320. Shri P. C. Borovah: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether an agricultural demon-
stration farm is proposed to be sat
up at Mangalore in Collaboration with
Japan; and

(b) if so, at what cost, and how the
costs will be shared?

The Minister of State in the Minis-
try of Food and Agricultore (Dr, Ram
Sobhag Singh): (a) The question of
establishing a few more agricultural
demonstration farms in collaboration
with the Japanese Government i
under consideration. One of the sites
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under consideration is the Govern-
ment Paddy Breeding Station at
Kanakanadi near Mangalore.

(b) The question of costs and other
details will have to be negotiated with
the Japanese Government after the
sites have been surveyed by a team
of Japanese Technicians.

Dairy Farm

321. Skri Bishanchander Seth:
Will the Minister of Food ang Agri-
cultnre be pleased to refer to the
reply given to Unstarred Question No,
341 on the 13th November, 1962 and
state:

(a) whether investigations started
by the Swiss expert team for estab-
lishing a dairy farm have been com-
pleted:

(b) if so, the findings thereof; and

(c) if not, when the findings are
likely to be available?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) to (c). The Swiss ex-
pert team has visited Kerala to in-
vestigate and collect material for
their report on the project. Govern-
ment of India have not yet received
their report.

Inland Water Transport

322, Dr. L. M, Singhvi: Will the
Minister of Transport and Commu-
mications be pleased to state:

(a) whether there has been any
move or proposal to join the major
rivers in the country to provide a
trunk system of waterways;

(b) if so, the details thereof;

(¢) whether the proposal is under
consideration or has been shelved
or abandoned; and

(d) if shelved or abandoned, the
reasons therefor?

The Minister of Shipping in  the

aications
2818 (Ai) LSD—4.

(a) No. The Central Water and
Power Commission have however, un-
dertaken a very broad examination of
the possibilities of development of
inland navigation in the country and
linking of important West-flodwing
rivers with East-flowing rivers, These
studies are based only on the Sur-
vey of India topo-sheets.

(b) The following studies have been
undertaken:—

1. Linking the Narmada with
the Ganga river system wvia the
Sone.

2. Linking the Narmada  with
the Godavari,

3. Linking the Narmada with
the Yamuna.

4. Linking the Tapti with the
Godavari,

(¢} and (d). Do not arise.

Credit Facilities to Vehicle Operators

323, Dr. L. M. Singhvi: Will  the
Minister of Tramsport ang Commu-
nications be pleased to state:

(a) whether Government are con-
sidering to extend increased and insti-
tutionalized credit facilities at reason-
able rates of interest to operators of
motor vehicles in the country as a
whole or in the border States;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

The Minister of Shipping in  the
Ministry of Transport and Commu-
nications {(Shri Raj Bahadur):
(a) to (¢). The State Financial Cor-
porations Aet, 1951, was amended,
with effect from April, 1962, so as to
make the road transport industry eli-
gible for financial assistance and guar-
antee facilities from the State Fin-
ancial Corporations. The limit of
accommodation provided is Rs. 20
lakhs in the case of a co-operative
society or a company and Rs. 10 lakhs
In any other case.



1685 Written Answers

The rates of interest charged by the
State Financia! Corporations general-
ly vary from 6 per cent to 7 per cent.
The question of laying down uniform
terms and conditions for the grant of
loans to road transport operators was
considereq at the Ninth Conference of
representatives of the State Financial
Corporations on the 18th February,
1963, at Calcutta, A report on the dis-
cussions at the Conference is awaited.

There is no other proposal under
the consideration of the Central Gov-
ernment for providing credit facilities
to road transport operators.

Employees Dismissed in 1960 Strike

324. Shri S. M. Banerjee: Will the
Minister of Railways be pleased to
state:

(a) whether cases of some of em-
ployees who were dismissed or revert-
ed as a result of taking part in 1960
strike are still under consideration;

(b) if so, the number of such cases;
and

(¢) action taken by Government in
the matter?

The Deputy Minister in the Mins-
try of Railways (Shri Shahmawax
Khan): (a) Yes, Sir.

(b} (i) Dismissal ; I
(1) Removal . 12
TotaL : 13

(c) (i) referred to the Railway
Rates Tribunal for ad-
vice in relaxation of the
time limit laid down in
the Rules . . 7

(ii) Pending finalisation of
review by Railways (in-
cluding holding of fresh
enquiries) . . 4

(iii) Pending receipt of re-
plies from the emplo—

yees concerned . 2
ToTAL . 13
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Special Car Parks for Tourists

325. Shri Surendra Pal Singh: Will
the Minister of Transpoert and Com-
munications be pleased to state:

(a) whether it is a fact that some
time back a decision was taken by
Government to construct special Car
Parks in the Capital with such addi-
tional facilities as attached kitchens
and toilets ete, for the use of those
tourists who decide to spend the
night in their own cars; and

(b) if so, the main details of the
scheme and how soon it will be im-
plemented?

The Minister of Shipping in the

(b) Does not arise.
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Shipping Services between India and
East Asian Countries

387, J Shri B. K. Das:
'\ Shri, Subodh Hansda:

Will the Minister of Transport and
Communications be pleased to state:

(a) how many Indian ships are
engaged in carrying on trade between
India and the South East Asian Coun-
tries; and

(b) what steps are being taken
for the improvement and expansion of
the shipping services in those lines?

The Minister of Shipping in the
Minisiry of Transport and Commu-
nications (Shri Raj Bahadur):
(a) India-Ceylon: Most of the coastal
ships, particularly those plying on the
West Coast, cal] at Colombo, depend-
ing upon the availability of cargo for
that port. The number of ships ope-
rating on the west coast is at present
22, In addition, some of the overseas
ships also occasionally carry cargo
between Ceylon and Indian ports.

India-Burma: There is no regular
service but coastal vessels are divert-
ed to Burma as required during the
six month season for Burma rice im-
ports and occasionally for movement
of timber from Burma.

India-Malaya: There is a regular
passenger cum cargo service main-
tained with one Indian ship and one
foreign ship belonging to the British
India Steam Navigation Co. Ltd.,

India-Indonesia: There are ng Indian
ships exclusively operating between
India ang Indonesia but the existing
service maintained by the Shipping
Corporation in the India|Far East|
Japan trade caters to the trade of
Indonesia also whenever there is
sufficient inducement. The Corpora-
tion is at present operating 8 vessels
in this service.

Indian—Other South East Asian
Countries: There is no Indian ship
plying in this trade because India's
trade with these countries is limited
and several foreign companies are al-
ready catering to their trade.

(b) Unless there is an expansion In
the volume of cargo, any attempt to
expand shipping services in this
region is likely to result in serious
financial losses, which will have to
be made good by Government by way
of subsidy to the Companies concern-
ed if they are to be induced to enter
this trade. The grant of any such
subsidy cannot be contemplateq during
the present emergency.
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Jodhpur Railway Workshop

328 Dr. L. M. Singhvi: Will the
Minister of Railways be pleased to
state:

(a) whether the claims of Jodhpur
Railway Workshop have been taken
into consideration for production of
defence materials; and

(b) if so, whether the workshop
is likely to be expanded for the pur-
pose?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) Yes, Sir.

(b) No. Sir.

Agricultural Farm, Andhra Pradesh

329. Shri P. Venkatasubbaiah:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the Damle Committee
Report has been exahined; and

(b) whether it has been decided to
start an agricultural farm in Andhra
Pradesh on the lines of the Suratgarh
Farm?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri A. M.
Thomas): (a) The fina] Report of the
Damle Committee has not yet been
received.

(b) Does not arise.

Wastage of Railway Capacity

330. Dr, L. M. Singhvi: Wil the
Minister of Railways be pleased to
state:

ta) whether it is a fact that seasonal
fluctuations in wagon supply and
sporadic placement of empties account
for waste of substantial transport ca-
pacity of the Railways; and

(b) if so, the extent thereof and
the remedial steps taken by the Rail-
way Administration?
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The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) No, Sir.

(b) Does not arise.

Loading Time

331. Dr. L. M. Singhvi: Will the
Minister of Rallways be pleased to
state:

(b) whether the Railway Adminis-
tration have already agreed to or are
considering to increase the loading
time: and

(b) if so, the present or the pro-
posed position?

The Deputy Minister in the Minis-
try of Railways (Shrl 8. V. Ramma-
swamy): (a) and (b). No. The free
time at present generally allowed for
loading of wagons is as under:—

Type of wagons Free time
Working
hours
(i) BOX wagons in a group of
20 or more placed at a time
for loading by one party . 10
(i) BOX wagons in a group of
less than 20 placed at a time
for loading by one party s
(11) BFRs wagons 9
5

(iv) All other types of wagons .

T w8
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Bridge Over Narmada

333. Shri Hari Vishnu Kamath: Will
the Minister of Transport and Commu-
nications be pleased to state:

(a) whether the work on the con-
struction of the road-bridge over the
Narmada near Hoshangabad, Madhya
Pradesh is proceeding according to
schedule;

(b) it so, the deadline for comple-
tion of the work; and

(c) it the work is behind schedule,
the reasons therefor?

The Minister of Shipping in the
Ministry of Transport and Comma-

1692

nications (Shri Raj Bahadur):
(a) to (e). The information has been
called for from the Government of
Madhya Pradesh and will be laid on
the Table of the Sabha as soon as
possible.
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Unemployed Civillan Pilots

335, Shri 5. M. Banerjee: Wil]l the
Minister of Transport and Commu-
nications be pleased to state:

(a) whether all the civilians un-
employed pilots have been provided
employment; and

(b) if so, how many have been
employed under the Ministry of De-
fence?

The Deputy Minister in the Minls-
try of Transport and Communications
(Shri Mohiuddin): (a) and (b). 13
Commercial pilots with current licen-
ges are believed to be unemployed. In
addition 16 other Indian fpilots who
have obtained their licences wvery
recently are also looking for jobs The
position at present is very fluid and a
number of these pilots may he absorb-
ed by the Indian Air Force or the
Flying Clubs.

a1 @ famt e @W aw
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Dairy Farm With Danish Collabora-
tion

337 J Shri Yashpal Singh:
" | Shri Bishanchander Seth:

Will the Minister of Food and Agri-
culture be pleased to refer to the
reply given to Starred Question No.
420 on the 22nd January, 1963 and
state;

(a) whether the offer of Danlsh
Government for collaboration in set-
ting up a dairy farm in India has been
investigated;

(b) if so, with what results, and

(¢) whether the decision has ‘heen
taken by Government?

The Minister of State in the Minils.
try of Food and Agriculture (Dr, Ram
Subhag Singh): (a) The report of the
Danish experts team which visited
India in October, 1962 is still awaited.

(b) and (¢). Do not arlse.

Reclamatiom of Land

( Shri Yashpal Singh:

238 J Shri Bhagwat Jha Azad:
" 7 Shri Bhzkt Darshan:

|_ Shri Bishanchander Seth:

Will the Minister of Food and Agri-
culture be pleased to refer to the reply
given to Unstarred Question No. 946
on the 22nd January, 1963 and state:

(a) whether the revised scheme for
the reclamation and settlement in res-
pect of Usar Lands has been submitted
by the U.P. Government;
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(b) if so, what will be the
cost of the revised scheme;

total

{e) whether the scheme for recls
mation of the jungle and shrub in-
fested land of which a suggestion was
made to the Government of U.P, has
been considered by that Government:

(Ci) if so, the outline thereof; and

(e) the steps taken to implement
this schemg?

The Minister of State in the Minis
try of Food and Agriculture (Dr. Bam
Subhag Singh): (a) No.

(b) Does not arise.

(c) The reaction of the State Gov-
ernment is awaited. .

(d) and (e). Do not arise.

Road Accidents

339. Shri D C, Sharma: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether it is a fact that tha
number of fatal road accidents is on
the increase in the country; and

b) if so the steps taken or propos-
ed to be taken for better traffic plan-
ning on a nation-widse scale in view

of the fast change-over to speedier
vehicles?
The Minister of Shipping in the

Ministry of Transport and Commauni-
cations (Shri Raj Bahadur): (a)
and (b). The information require-
ed is being collected from the State
Governments and the Administrations
of the Union Territories and  will be
laid on the table of the Sabha as soon
as it becomes avail.able.

Theft of Coal from Julu Railway Yard

340. Shri §. M. Banerjee: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that some
coal lifters were arrested while re-
moving coal from a wagon in Julu
Railway Yard, Kanpur on the 18th
January, 1063;
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(b) it so, the details of tne incident
and the value of coal which was being
removed; and

(c) the action taken in the matter?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawax
Ehan): (a) Yes Sir.

(b) A surprise raid was organised
by the Central Crime Bureau, Rail-
way Board, with the asaistance of
Civil Police on 19-1-63 and 18 persons
were arrested while unloading coal
from the wagon staked near the boun-
dary wall in Juhi transhioment yard,
Kanpur and not Julu. There was
about 2 tons of hard coke in a motor
truck and 3 tons of hard coke lying
on the ground. The value of the
stolen coke is approximately Rs. 500.

(¢) The case was reported to Gov-
ernment Railway Police, Kanpur who
have registered the case and are inves-
tigating into it.

Shipping Development Fund

:
341, {
L

Will the Minister of Transport amd
Communications be pleased to state:

Shri Rameshwar Tantia:
Shri B. K, Das:

Shri Subodh Hansda:
Shri M. L. Dwivedl:

(a) the total allocation to th'e Ship-
ping Development Fund gu.n::g the
Third Five Year Plan period;

(b) the targets to be achieved; and

(¢) whether any hinderance is
likely to be caused due to the emer-

gency?

The Minister of Shipping in the
Ministry of Transport and Commu-
nications (Shri Raj Ba.hadn.r):‘
The monetary allocation available
exclusively for the d?velopment of
shipping in the Third Five Year Plan
is Rs. 51 crores. A part of this
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amount is to be utilised for invest-
ment in the equity capital of the
public sector shipping companies, The
balance will be given to the Shipping
Development Fund for the purpose of
advancing loans to Indian  shipping
companies, in the private as well as
public sectors. Nop decision has been
taken as to the quantum of invesment
to be made in the public sector units
during the Third Plan pariod. In the
circumstances, the fotal amount that
will be contributed to the Shipping
Development Fund cannot be given st
this stage.

(b) The revised physical targetzr
shipping in the Third Plan is a gross
addition of about 550,000 G.R.T. so a?
to raise the Indian tonnage to about
12.50 lakhs G.RT. by the end of the
Plan period.

(c) The emergency has nc doubt
resulted in paucity of foreign Bx-
change funds, required for acquisition
of tonnage. But efforts ara being
made to overcome thes2 difficulties
and it is hopped that the revised
physical target will be achieved.

Amendment of the Indiap Forest Aci,
1927

342. Shri Hem Raj: Will the Minis-
ter of Foad and Agriculture be pleas-
ed to refer to the reply given to un-
starred Question No. 605 on 20th
November, 1962 and state:

(a) whether the opinions of the
different State Governments and
Union Territory. Administrations have
been invited for the amendment of the
Indian Forest Act, 1927 in the light of
recent developments;

(b) if so, what are the reactions?

The Minlster of State iy the Minis-
try of Food and Agriculture (Dr, Ram
Subhag Singh): (a) Yes, Sir.

(b)Y So far, replies have beon receiv-
ed only from 3 state Governments and
two Union Territories, After further
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replies are received, the
be examined.

Repairs to Bridge in Himachal Pradesh

343. Shri Hem Raj: Will the Minis-
ter of Transport and Communications
be pleased to state:

matter will

(a) whether any repairs to the
Bridge at Bran (Barro) in Ilimachal
Pradesh were under contem jiation;

(b) whether any proposal to widen
the approach path into a road from
Rampur side to the bridge was under
contemplation;

(e) if the replies be in the affirma-
tive, whether the same have been
completed; and

(d) if not, when Goverament pro-
pose to complete them?

The Minister of Shipping in the
Ministry of Transport and Commu-
nications (Shri Raj Bahadur): (a) to
(d). There is an existing suspension
bridge at Brow near Rampur for tak-
ing pedestrian and mule traffic. Neces-
sary repairs to the bridge, which were
under contemplation, have since been
carried out. The approach road to the
bridge from Rampur side is also fit
for pedestrian and mule traffic. There
is no proposal at present to widen
this approach road.

Extension of Age of Retirement of
Railway Employecs

344 Shri Priya Gupta: Wi  the
Minister of Railways bz picased to
state whether in view of the extension
of age of retirement, the Railway Em-
ployees will be given option to review
their earlier option in respect of pen-
sionary scheme? -

The Depuiy Minister in the Mimis-
try of . Railways (Shri Shahnawaz
Khan): This matter affects also some
other Central Government depart-
ments, in  which the Contributory

_ Fund Scheme of retiremeat benefits

has been substituted by pension. The
question is under consideration.
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Land Acquisition Act

345. Shri P. Venkatasubbaiah: Wili
the Minister of Food and Agriculture
be pleased to state:

(a) the present position in regard to
framing of rules under the Land
Acquisition Aet;

(b) whether it is a fact that the
Central Land Acquisition :/\ct does not
apply to certajn States and if so what
action is being taken to bring about
uniform application of Ceatral. Act
to all States;

(c) whether it is a fact that some
State Governments have cxpressed
their disapproval of the prop6sed rules
and if so the reasons therafor?

The Minister of State in the Minis-
try of Foog and Agriculture (Dr, Ram
Subhag Singh): (a) and (c). The
comments of State Govarnmants have
been received to the propnsed Rules
under the Land Acquisition Act and
these are under examinalion. Some
of the State Governments in  their
comments, have raised certain points
in regard to the Draft Rules and these
are being looked into imr consultation
with the Ministry of Law.

(b) Yes, Sir. The question of
bringing uniformity in the application
of the Act to all States is under
consideration,

“Sten Borer Disease

346. Shri Venkatasubbalah: Wwill
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that a Re-
search Station is proposed to be esta-
blished to study ang ewvolve remedial
measures regarding stem borer diseqse
affecting the paddy crops in Andhra
Pradesh; and

(b) if so, the details of the scheme
and what steps have already been
taken to control this plant disease in
the meanwhile?

The Minister of State in {he Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Yes. The pro-
posal to establish a new siation at
Tenali in Guntur Distriet is under
consideration of the Government of
Andhra Pradesh. This will be in addi-
tion to the two existing stations at
Maruteru and Waranga) where work
on the control of stem borer pest is
already being carried out.

(b) The details of the station 1o
be established at Tenali are still
being worked out by the State Gov-
ernment.

The control of the stem borer pest
is being achieved by extensive spray-
ing of the rice crop with Endrin
About 2 lakh acres are being treated
by this method annually in Andhra
Pradesh.

Settlement Operations in Manipur

347, Shri G. Mohanty: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether settlement operations
in Manipur have been complcted «nd
whether change of rate of Land Re-
venue proposed in the Manipur Land
Revenue and Land Reforms Act is
being implemented; and

(b) if not, what are the difficulties?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and (b). Neces-
sary information is being collected and
will be placed on the Table of the
Sabha as soon as awvailabie.

Budget of I.C.AR.

348 f Shri Yashpal Singh:
" 7 Shri Buta Singh:

Will the Minister of Foed and Agri-
cultare be pleased to state:

(a) the total annual Budger of the
Indian Council of Agricultural Re-
search; and

(by the percentage of the total
Budget for the research work and
administration?
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The Minister of State im the Mimis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Budget for 1862-
63....Rs. 150°76 lak'hs,

(b) Research work 84'64 per cent.

Administration 15'36 per cent.
Ships

349. Shri Raghumath Singh: Wi'i
the Minister of Transport and Com-
maunications be pleased to state how
many ships are being built at present
in foreign shipyards for virious Indian
shipping companies?

The Minister of Shipping in the
Ministry of Transport and Commu-
nications (Shri  Raj Bahadar):
There are seven vessels of 32,250
D.W.T. each now under construction
or the Jayanti Shipping Company
Private Lid, in a Japanese Shipyard.
No other Shipping Company is having
any ship under construction at present
in foreign yards,

Foreigners in Indian Shippiug Com-
panies

350. Shri Raghunath Singh: Will the
Minister of Transport and Commu-
nications be pleased to state how 1nany
foreign officers and ratings are em-
ployed by the Indian Shipping Com-
panies at present?

The Minister of Shipping im the
Ministry of Transport anl Commu-

nication (Shri Raj Bahadur):
Officers 90
Ratings 138

Fatehpur-Churn Railway Line

351. Shri Morarka: Wiil the Minis-
ter of Railways be pleased to refer to
the reply given to S.Q. 283 on  the
“20th November, 1862 and state:

fa) whether the railway fare on the
Fatehpur-Churu line was reviewed
in January, 1963; and

{b) if so, what are the findings?
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The Deputy Minister in the Minis-
try of Railways (Shri 8. V. Rama-
swamy): (a) Yes.

(b) The financial results of workiug
of the line for the year 1961-62 have
revealed that even with 100 per cent
inflation in the chargeable distance
the return op the capita] outlay is
about 183 per cemt only. It has,
therefore, been decided tha‘ the infla-
tion should continue,

.

Community Development Blocks

852. Shri Sivamurthi Swamy: Will
the Minister of Community Develop-
ment and Co-operatien be pleased to
atate:

(a) the total amount (i) alloiteq and
(ii) spent on Community Development
Blocks during 1960-61 and 1961-02,
State-wise; and

(b) the number of paid workers or
Government Officials from the Deve-
lopment Commissioner to the Gram
Sewak working at present in  these
blocks, State-wise; and

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri Shyam  Dhar
Misra): (a) A statement indicating
the amount allotted and speni State-
wise op Community Development
Blocks during 1980-61 and 1961-6Z is
laid on the Table of the House. [Placed
in Library. See Wo. LT-B93/63.]

(b) A statement indicating the
essential categories of staff working
in the blocks as on 1-9-1952 is placed
on the Table of the House. [Placed
in Library. See No. LT-8983/63]. The
statement does not inclu~e details
about ministerial staff and class IV
employees in the blocks and also staff
at the District and State levels, as
complete information in this regard
is not available.

Hospet and Balarjung Sngar Factories

353. Bhri Sivamurthi Bwamy. Will
the Minister of Food and Agriculture
be pleased to state:

(e) since how many years the
Indian Sugar Refinery, Hospet and
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Salarjung factory have not paid the
additional price to the cane growers
as per Additional Sugar Price Con-
trol Amendment Order;

(b) whether any  representations
have been received to settle the same
with the management of the<e facto-
Ties;

(¢) whether any complaint has been
received in this behalf; and

L]
(d) if so, the action the Govern-
ment of India have taken or propose
10 take against such viola‘ion of rule?

The Deputy Minister in the Minis-
try of Food and Agriculturs (Shri A.
™. Thomas): (a) The Indian Sugars
and Refineries Limited, Hospet, has
already paid to cane growers the
additional price for sugarcane accord-
ing to Sisma formula upto 1961-62
season and the Salarjung Sugar Mills
Limited, Munirabad upts 1959-60

(b) and (c). No.

(d) Question. does not arise.

Village Level Worker

354 Shri A. N. Vidyalankar: Will
the Minister of Community Develop-
ment and Cooperation be pleased to
state:

(a) whether it is a fact that Gov-
.ernment had sent out insiructiuns
that the village level worker should
give all his time to agricultural deve-
lopment;

(b) how far the instructinns had
been carried out in the States;

{c) whether the wvillage level
workers are fully qualified to guide
and direct agricultura] operations in
the field, and what are their educa-
tional and technical qualitications for
successfully discharging this job; and

(d) at what administrative level
any agricultural experts are associat-
ed with the Community Development
Programme, and what kind of links
exist for coordinating the work of

agricultural development between
his Ministry and the Ministry of
Food and Agriculture?

The Deputy Minister in the Minis-
try of C nity Development amd
Cooperation (Shri Shyam Dhar
Misra): (a) Yes Sir.

(b) Information is being collected
from the State Governments. All
States which have replied have indi-
cated that necessary instructions have
been issued.

(c) Minimum educational qualifica-
tion for Village Level Workers is
matriculation. They are given 2
years integrated training in agricul-
ture and allied subjects and extension
techniques and methods. Tnis train-
ing equips him adequately for carry-
ing knowledge of improved agricul-
ture to the farmer.

‘(d) The first level of association is
at the Bloek through ite Extension
Officers, agriculture, animal hus-
bandry, fisheries etc. Technical guid-
ance and supervision is provided by
District Agriculture Officer at District
level and by the Director of Agricul-
ture at the State level As the Centre
there are Coordination Committees
both at the Officers and Ministers
level of the Ministries of Food &
Agriculture and Community Deve-
lopment.

Construction of Badagara Fier in
Kerala

355. Shri A. V., Raghavan: Will tre
Minister of Transport and Communi-
cations be pleased to state:

(a) whether any progress has been
made in the construction of the
Badagara Pier in Kerala;

(b) whether any amount has been
sanctioned for this project and the
amount spent so far; and

(c) when the construction is ex-
pected to start and the reasons for
the delay?
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The Minister of Shipping in  the
Mu_:istq of Transpert ang Communi-
cations (Shri Raj Bahadur): (a) to (c)
This is an item included by the Kerala
Government in the State Sector of
the Third Five Year Plan. According
to information availabla regarding
the position of this project, the State
Government were reported to be
finalising the designs, Further details
have been called for from tne State
Government and will be laid on the
Table of the Sabha as szon ag they
are received.

Telephones in  Kozhikode  District

356, Shri A. V. Raghavan: Wil] the,

Minister of Transport ang Communi-
cations be pleased to state: )

(a) the number of applications pend-
ing for grant of telephone connections
in main cities, towns and villages in
the Kozhikode District of Kerala;

(b) the number of new telephone
exchanges proposed to be installed in
the above area during the Third Five
Year Plan period; and

(c) the steps proposed to be taken
to provide telephone conncctions in
this region?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) A statement is
laid on the table <f the House,
[Placed in library. See No. LT-894/
63.]

(b) Tt is proposed to open 10 new
exchanges and 24 Public Call Offices
during the Third Five Year Plan.
Additional capacity of 750 lines has
already been provided during this
year and 173 new connections zlso
provided.

(¢) The provision of telephone con-
nections from the existing and pro-
posed exchanges is dependent upon
the availability of stores. Efforts are
being made to procure the items.
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School of Catering, Kerala

357 [ Shri A, V. Raghavan:
L Shri Pottekkatt:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether there is any proposal
for opening a school of catering in
the State of Kerala:

(b) if so, the detailg thereof;
.

(c) what assistance Government
have agreed to give to the Govern-
ment of Kerala for this purpose; and

(d) when and where this school is
likely to be started?”

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) Ths Annual De-
velopment Plan for 1963-64 for Kerala
indicates that the State Government
has made provision during 1963-64
for establishment of a Fuod Polytech-
nic under the Technical Education
Department.

(b) Details are being worked out
by the State Government.

(¢) In accordance with the pattern
of financial assistance laid down by
the Planning Commission, the State
Plan Scheme, +when approved, will
qaulify for Central assistance by way
of grant to the extent of 50 per cent
of the recurring and non-recurring
(non-loan) expenditure,

td) According to present indica-
tions, the Food Polytechnic is likely
to function from the pext academic
year in the Government Polytechnic
at Kalamassary.

Passenger Amenities

358. Shri Mohammed Elias: Will
the Minister of Railways be pleased
to state:

{a) whether it is a fact th._at the
passengers face termendous difficul-
ties in the New Mal Station due to
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non availability of enough drinking
water, electricity, non-completion of
passenger-sheq and platform; and

(b) if so, the reasons for the -e-
lay to provide these passenger ame-
nities in this station?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) and (b). No, Sir. Ade-
quate drinking water facilities for the
passengers ewist at the station. There
is a high level platform and the
provision of passenger shed will be
taken up shortly, The station could
not.  however, be electrified due to
non-availability of power from the
State Electricily Board.

Indian Council of Agricultural
Research

359. Shri Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to state:

{a) the number of meetings of the
Indian Council of Agricultural Re-
search held during 1962; aud

(b) the principal decisiong taken in
these meetings?

The Minister of State in the Minis-
try of Food and  Agriculture (Dr.
Ram Sobhag Singh): (a) Forty-one
meetings were held durmg 1962
These include meetings of the So-
ciety, its Governing Body, Standing
Finance Committee, Advisory Board.
Board of Research and various
Scientific Committees,

(b) The following principal deci-
sions were taken by the Governing
Body, which ig the executive body of
the Indian Council of Agricultural
Research, at its meeting held in Aug-
ust, 1962:—

(i) 99 new Research
were sanctioned.

Schemes

(ii) 112 current Research Schemes
were extended.

(ili) Pattern of Financial Asasist-
ance for Council’s schemes at
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Central Research
was modified.

Institutes

(iv) Rules and Procedure for the
award of ‘Udyan Pandit’ in
Fruit Growing were revised.

(v) Procedure for grant of sub-
sidies to Scientific  Journals
was revised,

(vi) The transfer of Council’'s
schemes on Spices and Cash-
ewnut to the newly formed

Indian Central Spices and
Cashewnut Committee was
approved,

Electrification of Stations on Northern
Railway

380. Shri Daljit Singh: Wil the
Minister of Railways be pleased to
state the names of Stalions on the
Northern Railway proposed fo be
electrified during the Third Five
Year Plan period?

The Deputy Minister in the Minis-
try of Railwayg (Shri Shahnawas
Ehan): A statement is laid on the
Table of the House, [Placed in
Library. See Nop. LT-395/63.]

Export of Rice from Punjab

361. Shri Daljit Singh: Will the
Minister of Foog and Agriculture be
pleased to state:

(a) the total gquantity of rice ex-
ported from Punjab during 1962; and

(b) the names of States to which
rice was exported and the total
quantity exported to each State?

The Deputy Minicter in the Minis
try of Food and Agriculture (Shx
A. M. Thomas): (a) and (b). Rice
can move freely on trade accoun:
within the zone comprising the State
of Punjab and the Unior Territories
of Himachal Pradesh and Delhi, In-
formation about trade movement
from Punjab to either Himachal Pra-
desh or Delhi is not available. A tate-
ment showing the quantity of rice,
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including broken rice, moved from
Punjab during 1962 to other States
on Government account and on per-
mits issued by Government, is laid on
the Table of the House.

STATEMENT
(Figures
in

tonnes)

Name of State Quantity

moved
Jammu & Kashmir . 28,312
Delhi 17,311
Himechal Pradesh 26
Uttar Pradesh. 54,462
Maharashtra . 9,528
West Bengal . 10,671
Bihar 23,656
Rajesthan 1,707
Asmam 9,002
Orissa 5,651
Gujarat . . 2,04%
Madras . . ' 33
ToTaL . . . . 163,304

In addition 5,880 tonnes was moved
out of Punjab for Defence Services
and 28 tonnes for Tibetan refugees.
The total quantity moved out was
thus 168,212 tonnes.

Mukerian-Talwara Railway Line

362, Shri Daljit Singh: Will the
Minister of Rallways be pleased to
refer to the reply given to Unstar-
ped Question No. 615 on the 20th
November, 1962 regarding the Muke-
rian-Talwara Railway line and state
at what stage the scheme stands?

The Deputy Minister in the Minis-
try of Railways (Shrl S, V. Rama-
swamy): Aoceptance of the Punjab
Government to the Abstract cost has
since been recelved and the estimate
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has been sanctioned. Poasession of
most of the land has been taken and
some contracts for earthwork have
already been allotted and the re-
maining ones are under consideration.

Passenger Amenities
Railway

om Northern

363. Bhri Daljit Singh: Will the
Minister of Railways be pleased to
state the passenger amenities propos-
ed to be provideq at tae Railway
Stations on the Sirhind-Nangal Dam
line on the Northern Railway during
the Third Five Year Plan period?

The Deputy Minister im the Minls-
try of Railways (Shri Shahnawazs
Ehan): There are proposals to pro-
vide passenger amenities on Nangal
Dam, Anandpur Sahib and Kiratpur
Sahib stations of Rupar Nangal Dam
Section during the Third Five Year
Plan period but the State Govern-
ment have not yet agreed to bear
their share of cost in termis of the
agreement with them under which
the line was constructed and is being
operated,
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Education of Extensiorn Workers

366. Shrimati Savitri Nigam: Will
the Minister of Food ang Agriculture
be pleased to state whether the sub-
ject of Improved Cropping pattern
has been included in the syllabus of
education of extension workers as
recommended by the Board of Agri-
culture and Animal Husbandry in
India?

The Minister of State in the Minis-
try of Food and Agriculture (Dr.
Ram Subhag Singh): There is no
such specific recommendation in the
proceedings of the 13th Meeting of
the Crops and Soils Wing of the
Board of Agriculture and Amnimal
Husbandry in India. However, the
syllabus of Village Level Worker
trainees does cover the latest deve-
lopments in Crop Husbandry and the
training in Extension Training Cen-
tres provides adequate theory and:
practicals in the improved method:-
of Crop Production.
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Package Programmes

267 J Shri Ri:hang Keisiing:
" 7 Shri A K Gopalan:

Will the Minister of Food and Agri-
culture be pleased to state:

ta) the number of package pro-
grammes to be started in the country
during the Third Five Year Plan;

(b) the State-wise allotment of the
package programmes; and

() the basis on which selection or
allotment of the programme is made?

The Minister of State in the Minis-
iry of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and (b). During
the Third Plan, the Intensive Agricul-
tura]l Distriey Programme (popularly
known as the ‘Package Programme’)
is being implemented in one district
in each of the States, except Kerala,
where two districts have been select-
ed. The districts selected are W.
‘Godavari (AP.) Shahabad (Bihar),
Raipur (M.P.), Tanjore (Madras),
Pali (Rajasthan), Ludhiana (Punjab),
Aligarh (U.P.), Mandya (Mysore),
Bhandhra (Maharashtra), Burdwan
(W. Bengal) Cachar (Assam), Palghat
-& Alleppey (Kerala), Surat (Guja-
rat), Sambalpur (Orissa) and six
blocks in Jammu & Kashmir, In
addition, the programme has also
been introduced in the Union Terri-
tory of Delhi. Besides, a similar pro-
.gramnme has been undertaken in
Mandi district of Himachal Pradesh.

(c) The State Governments selected
the districts keeping the following
«criteria in view:

(i) The district should, as far as
possible, have assured water
supply.

(ii) The district should have mini-
mum of natural hazards, ie,
there should mot be any pro-
blems requiring long-term
attention such as susceptibility
to floods, drainage problems and
acute spil conservation pro-
blems.
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(iii) It should, as far as possible,
have well-developed village
institutions like co-operative

and panchayats,

(iv) It should have maximum poten-
tialities for increasing agricul-
tural production within a
comparatively short time,

Bridge over River ‘Lolea’

368, Shri N. R, Laskar: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether there is any immediate
proposal for bridging the River ‘Lolea’
in Shillong-Silhar Road in Assam
State (National Highway);

(b) if so, the probable date by
which the construction work of the
bridge will be taken up; and

(c) the number of rivers still to be
bridged on this Road?

The Minister of Shipping in the
Ministry of Transport-and Communi-
cations (Shri Raj Bahadur): (a) to
(c). The Shillong-Silchar road is a
State road and not a National High-
way nor is it crossed by any river
called ‘Lolea’, Presumably, the
Hon'ble Member is referring to the
proposed bridge over the river Lubha
on the Passi-Badarpur section of the
road, the development of which Iis
being financed entirely by the Gov-
ernment of India. An  estimate
amounting to Rs, 11,38,500 for the pro-
posed bridge over the Lubha river
hag already been sanctioned and the
work recently awarded to M|s Gam-
mons (India) Ltd. Preliminaries to
start the work by the contractors are
in hand. Besides the proposed Lubha
bridge, three more major rivers re-
main to be bridged on this road. Esti-
mates for all these three bridges have
been sanctioned and work is already
in progress on one. Work in respect
of the second bridge has been recently
awarded to the contractors, and the
negotiations in ‘respect of the third
are in progress,
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Train from Silcher to Lumding

369. Shri N, R. Laskar: Will the
Minister of Railways be pleased to
state:

(a) whether there is any proposal
to start immediately a direct train
from Silcher to Lumding on Northern
Frontier Railway; and

(b) if so, when it will be intro-
duced?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) and (b), It is proposed
to provide a pair of direct trains
between Lumding and Silchar from
1-4-1963 by extending the runs of
Nos. 252Dn|253Up Lumding-Badarpur
Passenger trains, The extended ser-
vice between Badarpur & Silchar will
be in lieu of the existing trains No.
261Up'268Dn on the Badarpur-Silchar
Section.

Permanent Zonal Railway Accident
Committees

370, Shri Kajrolkar: Will the Minis-
ter of Railways be pleased to state:

{a) whether there iz a proposal to
have a permanent Railway Accident
Committee in each Zonal Failways as
to make an on-the-spot study imme-
diately after accident;

(b) whether the Government Rail-
way Inspectorate will seek the assist-
ance of such Railway Accident Com-
mittees to investigate the causes of
accidents after the incident; and

(¢) whether the Government Ins-
pector hag the assistance of Signal
Engineer at the time of investigation
after major accidents?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
{a) No.

(b) Does not arise,

(¢) The Government Inspector of
Railways (now designated as the
Additional Commissioner of Railway
Safety) asks for and obtaing the assis-
tance of officers of warious depart-

2818(ai) LSD—5.

ments of the Railway including Signal

Engineers as and when he considers
it necessary during the course of his
investigations into accidents.

Q@ FET S q g9

39, A AR qvey AT afEga
qAqT WA FAT T AAE AT P 47
fF .

() q@ff w7 %37 § gA1 &
fagmr & A7 feadT faeer sgrar
fadr &, A

() ¥1 39 a@ F1 AgLar ¥
FE qF aaT § ¢

Qﬁmmmﬁmﬁw
At (wt W @gEr) ¢ (F) 9T

Wﬂéﬂﬁgﬂ'r*ﬁﬁﬂ%fﬂﬂ;#r{'
fageft sgraar 2t faslt & 0

(=) #a= G931 FEF g |

MENgT /WM AR 9T 9w

193, *1 gCA qUER : TAT IAR
THT Tg aaT F1 IS w1 fE

(F) wreirgz (IO w3w) H A
74T 9% IHI-Trg G FA FT A7 F AT
faarad 4F F&7 §7HT F 37 A
&7 ¥ T 7% o g A

() =7 &, T e TeT H
U AN

TR WA 7 STEE (o & Fo
) - (F) 5T ("), =T A
#rdr daadty wrataET & oo faer
wn fraa 3, 998 & dar & 9% S
A g F STEARAT FEAT TOHT T |
TIfee oy faae g famr nar &



1717 Written Answers
i TRt & ata & fa gien

ge¥. st EM W : ¥ @A 4
7 A9 &1 FAT FA@ [

(%) wtrgr FA7 (FET AqTEH)
W3 ¥ fo A 7 drar W3 e
g # fa &1 miigEt o e g

(@) afz g, s wTag 79 3w
fora wret & farg e AT
Fr 388% ¥ ®wIr F oA A
s fer %, T 3 Afaaral & w1
I % 1% A0 g1 o § W7 Atz &,
at gaF w1 F §; AR

() Fr FEWT T Afwaeat w1
e wTAT AT & 7

¥E A § IR (st Fo Fo
aREmEt) o (F) S AE

(&) ®wer 9@ # AWF qoA
& fao GiwT #IT 9T §0-3-98%3 &1
arer-fe=g 1t ®1& AT At A7 9T
() Fav=r &Y 95T

Caleutta—Assam Navigation Link

375, Shri Hem Raj: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) whether it is a fact that the
working of the Calcutta Assam Navi-
gation Link is again threatened due
to the obduracy of the Pakistani
ratings; and

(b) if so, the steps Government pro-
pose to take to keep it running?

The Minister of Shipping in the
Ministry of Transpert and Communi-
cations (Shri Raj Bahadur): (a) No
such threat has been brought to our
notice,

(b) Does not arise.
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Disbursement of Manure to Farmers

377. Shri Gauri Shanker Kakkar:
Will the Minister of Community
Development and Co-operation be
pleased to state:

(a) whether the compulsory dis-
bursement of 25 percent manure along
with cash credit to the individual
member of co-operative society has
been enforced in all the States;

(b) if so, whether Government have
taken into consideration the actual -
acreage of unirrigated and dry area
which need no manure and certain
other acreage raising cash crops
which need more manure; and

(e) whether the compulsory dis-
bursement of 25 per cent manure to
individual member of cg-operative
society is a set-back to the credit side
of the Co-operative Movement?

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri Shyam  Dhar
Misra): (a) to (c), Necessary infor-
mation ig being collected and will be
laid on the Table of the Sabha,
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Ganganagar-Hindumalkot Railway
Lime

378. Shri Karmi Singhji: Will the
Minister of Railways be pleased to
state:

(a) whether the estimates for the
laying of Broad Gauge line between
Ganganagar and Hindumalkot have
been finaliseg and when the work is
likely to be taken in hand; and

(b) whether the Rajasthan Govern-
ment have agreed to implement the
assurances given by them towards the
above construction?

The Deputy Minmister in the Minis-
try of Railways (Shri 5, V. Rama-
swamy): (a) Answer to the first part
of the question ig in the affirmative.
The correct name of the station is
Sriganganagar., In regard to the
second part of the guestion, work will
be commenced when the land is
acquired and made over by the State
Government and also Shramdan for
doing Earthwork in formation by the
local people, organised by them.

(b} Yes, Sir.

P. & T. Colony, Bikaner

379. Shri Karni Simghji: Wil]l the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether Government are aware
that the proposal for the construction
of the Posts and Telegraphs Colony
at Bikaner (Rajasthafi) has not so far
been implemented; and

(b) if so, the reasons therefor?

The Deputy Minister in the Ministry
of Transport and Communications
(Shri Bhagavati): (a) and (b). Suit-
able plot is not available and efforts
are being continued to buy some plot.
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Imdo-Norwegian Fisheries Project

250, J Shri A K. Gopalan:
"\ Shri P_ Kunhan:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that the
Indo-Norwegian Fisheriegs Project at
Neendakara is to be handed over to
Kerala Government;

(b) it so, when it is to be handed
over;

(c) whether Government have any
scheme under consideration to start
similar projects in other parts of
Kerala; and

(d) if so, the details thereof?

The Deputy Minister in the Minis-
try of Food amd Agriculture (Shri
A M Thomas): (a) and (b). Yes.
Some of the activities of the Neenda-
kara Project, e.g., the boat building
yard, cold storage and freezing plant
etc. are to be handed over to the
Government of Kerala with effect
from the 1st April, 1963.

{¢) and (d)., Yes. It is proposed
to extend the activities of the Pro-
ject to Cannanore, in terms of the
Third Supplementary Agreement.
These activities wiil include assistance
in the construction of a fishing har-
bour in Cannanore and supply of cer=
tain equipment required for such
schemes as the mechanisation pro-
gramme under the State’s Third Five
Year Plan,

Visakhapatnam Port

381. Shri Yallmanda Reddy: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether the twelve man Japa-
nese delegation visited the port of
Visakhapatnam;

(b) if so, the recommendations made
by the delegation for the improve-
ment of the port; and
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(¢) the action ‘aken by Government
in this regard?

The Minister of Shipping im the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) A
eight-man Technical Mission sponsor-
ed by the Iron and Steel Federation
of Japan visited the Visakhapatnam
Port on the 2nd February, 1963.

(b) and (c). The Mission did not
make any specific recommendations
for the improvement of the Port. They
had discussions with the port officers
on the technical aspects of the Ore
Loading Plant, an order for which has
been placed on a firm in the U.S.A.
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Fi BAT § AT AT HFAT 1 &A X
a Ffgaire wrEcr g 9T 2 AW AT
SF FT G149 TAT T T I9 A 2 |

FreEst i # oF g7 efamst
Tt T g arfe fEhrw ST wiw
HTAw ATYAI & Al #1 gt e
ST 7% | fem @ STy T E o—
Fiftga a9, 7T A1fwg] T97 975 2T
37 & fymim, owwr fa=r & a9,
|ATTE T1 WM 1 A w7
% wiafoas &7 7 &7 S 8
WET AT FIT UL @Y G4 AT To FRAA
e &1 &3 Td1 & 933 F7 fRar @ #/1
To o &lo & WgraeT § 23UX H
ST Y R T A O ST e-
FifwTm qie 37 feio famT T

88 AL, LRYE FIEATTF qEAFI
% fag wfedwaw swa=dt wfaem
% OEAHA ArEW PR | aeE aw
TE &7 AT 2 H TeE a9 F 31 AN
gA g 1 mEaF yoedg@ASl ®i yiwfeaa
fear o =1 371 afafam we
sgfFal ®1 30 qeag & 9iF g §
sfafaa fear mar | ag gsmw A=
giysfat & for afy af fee ®
g 21

(=) v (m). frz a1t &m
¥ & FT1 & HeeTa AgH AT | 9T
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TR 0 FTT 79, G 57 79 fari
g == W 2 1 fEw o wm oy o
TG HTETE & wfasaft 7 grarmear
gMr g, & I 77 a7 Fr awrear
AW FFART T AT

Fz 3w qafw dveror gfar S0
H qwT HaT 8 @1 dara @fefaai e
gt 5y s F s fom § i
T FTAFAHI, ATGH], THIOT FATHI
wfz #1 sfafem fam a2

frarA-ta & 341 &1 T=may s

33 1 ATQT SR ;W R
aqn g9 51 97 aara &7 T F4A (5

(%) wr=da wiz & 1 fagr=-
| A9 AT £, 74T THF A1 9LRIT
g awnfr == & oo f5a o1 @ &,
g wq fow feafa & &, o

() =fa ogEarm=T & g
& YT 9T 9 TF & e a4 F
fom & g9 aifz s & o i foer
g fraet amry o awdr @ 7

o a9t g @A § wew w6t
(w10 T goen Fag) + (%) e
Ffy sEa™ arer § g & # few
yrfrs saeEt & @1 w=n 2 fF
s ( poverine ), ﬁ:@"]’ F A
qT G2 ¥ T AT G G-y
ford o T #1781 starem T 2,
¥ W § 99 a9 § | o9 A gE
aff &1 o grT ar faeee, g
F12, #reT fraq AT faweft 927 733
& st & fag g da o< 9w g
FFAT 2 AR G T & | AT AF ¥
T AR AT 5] 3T FIAA AT
fgmafmmarm g isAadaos
Y TFo Tlo T gEU 3 Y THo TTo
FT N

(@) & T9A1 &1 5917 5 fom
AT fe-93 U9 §Z 4 #1 AfF
u=o dro 5fy 27 ¥ femma & srazaea
gdr 2 1 faemafam & amg dw &
ATIAFATRTT a7 o T & | 0F
Y TFo To 57 1 « 57 g7 fam o
% AT 300 97 $z %1 gt a9 0F
i AfE F wrarEEAT @R fow ov
Wziooﬁﬁ@‘ﬂ"‘r&?‘ﬂl

T B T OFEAA ST

I¥. o I7ET ®ET . FBT AT
a1 wf 557 ag a9 T g S0 5

() Feciema S g9 CRe=
ST FAT G A TFES AT
¥ T ATIEIT FEE &1 faRe ¥
T AT S R

(=) = wfafafimeesi & S5
ST ATt safeat &1 e fEw g
9T gET €,

(7) @ 1 Ful ¥ 5@ aw F
fran =afe &8 T & s are
o1 T &, 99 sAfFadl a9 & F |
fear ®& Far awafaw @ g
g #WT

(%) 7 21 a6l § €@ TFC &
uFEHES ®AFH § A §1 e 99
=g g1 & 7

| 9 T AT | qeq FA6r
(w0 Tm g feg): (F) 9T 7O
AT AT WG gA® qHIA G
Yty Pt @ oS SwE &
£ 1 T FEAT & AT UFAAS SATAL
F1 32w fm &8 —
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@A o g7 fewEs S

gz AW HIF TS FHUF F
¥ UF HrIvSAA R AATET AT TGI8
wifs wfe faoedt ¥ Wik fadaas fafia
W F A gawl § oAaieE
HEAAT AT qAGH F1 NiewwgA (2
WA | FF G gATL AT qaF AqTHl
F1 wAdrer qar fafem gt 3= &
wfas fasfag anfor ga5 aw<ed i &
FeAl A Fm w4 #r qfagi w1
qAAT FT FAAT T AT 2

A S 3 WA 20 (1) TN,

FH ¥ 3041, HO F TUEHI AT
ITF  TUTTE, FOHRI R FTEAHA
A1 Ik WA-AEA I, fAe F
afrel, =o ghagi, Fw 39T F
faqna ga; IFHT AFAT, ¥ 0T TG
gasql #fs &1 wgge F@1;  (3)
21 2 & fwaral @ar o7 SeaT § W
AT AE FAATS, CFaeir, AT AR
qq7T TEEM IO FOA H HgrEaT
Ell

(=) §TAaAw &1 g9 qFAEA ST

IeArEaATT § A4 FT ATNT 5
2 fF 30 1 0F TOF F =T § F4q7 @At
H UF A9 & ®7 F A TRIC & AGH-
93 7 ATH I3 &7 fEadT qwar §
aifs 39 9FTC & HILW-9IW G40
WA H A6 & § FIq 98 Thel[
g adl afew =arar &y o 97 g
a& |

®H #Td Tagdw SHW

affal & @ ¥ ww geF
HUTA F qEGT HY JrAfasar £ ardr
fagin fF "t & fAATw ¥ agnar
& g T4 w5H FTART & ]G AT
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hwrg|ﬁmar§rq&wr:r?rﬂmr
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(%) g=Tgmw ®H 9 TFFEA
MTH & Foo s TS6 q49T Tl
FY fagw Far war 9 W g T FT
Wi qqF GO F &9 4 § "qfiez
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1857 a7 PEER & T A
FHA: {3 G40 00 SAfFAl 1 WH
ATET UFASA SAH Fowdn (@
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AT F w7 A AlEEt &
mfm s af@rd & am =%
g1t ¥ z3¥ 9% ¥E Fw ¥ AUy
A% qrg T K Fya O a3 A
g7 TAAT A1 INE TEA-Tem, AT @
el 74w w14t & A9 F
T AT gwAT 1 omanT famr oo
IER FUAFT T §40 AIdw, A
HusAT &7 FrawonE, faeT e,
agFTdl wgeamAl, M gfaami afz
F AT H FTR! FF AT E | TA AT F
wfvez qeaet & sl Far swaEal
F & g Ao T4 oW gEe &
are H AT T Ay T FE 9T
AT 24t F a1 feaar & weA) &1
q37 4 W agrae faadr &

(7) &% #@f;, wify oF=
AT FFEH ¥ I AT &
R

Wagons
385. Shrimati Vimla Devi: Will the

Minister of Railways be pleased to
state:

(a) the total number of wagons
raquired annually from stations in the
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West Godavary Distriet for exporting
rice to other States;

(b) whether the required number is
being supplied; and

(c¢) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
Swamy): (a) to (c¢). Railways have no
information about the total number of
wagons required annually from
stations in the West Godavary District
for exporting rice to other States.
However, during the year 1962, 6182
indents were registered by the mer-
chants for supply of wagons for the
movement of rice and paddy from that
District in addition to the carry over
of 2352 at the commencement of the
year. During the same period 5434
wagons of rice and paddy were loaded
from stations in West Godavary Dis-
trict and 1834 indents were subse-
quently cancelled by the indentors.
Efforts are made to clear this traffic
as expeditiously as possible within the
resources available.

Sheep Breeding Farm in Kulu

386. Shri Hem Raj: Will the Minis-
ter of Food and Agriculture be pleased
to state:

(a) the progress made for the start-
. ing of a sheep breeding farm in Kulu
{Punjab);

(b) whether any sheep have been
imported or are proposed to be
imported during this year; and

(c) what will be the expenditure
on building construction and when the
work will begin? .

The Minister of State in the Minls-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Land for the
Sheep Breeding Farm, Kulu, which
will be a sub-station of the Central
Sheep Research Institute has been
allotted and the Officer-in-charge has
been appointed.

(b) No, there is, however, a likeli-
hood of some sheep being gifted by
the F.A.O.

(c) The expenditure on buildings is
estimated to be about Rs. 3 lakhs and
the construction is expected to com-
mence during 1963.

Express Highway to Paradip Port

387. Shri P. K, Deo: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) whether the Central Govern-
ment have sanctioned the construction
of Express Highway connecting the
Paradip Port with the iron Ore Mines
at Tomka and Daitari in Orissa;

(b) the nature of the Express High-
way and its estimated cost and
mileage;

(c) what kind of trucks will ply or
this express highway and how many,

(d) whether such trucks are manu-
factured in this country or are to be
imported; and

{e) if to be imported, the cost of
each truck and the total foreign ex-
change involved for the import of the
fleet of such trucks?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) to
(e). The proposed Express Highway
connecting the iron ore mines at Tomka
and Daitari in Orissa is essentially a
State Scheme and is to be financed by
the State Government from within
their Plan resources. The Govern-
ment of India have not given any aid
for this project. They have, however,
tendered some techmical advice in the
matter. The Scheme is now being
executed by the State Government.
They have been requested to supply
the information which will be laid on
the Table of the Sabha in due course.
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Milk Powder

388. Shri Rameshwar Tantia: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether a simple technique of
producing milk powder has been
evolved at the National Dairy Re-
search Institute at Karnal;

(b) if so, in what way the technique
is different from the one already in
use; and

(c) whether it hag any correspond-
ing change in the cost of the powder
produced through the new process?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A, M. Thomas): (a) Yes.

(b) Drying of milk on an.industrial
scale is instantaneously done by the
roller and spray drying methods
involving the use of elaborate machi-
nery and the powder obtained is solu-
ble in wattr., The technique deye-
loped at the Institute is intended for
drying skim milk on a small scale in
rural areas. The milk is evaporated
in an open pan over a fire place till
it becomes semi-solid and then remov-
ed and dried in a hot air cabinet. The
powder obtained is insoluble in water.

(c) The production cost of the
insoluble powder is about Rs. 1.50 per
kgm. 1t is not directly comparable
with the production cost of soluble
ekim milk powder manufactured by
the industrial processes.

Distribution of Improved Seeds

389. Shri Basappa: Will the Minis-
ter of Food and Agricolture be pleased
to state:

(a) whether Government propose
to give special subsidy to cooperatives
engaged in the distribution of improv-
ed seeds; and

(b) if so, to what extent?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Sobhag Singh): (a) and (b). With a
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view to encourage institutional agen-
cies like Panchayats; Cooperatives and
other agencies recognised by the Agri-
cultural Departments of the States io
undertake distribution of improved
seeds more extensively than at pre-
sent, it has been decided by the Gov-
ernment of India that for improved
seeds of foodgrains and pulses (other
than hybrid maize), certified by the
State Departments of Agriculture as
to quality and purity, a pyemium upto
Rs. 2 per maund, to be shared equally
between the Centre and the States,
would be admissible during the
remaining period of the Third Plan.

fesmm mEt

3o, ot FTATERT ¢ FT IR
HAT Ig aA &1 FAT FA F

(%) fews mfsgl & == ¥
HOHTT F1 99 185 H [aoar @nT at
IFEE gAT &, WK

(@) == TFATT FAT E, a7 T
TT 7 OFTA T AT FT0 R 7

IR WA W ITRAT (% Fo Fo
awwndl) : (%) WY (). 7 TR
& forg srerT-sreT fgama 71 @ S
A7 § 5 2eee-R # a9 A
9T UF FATE ATH F1 0F (FAMRET
AT § A1 qF AWEAT g%, q@ IS
qfaTe-aaa ¥ ¥3 78 9% 7 @)

12 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED ENTRY OF NAGA HOSTILES INTO
INDIA THROUGH MANIFUR

Shri Hem Barua (Gauhati): Sir, I
call the attention of the Prime Minis-
ter to the following matter of urgent
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public importance and I request that
he may make a statement thereon:

“The reported entry of Naga
hostiles into India through Mani-
pur.”

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): Sir, early in February,
reports wese received that armed hos-
tile Naga groups weére moving in the
Chin Hills of Burma. Precautionary
measures were taken in the Manipur
area by the G.0.C., Nagaland.

One armed band numbering approxi-
mately 100 crossed into south-west
Manipur from Burma on 19th Feb-
ruary. Our security forces intercepted
it on 25th February and, after ex-
changing fire, recovered 500 rounds of
rifle ammunition and some explosives.
There were no casualties. This Naga
party then fled and is being pursued
over difficult terrain by our security
forces.

A second party whose strength is
estimated at a little over hundred,
crossed into south-east Manipur, but,
in the face of patrolling by our secu-
rity forces, rapidly returned to
Burmese territory. The Burmese are
reported to have reinforced their secu-
rity posts in the area and our own
forces are on the alert against any
re-entry.

The Nagas in question are believed
to be the same as those who had
escaped through Cachar to Pakistan in
May, 1962. There is no confirmation,
however, that Kaito is leading them
on their return. «

Shri Hem Barua: In view of the
fact that Rev. Michael Scott proposes
10 meet Mr, Kaito on a peace mission
during his Peking march,, may I know
whether Government propose to
encourage him to do so or to allow
the law of the land to operate against
Mr. Kaito and his followers for indulg-

ing in treasonable activities?
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Shri Jawaharlal Nehru: The laws
rf the land will no doubt operate.
There has been no obstruction to the
laws operating against Kaito, except
that he has been late!y in non-Indian
territory. As for Rev. Scott, I do not
know if he is going to Nagaland.

Shri Hem Barua: He will go to
Peking through Nagaland.

Shri Jawaharlal Nehru: I deo not

* know. This peace march is a lengthy

affair lasting altogether, I am told,
about a year and a half. There is no
proposal of his going to Nagaland, so
far as I know.

Shri Hem Barua: There was a state-
ment made by Rev, Michael Scott him-
self to the effect that he is going to
meet Mr. Kaito during his march to
Peking through Nagaland.

Shri Jawaharlal Nehrun: That may
be his intention, but I do not think
that he is likely to do so.

Shri Hem Barua: If he does, do the
Government propose to encourage him
to do so? That was my question and
that has not been answered.

Mr. Speaker: That has been
answered.

Shri Hem Barma: No, Sir. If he
proposes to do so, I want to know
whether the Government would bless
this effort of Rev. Scott?

Mr. Speaker: The answer has come,
namely, that might be his intention
but he is not marching through Naga-
land.

Shri P. K. Deo (Kalahandi): From
the Prime Minister’s statement, it is
obvious that there is a nest in Burma,
which has been harbouring these hos-
tile Nagas, May I know if our Ambas«
sador in Burma has been using his
good offices with the Burmese Govern-
ment to comb the entire area by India
and Burma jointly, through joint
police efforts?

Shri Jawaharlal Nehrn: I am not
aware of any nest anywhere; it is &
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moving column. It is different from
a nest. Ever since we have heard of
it, as I have said, we informed the
Burmese Government through our
Ambassador and 1 understand they
have taken some steps there.

Shri Bade (Khargone): Is it a fact
that two battalions of S AF. from
Madhya Pradesh were sent for fight-
ing these Naga hostiles, that they

were entrapped by the Naga hostiles *

and there were nine casualties? It is
reported in the newspapers that our
Home Minister had visited that place
and there were nine casualties in that
attack. Is it g fact?

Shri Jawaharlal Nehru: Sir, I do
not quite understand the hon. Mem-
ber’s question.

Mr. Speaker: Nor do I. Would he
kindly repeat his question?

Shri Bade: 1Is it a fact that two
battalions were sent from Madhya
Pradesh and they were entrapped by
the Naga hostiles resulting in nine
casualties and the Home Minister of
Madhya Pradesh, Shri Govind Narayan
Singh wvisited that place? It is report-
ed in today's papers.

Shri Jawaharlal Nehru: I have not
got all this information. I think, pro-
bably some armed police were sent
there—possibly from Madhya Pradesh
also—from wvarious places, (Interrup-
tion).

Mr. Speaker: He wants to know
whether they were entrapped and
some were killed.

Shri Jawaharlal Nehru: They were
sent there.

Shri Bade: The Home Minister of
Madhya Pradesh went there.

Shri Jawabarlal Nehru: I know
nothing about the Home Minister of
Madhya Pradesh going there. He might
have gone there, I do not know.

The Minister of State in the Minis-
try of Food and Agridulture (Dr. Ram
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Subhag Singh): He' had gone there
and he has returned also.

Shri Jawaharlal Nehru: I do not
know. I can enquire if the hon.
Member wants.

=Y AT W (FT) ¢ A9 TR
= ¢ {5 som ar= & Ao fagis &
AL T & f9zd) aimAe ® oqem
SNHF 1L Tl A fem o ¢ oa
faz3) a1 a%r a7 ar ?

WEqW WEWRA A7 Al AT

AT O OTHAT IH OH A1 Hadd

-

Shri P, R, Chakraverti (Dhanbad);
In view of the assuring statement of
Michael Scott, host of Phizo in Lon-
don, may we presume that the changed
attitude of Phizo is followed by the re-

turn of hostile Nagas to the land where
they rightly belong?

Shri Jawaharlal Nehru: 1 do not
quite know what conclusion he draws
from Mr. Scott's statements here
about the changed attitude of Mr.
Phizo. If Mr. Phizo changes his atti-
tude, it is good,

Shri Hem Baruwa: He has written to
you. Has he not written to you?

Shri Jawaharlal Nehru: Yes, he has
sent g letter through Mr, Michael
Scott.

Shri S. M. Banerjee (Kanpur): Sir,
1 have one ubmission to make. In
today's newspapers there is a news
item saying that after the announce-
ment of the Budget proposals the
priceg of all essential commodities
have gone up. We were assured in
this House by the Finance Minister....

Mr. Speaker: Order, order. That
cannot be taken up just now. Let us
peoceed.
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13.08 hrs.
PAPERS LAID ON THE TABLE

INDIAN WmeLEss TeLEGrAPHY (Pos-
SESSION) AMENDMENT RULEg 1962 AND
Licensmc oF WIRELESS RECEIVING
APPARATUs (AMENDMENT) RuLEes, 1962

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): Sir, on behalf of
Shri Jagjivan Ram, I beg to lay on the
Table a copy each of the following
Rules: —

(i) The Indian Wireless Telegraph
(Possession) Amendment
Rules, 1962 published in Noti-
fication No, 5.0. 3756 dated
the 15th December, 1962 as
corrected by Notification No.
S. 0. 171 dated the 19th Janu-
ary, 1963, under sub-section
(4) of section 10 of the Indian
Wirelesg Telegraph Act, 1933.
[Placed in Library, See No.
LT-880/63.]

(ii) The Licensing of Wireless Re-
ceiving Apparatus (Amend-
ment) Rules 1962 published in
Notification No. G. 8. R, 1705,
dated the 15th December, 1962
as corrected Notification
No. G.S.R, 117 dated the 19th
January, 1953 under sub-sec-
tion (5) of section 7 of the
Indian Telegraph Act, 1885.
[Placed in Library, See No.
LT-881/63].

AwNvuAL REPORT OF THE HINDUSTAN
Steer. Livrren, Hivoo (Rawcer)

The Deputy Mihister in the Minis-
try of Steel and Heavy Industries
(Shri P, C, Sethi): Sir, on behalf of
Subramaniam I beg to lay on the Table
a copy each of the following papers: —

(i) Annual Report of the Hindus-
tan Steel Limited, Hinoo
(Ranchi) for the year 1861-62
along with the Audited Ac-

counts and the comments of
the Comptroller and Auditor
General thereon, under sub-
section (1) of section 619A of
the Companies Act, 1956,

(ii) Review by the Government
on the working of the above
Company.

[Placed in Library, See No.
LT-874/63].

ANNUAL ADMINISTRATIVE FREPORT OF
THE TeA BOARD

The Minister of Shipping in the Mi-
nistry of Transport and Communica-
tions (Shri Raj Bahadur): Sir, on be-
half of Shri Manubhai Shah, 1 beg to
lay on the Table a copy of Annual
Administrative Report of the Tea
Board for the period from the 1st April
1961 to the 31st March 1962, [Placed in
Library, See No. LT-857/63]

NOTIFICATIONS UNDER THE MoTOR VEHI-

cLes Act, 1933 SHIPPING DEVELODMENT

(LoAnNs) AMENDMENT RULES, 1962 anp

AMENDMENTg TC THE ANDAMAN AND

Nicosar IsLAxps MoTor  VEHICLES
1939.

Shri Raj Bahadur: Sir, 1 beg to

(i) to re-lay on he Table a copy
each of the following Notifi-
cations under sub-section (3)
of section 133 of the Motor
Vehicles Act, 1939, making
certain further amendments
to the Delhi Motor Vehicles
Rules, 1940: —

(a) Notification No. F, 12/68/61-
Tr. published in Delhi Gaze-
tte dated the 20th Septem-
ber 1962.

(b) Notificatton No. F. 12/80/
62-PR(T) published in
Delhi Gazette dated the 1st
November, 1962. [Placed in
Library, See No. LT-683/
63].
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(ii) to lay on the Table a copy
each of the following Notifi-
cations: —

(a) The Shipping Development
Fund (Loans) Amendment
Rules, 1962 published in No-
tification No. G.S.R. 1566
dated the 24th November,
1962 under sub-section (3)
of section 458 of the Mer-
chant Shipping Aet, 1958.
[Placed in Library, See No.
LT-882/63]

(b) Notification No. 255/62/F.
68-114/60-Pub, published in
Andaman  and Nicobar
Gazette dated the 5th De-
cember 1962, making cer-
tain further amendments to
the Andaman and Nicobar
Islands Motor  Vehicles
Rules, 1939, under sub-sec-
tion (3) section 133 of the
Motor Vehicles Act, 1939.

[Placed in Library. See

No. LT-883/63],
NOTIFICATIONS TUNDER THE KESSENTIAL

CommobprTies Acr, 1955.

The Deputy Minister in the Ministry
of Food and Agriculture (Shri A, M.
Thomas): Sir, I beg to lay on the
Table a copy of the following Noti-
fications under sub-section (6) of sec-
tion 3 of the Essential Commodities
Act 1955:—

(i) 8. O. No. 3078 dated the 5th
October, 1962 rescinding the
Order published in Notifi-
cation No. S.R.O. 3443 dated
the 20th November, 1954 as
subsequently amended,

(ii) The Sugarcane (Control)
Amendment Order, 1963 pub-
lished in Notification No, G.S.
R. 126 dated the 19th January,
1963. [Placed in Library, See

No. LT-884/63)
NorrrrcAtion Re: DELAET CEMENT CON-

TROL ORDER, 1963.

Shri P. C. Sethi: I beg to lay on the
Table a copy of Notification No. F. 2
(12)/61-F & CS, published in Delhi

MARCH
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Gazette dated the 19th February, 1963
containing the Delhi Cement Control
Order, 1963, under sub-secion (6) of
section 3 of the Essential Ccmmodities
Act, 1955. [Placed in Library, See No.
LT-885/63]

12.11 hrs.
MESSAGE FROM THE PRESIDENT

Mr. Speaker: I have to inform the
House that I have received the follow-
ing message dated the 28th February,
1963, from the President: —

“lI have received with great
satisfaction the expression of
thanks by the Members of the Lok
Sabha for the Address I delivered
to both the Houses of Parliament
assembled together on the 18th
February, 1963.”

COMMITTEE TO INVESTIGATE
THE CONDUCT OF CERTAIN
MEMBERS DURING PRESIDENT'S

EXTENSION OF TIME FOR PRESENTATION
OF REDORT

Mr. Speaker: I have to inform the
House that the Committtee to investi-
gate the conduct of certain Members
during President's Address, which was
to report to the House today, has re-
quested me to extend the time for the
presentation of the Report upto the
12th March, 1963. I have agreed to that.

12.12 hrs,
MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:—

‘In accordance with the provi-
sions of rule 101 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to inform the Lok Sabha that the
Rajya Sabha at its sitting held
on the 28th February, 1963, agreed
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to the following amendment made
by the Lok Sabha at its sitting
held on the 19th February, 1963,
in the Delhi Rent Control (Amend-
ment) Bill, 1963:—

Enacting Formula

That at page 1, line 1 for
“Thirteenth”  substitute “Four-
teenth.”,

12123 hrs
BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
With your permission, Sir, I rise to
announce that Government Business
in this House during the week com=
mencing 4th March, 1963, will consist
of: —

(11) Further disclssion of the
Railway Budget for 1963-84.

(2) Discussion and voting of:

Demands for Grants (Railways)
For 1963-64. Supplementary
Demands for*Grants (Gene-
ral) For 1962-63.

(3) Consideration and passing of
the Central sales Tax
(Amendment) Bill, 1963.

(4) Consideration of a motion for
reference of the Government
of Union Territories Bill, 1963
to a Joint Committee.

(5) General Discussion on the
General Budget for 1963-64.

{6) Discussion on the statement
laid on the Table of the House
by the Mirister of Finance
on the 20th February, 1963
regarding the gold control
scheme to be raised by Shri
Prakash Vir Shastri and
others on Tuesday, the 5th
March, 1963 at 4.00 p.m.

Shri Hari Vishp Kamath (Hoshan-
gabad): Mr. Speaker, by your leave,
T wish to raise two points. Fi.rst‘ I re-
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quest you top direct the Minister of
Parliamentary Affairs to let us have
the time schedule for the Demands of
the various Ministries as early as pos=
sible, Secondly, there is another mate
ter which is rather important from the
point of view of parliamentary tradi-
tions, and that is the general discus-
sion of the General Budget. It is with
considerable trepidation that I would
like to bring to the notice of the House
the fact that both the budgets, Rail-
way Budget as well as the General
Budget, are being discussed in the
Rajva Sabha first and then in this
House. I do not wish to say for a mo-
ment anything derogatory to the other|
House. We are the two Houses of
Parliament and we are supplementary
and complementary to each other.
But, as you know very well and the
House knows very well, the Constitu- '
tion itself has assigned certain powers
and functions to this House, which are
not applicable in the same meas
to the other House, That is to say,
they are not on a part with regard to
certain matters like the budget, Fi-
nance Bill, money Bills and ﬁnancial'
matters' in general. So, it would be
in the fitness of things, it would be
most appropriate—if it is not too late,
it can be done this year itself; other-
wise, if it is iate, 1t can be done frony
next year onwards—if you could direct!
the Government, the Finance Minister
and the Minister of Pariiamentary
Affairs, to see to it, to ensure that the
budgets, both the Railway Budget as
well ag the General Budget are discus-
sed first in this House, If it is neces-
sary for that purpose, the Rajya Sabha,
which alwavs adjournsg for a month
after the discussion of the general
budget, could discuss the President’s
Address, adjourn for a month and
when it reassembles it could discuss
the General Budget and the Appropri-
ation Bill. I am sure, my colleagues
will agree with me that this House, as
the lower House, has got prior right in
this matter to discuss the budget be-
fore the other House, the Rajva Sabha,
discusses this matter.

Shri Tyagi (Dehra Dun): It is a
good idea.
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Shi Satya Narayan Sinba: Sir, as
you are aware, this matter was dis-
cussed in the last meeting of the Busi-
ness Advisory Committee and Govern-
ment is considering this point. For the
last seven or eight years we have been
following this practice. So far ag this
year is concerned, nothing can be done
at this stage because the discussion on
the Railway Budget has already start-
ed there. So far as next year ig con-
cerned as I have promised to you
Government is considering the matter
and whatever is possible will be done.

Shri Harl Vishnz Kamath: Other
wise also, the discussion becomes some
what stale here.

Mr. Speaker: I have already taken
up this matter and drawn the atten=-
tion of the Government to his point
through the Minister of Parliamentary
Affairs. 1 also feel that certain rights
and privileges enjoyed by the Mem-
berz of this House should not be cur-
tailed in any manner. The convenience
of Government alone cannot be a valid
reason for curtailing, the privileges of
this House. Government have to see
that the discussion onThe Budget takes
place here first and then in the other
House, because it is the privilege of
this House to discuss that and to make
any modifications or sanction the
grants without any modifications. If
they discuss it first and then we fol-
Jow it, it would amount to reversing
the process. Therefore, it would not
be possible for this House to agree to
that curtailment of its rights. I have
already drawn the  attention of
Government to this matter and 1 am
sure, it will not happen again.

Bills to be introduced.

Shri U. M. Trivedi (Mandsaur): May
I make one request in regard to this
matter? It is all very well, as you
have suggested, that in future the
Government might not do it; but the
point that still remaing is—as I am
told and, I think, it s corroet—that
concesssions are....
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Mr. Speaker: That would not be
done. '

Shri U. M, Trivedi: But that has
already been done. I am most res-
pectfully submitting that it is not
merely the question of discussion but
it is a question of announcement of
concessions in the Upper House.
That is the point to be considered.

Shri Hari Vishnu Eamath: May we
also have an assurance that, as the
General Budget is going to be discus-
sed in the other House first, any con-
cessions of similar nature will not be
announced, indicated or hinted at
there by the hon. Finance Minister?

Shri Satya Narayan Sinha: [ have
spoken to the hon, Finance Minister
and he has given an assurance that
no kind of concession, if there is any,
will be announced in the other House.

12,18 hrs.

APPROPRIATION (RAILWAYS)
BILL®, 1963

Mr. Speaker: Bills to be introduced.
Shri Swaran Singh,

The Deputy MiniSter in the Minis-
try of Railways (Shri Shahnawaz
Khan): Sir, with the permission of
Shri Swaran Singh, 1 beg to move for
leave to introduce a Bill to authorise
payment and appropriation of certain
further sumg from and out of the
Consolidated Fund of India for the
service of the financial year 19%62-63
for the purposes of Railways.

Mr. Speaker: It would be a novel
procedure it the hon. Minister is pre-
sent here and it iz stated by his de-
puty that he is going to move it with
his permission.

The Minister of Railways (Shri
Swaran Simgh): It shou'd have been
with your permission, Sir.

*Published in the Gazette of India Extraordinary Part II—Section 2, dated

2.3.1963,
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Mr, Speaker: If the hon. Minister is
not present then, of course, some of
hig deputies can do that. But when
he himselt is present, he ought to
move it.

Shri Hari Vishnu Eamath (Hoshan-
gabad): I submit with all respect that
you have warned the hon. Ministers
in the past about this matter but they
are stil]l persisting in this behaviour;
I do not kmow why.

Shri U. M, Trivedi (Mandsaur): I
think, Shri Swaran Singh is not all
right.

Mr. Speaker: We will deem it to
have been moved by the hon. Minis-
ter himself.

Shri Ranga (Chittoor): Is there any
request from the hon, Minister?

Mr. Speaker: If I am directing that,
it ig all right.

Shri Hari Vishou Kamath: It is anti-
cipating your permission.

Mr. Speaker: There cannot be any
permission by the hon. Minister, who
is present, to his deputy.

The question is:

“That leave be granted to in-
troduce a Bill to authorise pay-
ment and appropriation of certain
further sums frcm and out of the
Consolidated Fund of India for the
service of the financial year 1962-
63 for the purposes of Railways.”

The motion was adopted.

Shri Swaran Singh: Sir, I introducet
the Bill.

12.20 hrs.

RAILWAY BUDGET—GENERAL
DISCUSSION

Mr, Speaker;: The House will now.

take up General Discussion on the
Budget (Railways; for 1963-64.
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Dr. Ranen Sen (Calcutta East): Sir,
1 rise to oppose the Railway Budget
presented by the hon. Railway Minis-
ster.

Shri U. M, Trivedi (Mandsaur): Op~-
pose the Railway Budget?

Dr. Ranen Sen: My opposition to
the Railway Budget is due to the fact
that certain indirect taxation propo-
tals have been introduced in the
Budget.

Mr, Speaker: He is opposed to the
proposals.

Dr. Ranen Sen: I am explaining, Sir.
My contention about this year’s Budget,
as far as I understand, is that the hon.
Railway Minister wants a sum of
Rs. 19 crores to be allotted under
different heads for his Ministry. Al-
ready, within a few hours of the pre-
sentation of the General Budget by
Shri Morarji Desai, there has been a
sharp rise in prices all round throug-
out the country. The Railway Budget
presented by Shri Swaran Singh is the
first step taken towards this price rise
in the country. I am rather astonish-
ed to find that in rpresenting the
Budget the hon, MMinister has not ex-
pressed any concern either for the
public or for the railway employees
who, in fact, have bui't up such a big
organisation as the Indian Railways
that we find today.

It is well known that the present
Indian Railways is a very big enter-
prise. It started almost from a
scratch after the British left India. I
would request the hon, Minister just
to recollect as ip how many times
railway freight #nd passenger fares
have been increased during the Jast
15 years.

1 also ask him to recollect that
always in this Paorliament, hon, Mem-
bers of this Housp have criticised the
Railway Minisiry for certain omis=-
sions and commissions of the Ministry,

tIntroduced with the recommenda tion of the President,
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Thig year, it has been stated by the
Minister that in zpite cf the fact that
since 1857-58 1here has been no in-
crease in the complement of Railway
staff, with this staff, there has been a
100 per cent increase in the haulage
of goods and a 80 per cent increase
in passenger traffic, all this with the
efforts of the Railway employecs. But,
in the Budget, there is scant mention
of the Railway employees.

I am now co2ong to the provisions
uf the Railway Pudget. As I said be-
fore, the main :lung presented today
is that the Rai'wzys want to get Rs.
i9 crores, How® Thz R:ilways want
to raise thig sum ky means of indirect
tfaxation on tuc¢ people ‘That is why
I say I am onposed to this Budget.
This is the main thing contained in
the Budget.

The first propasal is +.at Rs. 4 crores
wil] be necessii. to give to the Gen-
eral revenues: from 4.25 per cent of
+he capital al charge *s 450 per cent.
Az such alrealy in oir country, the
Railways give cuite in ENoTmous
« mount—per centage--t¢ the General
revenues. Bu* sven then, ] agree to
this proposal. I am conscious of the
fact today, our national Defence has
to be strengthened.

An Hon. Member: Are you?

Dr. Ranen Sen: There should be
enough funds tp strengthen our nat-
jonal reconstruction, I agree to that.
As 1 said, we are conscious of this
fact. Therefore, whatever additional
amount of money the Railway Minis-
ter wants in this respect, we have
no objection. But, for that, is it neces-
sary to raise the freight rates by 5 per
cent and raise the parcel rates by 10
per cent?

Shrimati Renuka Ray (Malda): It
is necessary.

Dr. Rancn Sen: It is not at all neces-
sary, I maintain, because of the fact
that if we go through the Audit re-
port, we find that there are so ‘many
cases of losses, avoidable losses, mis-
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use and also some corruption cases
are there. The Railway, such a big
organisation can raise this sum of
Rs. 4 crores by resorting to a little eco-
nomy, by doing away with corruption
angd the losses that are incurred every
vear by the Railways. For that, in-
crease in indirect taxation is not at all
necessary. I have gone through the
Audit report carefully. I believe that
any Member of this Housc wil]l agree
with this proposal that I make that a
little economy and an effort to do
away with the wastage and unneces-
sary losses will help the Railways to
raise this sum of Rs. 4 crores or so.

Secondly comes the question of pay-
ing in the Depreciation Reserve fund
a sum of Rs, B0 crores. We are op-
posed to it, very frankly speaking.
Why does the Railway Minister want
to’ flout the decision of the Conven-
tion Committee of 19607 Where is the
necessity? Last year's report proves
that Rs. 70 crores as the Depreciation
fund is quitc sufficient to cover all
depreciation and renewal cases.

Shri Ranga (Chittoor): That is why
there are so many accidents.

Dr, Ranen Sen: I shall come to the
question of accidents later on. But
I would say that this extra sum of Rs.
10 croreg is not at all necessary; and
not only that, it gives rise to so many
other consequences which I want to
highlight here. Already, after the
announcement of the railway budget,
the journalg of the big business, such
ag the Eastern Economist and Com-
merce have praised the Railway Minis-
try very much. They have said that
this high appropriation to the Depre-
ciation Reserve Fund in the State
sector should be followeg by a high
depreciation in the private sector also.
We are here building a new economy
in India. If the State sector sets up
this example before the country,
naturally, the private sector will
pounce upon this opportunity and they
will also follow suit. Therefore, I
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say that it is quite unnecessary and
harmtul, .

Further, the ¥evying of enhanced
freight rates ang parcel rates creates
another bad example inside the coun-
tryv. As | have said. the Federation
of Indian Chambers of Commerce and
Industry, as soon as the railway bud-
get wag announced, came out with a
statement sayving that price rise was
inevitable. .Whn manipulates  the
prices in this country? The Govern-
ment of India have not been able to
control the prices at all for so long.
And this has been proved that it is
the big business which always controls
the prices.

The Railway Minister hag tried to
show us by calculation that the price
rise wil] be only a fraction of &
naya paisa on a maund or something
like that, We all know that if one
nava paisa is added as taxation, the
big business adds 4 naya paise to that
Therefore, as I said, the enhancement
of freight rates and parcel rates is
injurious to the country, and detri-
mental to the development of the
economy of the country in the long
run.

Then, there is the question of the
Development Fund. We all agree that
the railways should be developed and
developeq further so that there
should be a railway line going into
the interior of the country, not only in
the interests of the trade and com-
merce but in the interest; of the tra-
velling public as well. But I would
say that if the rates are sought to be
raised for that purpose, then the
whole thing will be baffling in the
fina] analysis.

There is a sum of Rs, 57 crores in
the General Reserve Fund Accord ng
to the report of the Railway Conven-
tion Committee, 1960 and also the re-
port of the Railway Convention, Com-
mittee, 1954, for development work,
the railwaysg can take loan from the
public exchequer. In this abnormal
situaticn, I would not advise the rail-

2818 (Ai) LSD—8,
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, ways to take loan from the public ex-
chequer What ig this sum of Rs. 57
crores meant for? It is lving idle for
the last few years. We already have
the Depreciation Fund, the Davelcp-
ment Fund and the Railway Reserve
Fund, which is lying unused in the
coffers of the Ministry and the ccffers
of the public exchequer.

Therefore, in short, I mainta'n that
the increased contribution to the
General Fund to the tune of Rs. 4
crores thould be given. As for the
rest of the allctments. I oppose in-
crease in allotment under heading of
Depreciation Reserve Fund. 1 would
submit that there should be no in-
crease in freight rates and parcel
rates, This is my humble submission
before the Railway Minister.

1 now want to deal with accidents
The small booklet that hag been given
to ue deals with accldents. The
Minister himself hag admitted in that
repert that the number of collisions
invelving passenger trains as also
other collisions has increased during
1961-62.

According to the figures given on
page 8 of the Review, the amount of
damage to rolling sto-k and engines is
on the in-rease. Compared to 1959-
60, in 1961-62, it has nearly doubled.
This figure of railway accidents, ma'or
and minor. For thes: accidents, the
main blame has been put on the ra’'l-
way staff. There 1 differ with the
hon. Minister. 1 never say that the
railway staff is not responsible for
any of the accidents. But I sy that
the system prevalent on the railways,
the amount of hard labour that rail-
way employees have to put in, is
mainly responsible for this. In 1948
or 1950, there was adjudication for
fixing the hours of work. For the last
twelve vears, there has not be>n any
reappraisal of the hours of work of
the running staff. 1 say the higher
officers are mostly ignorant about
these things. So they make the rail-
way workers, the running staff, run
defective rolling stock. A number of
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cases of accidents are due to this
factor. Who should be held respon-
sible for this? The railway workers
alone or the Railway Administration?
Shri Ranga was saying that this was
the reason why so many accidents
were taking place. Everybody knows
i.. Sp we should go into this matter
of the reasons for these accidents.

I would just quote a sentenc_e from
the Kunzru Committee’s Interim Re-
port, where it is stated:

“The failure of railwaymen and
the accidents resulting from that
are insignificant as against their
achirvements in the context of the
vastnesg of the field of their opera-
tion".

1 would have been very happy if the
Railway Minister had come out with
a statement on these lines, but in the
Review of Accidents, the main blame
is put at the door of the employees.
Therefore, the correct picture has not
been presented to us.

I wil] say a few words about indus-
trial relations. It seems from This
report that industrial relations are
very good. He has spokepn eloguently
about the ‘payment by results’. There
is no objection to this system. But
I submit that the norm has been fixed
rather high. This is the complaint of
all the railway Unions irrespective of
their affiiliations. There has been
no consultation with the representa-
tives of the railway workers at the
departmental level or staff level. As
a result, railway workers have come
to accept it ag an inevitable evil We
want the further development of rail-
ways. For that, the willing co-opera-
tion of the workers is necessary. In
consultation with the railway em-
plovees' representatives, some sort of
workers’ councils or elected bodies at
the workshop level or departmental
level, norms can be devised. Rail-
way workers will willingly share the
responsibility. They have done so.
If it is a fact, as the Railway Minis-
ter said, that since 1957-58, there has
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bheen no increase in the staff, but there
has been increase in wagon loads,
haulage and passenger traffic, who has
done it? The members of Railway
Board or the lower grade railway em-
ployees? Therefore, this aspect should
be considered by the Minister very
sympathetically.

The financial position pertaining to
the staff can be seen from the report
ecn Indian Railways, 1961-62. It is
clear that indebtedness is mounting
terribly. The total amount of loans is-
sued during the year 1961-62 by rail-
waymen’s cooperatives was about
Rs. 275 lakhs more than previous year,
Nearly Rs, 3 crores have been taken
more by the railway employees from
the co-operatives as loan. Does it
show the opulence of the railway em-
ployees or their growing distress and
indebtedness? Therefore, ] say every-
thing is not going on well on the rail-
way front. The Railway  Minister
should consider all these things very
sympathetically, consider the human
element.

Industrial relations today is one of
the pivots of the State as well as the
private sector. I am sorry to say
here that three years after the strike
that took place in 1960, there are
still, according to the All-India Rail-
waymen's Federation's figures, 60 peo-
ple out of employment—23 from the
Secunderabag Division, 12 from Luck-
now and the rest probably from the
South eastern Railway. These things
continue today. The Railway Minis-
ter, instead of looking into these cases,
takes a complacent view, everything
is left to the whimg of certain offi-
cers: What is wrong today if those
60 persons are taken back? What
does the railway lose?

In respect of casua] labour, the
other day Shri Shahnawaz Khan was
explaining that after six months, they
get confirmation, they become perma=-
nent. Theoretically that is true, but
how many people reach the stage of
serving for six months continously?
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There are nearly two lakhs of railway
staff working ag casual labour in the
gang, in the different departments,
even in workshops. For instance, at
Kharagpur workshop, casual labour is
employed in permanent jobs., 1 must
give credit to the Railway Board for
sending their circular No, E(NG)60CL)|
13 requesting the authorities concern-
ed to confirm the servies of these peo-
ple working as casual labour after six
months and suggesting that casual
labour should be paid a rate of wages
comparable to that qf workers work-
ing in the particular State doing the
same type of job. But in both these
respects, the circular has been flouted.
This is a standing scandal, a standing
condemnation of the railway authori-
ties, that two lakhs of workers are
still held as casual labour.

Then I come to the application of
the Industrial Disputes Act. It has
becn agreed in the Indian Labour
Conference that in the State sector
and in the Railways not only the
Industrial Disputes Act wil]l be ap-
plied but alsp all the labour laws will
be applied. Even today, however,
overtime rates are seldom given in the
running sheds. There are widespread
complaints to that effect. I would
ask the Minister to look into this. It
the biggest employers, the Central
Government Railways do not them-
selves apply the laws of the land, it
therg is not even the semblance of
justice, why should the private ems-
ployers observe this law?

The Deputy Minister in the Ministry
of Railwayg (Shri Shahnawaz Khan):
If the hon. Member could give me any
instance where overtime has not been
paid, T shall look, into it,

Dr. Ranen Sen: I will give him.

Now, it is stated in the report that
the stores are wel] stocked. But it is
osur experience and we have several
reports that in while work'ng several
jmnlaments and stores were not

plements which were neces-
fary—were not available. So much
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s0. the railway workers in some cases,
especially of the loco sheds, have had
to purchase certain implements from
outside. In most of the places those
mplementg from the Railway stores
come from the backdoor. [t is sim-
ply mismanagement. I do not blame
or hold the Railway Minister or the
Deputy Minister responsible for that
That is why I said earlier that with
better management things could be
improved.

Before I conclude I would raise two
cther points. The other day Shri
Shahnawaz Khan said something
about the recognition of the trade
undions the Chittaranjan Locomotive
Workers Union and the Dhakshin
Railway Employees Union. I have
ro grudge if the other unions are
given recognition provided they con-
form to the requirements of recogni-
tion as suggested by the Indian Labour
Conference. ... (Interruptions.) 1 am
not discussing coal fields here; I am
Giscussing the Railways though thew
are run with coal. So, it iz not a fact
that only one union exists and is re-
cognised by the Railways. In the
Eastern Railway, as Shri Sharma
knows, there ig another union which
is also affiiliateq to the so-called
INTUC. These are also recognised;
they feel—the more, the merrier. 12
the Chittaranjan Workers Union and
the Dhakshin Railway employees
Union satisfy the conditions about the
representative character and other
ihings set down for recognition, then
recognition should be granted. But
tc deny recognition on account of
participation in the 1960 strike will ce
unfair. 1 referred to this because the
other day Shri Shahnawaz Khan said
that reason for non-recognition is
their participation in strike. Tire
whole Posts and Telegraphs Depart~
rent went on strike. All the unions
there have been recognised now. Why
sheulg there be any discrimination n
regard to the railway unions?

I wish to say a few words about the
rent. Shri Bhattacharyya also refer-
red to it and Shri Shahnawaz Khan
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teplied to that. The cost of the oid
guarters, their capital plus interest
had long ago been realised. It is ad-
mitted by the Railways. Still, those
guarters are chargeq rent. The Rail-
ways, 1 agree, must have a reserve
balance but not in this way.

Shri Shahnawaz Khan: Did t'e Pay
Commission recommend so?

(Inter=
ruptions).

Dr. Ranen Sen: The Pay Commis-
sion recommended other good things
but you did not apply them (Inter-
ruptions.) While speaking on behalf
of the railway employees I have got
to say that. Now. in the new quart-
ers, the rent has been raised from
Rs. 375 to Rs. 7. Is it not too high?
The cost of everything goes up. If the
rents also go up like this, what is to
happen to the poor railway employ:es?
Then again, previously the essential
staff such as the station masters, ete.
used to get free quarters. Now, the
question of rent assumes some im-
portance in the life of the railway em-
ployees.

While concluding 1 say that the
Railways should develop. Everyboly
should accept that position. They
should develop from a big to a bigger
enterprise but not always at the e.ct
of the public and the railway workers,
There are so many things to be done
in the Railways and by resorting t>
them there could be economy and
cavings. While agreeing to the allu=
ciation to the general revenues  of
Rs. 4 and odd crores, I oppose the
¢'her provisions such as increase in
the depreciation fund and the enhance-
ment of the railway freight rates. I
haq brought certain points about the
cendition of the railways and the rail-
way workers to the notice of the hon
Minister with the hope that he wiil
pay sufficient attention to them.

Shri Hanumanthiya (Bangalore
City): The hon. Member who spoke
now has all the time given one pnint
of view to this House. We have to
remember that his federation is not
the sole monopoly owner or the
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holder of all the rights of the railways
There are the people, the public. In
between the Fedeftation or the
workers unions and the people wha
use the railways, the Ministry has to
hold the scales even. If a Member of
Parliament advocates only one point
of view, naturally the Government
cannot run away with it The real
owner of this railway system are the
people. Their interests have to be
safeguarded. The fares have to be
as low as possible. It is ore of the
essential public services which is not
meant to work % that any particular
set of officers pr workers may enjoy
at the cost of the public. No doubt
there is a slogan: workers of the
world, unite. Against whom? They
seem to be united against the common
man. Let not that policy be pursued
any more, Thev have to be just to
every section of the people before

they claim to serve the people truly
and sincerely.

Dr. Ranen Sen: They are part of
the common man and not outside

Shri Hanumanthaiya: Recent events
have proved that it is not the case

Some sections of the railways have
not been running at a profit: I am
told that they run at a loss. There 18
the argument very frequently
advanced on the floor of this House
and outside that our railways are not
being run on a commercial basis, The
money that has been so far invested
runs to the tune of Rs 1,500 crores or
more, and it is not yielding enough
dividend to the Gowvernment and the
people. In fact, 60 per cent of the
revenues are being spent on the staff
which, on the face of it, does not look
like a commercial or an emonomic
proposition individual cases.  Apart
from the pay and salaries of the
officers and the staff with which I am
not dealing todav, there is a major
cause which is contributing to the loss
of revenues, and that is explained not
by any one of us who are unconnected
with the railway administration but
by the Review of the Performance of
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the Indian Railways, a publication
supplied to us. In the last para of
that puplication it is written thus:

“The railways which generally
ghow a higner ratio of expenses to
earnings, wv.z, the North:ast
frontier, the Northeastern ana wne
Southern Railways, are either
wholly or substantially metre
gauge rdilways. These have in-
herently less economic charac-
teristic of working as compared
to broad gauge railways.”

So, it the railways have not given as
mucn income as could be expected of
them, it is because of the defective
system of the railways themselves.

I have been pleading that the metre
gauge system which 1s less econo-
mical, which is less efficient, ought lo
be scrapped. The railway adminisira-
tion knows much more than anyone of
us that this metre gauge system is an
anomaly. It is out-of-date; it is an
anachreaism. If all moetre gauge lines
are converted into broad gauge ones,
the railways will be able to do much
better not on.y from the point of
view of income but from the point of
wview of building up this nation with
greater speed. 1 wonder why they
do not take it up. They plead diffi-
culties about expenditure, That
difficulty will always be there; evefi
if we go on for hundred years there
will be people to plead financial
difficulties that come in the way. That
is why a planned economy Wwas
mdopted by India advisedly so that
they may think in a big way; they
may plan for the future; they may
see that all theses» anoma'ies and
an anachronisms are removed. But I
find both the Planning Commission
and the Railway Ministry are going
on in the old routine way. They have
not risen to the expectation of a
planning mind. If we had eliminated
this metre gauge system in the last
15 years, one by one, by this time our
railway svstem would have given us
more efficient service at a lesser cost.
Why did they not do it? After all,
even according to the calculation, the
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difference in expenditure between the
broad gauge and metre gauge systems
is only about one-third. This capital
expend.ture of one-third will be
wiped out in the course of two or
three years because of the .ncreased
capacity of the system to carry more
goods and passengers. 1 earnestly
request the hon. Minister to besiow
his earnest attention to this matter.
If he goes in the routine manner
whizh his predecessors did, or in the
way the routine-minded people ask
him to do, he will not cut any any new
trail. The Ministry is constituted,
under the democratic system of Gov-
ernment not for the purpose of carry-
ing on the administration in a routine
way; ministers are not expected to
merely sign on the file or read the
file. That may be part of their work.
But it is the thinkers, those people
who have vision, that ought to be in
the ministerial places. As Kennedy
says, it is only a man of vision, with
a new frontier outlook who, will be
able introduce new ideas, new
plans and new vigour into the adminis-
tration. If I say that I expect such
dynamism and new way of thinking
and p'anning by the Railway Minister
who happens to be a very good friend
of mine, I do not think I expect too
much from him. I do not want to be
critical. On the other hand, 1 want
to see that those people who :it in the
places of Ministers, their minds are
sublimated to the plane of a new
frontier., So far, the railway adminis-
tration has not come up to that
standard.

I have been in Parliament before.
Every year they go on repeating the
same old formula—that they had to
face so many difficulties including that
of partition, and that it is a great
thing that they have been able to
solve than all. These mantrams have
been repeated for 15 to 16 times
annually in this House; now, it is
enoug; it is time that they stopped
this repetition, It has become boring,
to say the least. Here, we have come
to a stage which, in the language of
the Pianning Commission, is called
the take-off stage The take-off
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stage involves the calibre of take-off
mind, not a ming which all the time
sticks to the earth and wallows in the
routine of mud and dirt

Now, the other day I read in the
papers about the Kandla port. After
we attained Independence, that port
was started. The metre gauge sysiem
was constructed to facilitate its work-
ing. The railway officials themselves,
now say as also the port officials, that
the nmarrow gauge is no longer suffi-
cient for the purpose of doing all the
work expected of the port.

Shri Shahnawaz Ehan: But Kandla
has not been linked by narrow gauge.

Shri Hanumanthaiya: [ am sorry;
1 meant the metre gauge as against
the broad gauge.

12,59 hrs.
{Mr, DEPUTY-SPEARER in the Chair]

It seemns that the transport of food-
grains and coal take up all the wagons
and trains and there is no room for
any other traffic. Now, there may be
the question of doubling that metre
gauge. If, by way of proper vision,
a broad gauge system had been con-
structed for Kandla port, this
anomaly would not have arisen, We
have now to face the necessity of
either dismantling the metre gauge
in order to lay broad gauge or of
doubling the metre gauge If once
for all broad gauge had been construct-
ed, it would have been so much
beneficial to this country and the
present bottleneck would not have
arisen. I urge upon the hon. Minister
to take note of it, to take a lesson out
of it and see that the Mangalore port
and the Tuticorin port that are now
being developed do not suffer the
game fate, the same inconvenience,
within the course of one or two years.
The Mangalore port is proposed to be
developed. Money‘ has been allotted.
The railway administration is think-
Ing of constructing a metre gauge line
from Hasan to Mangalore. It is a very
llogical proposition.
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I will bring another aspect of this
into conslderation. You cannot in
this age of ours, construct the railway
on the basis of supplying ore to out-
side countries through these ports.
The supply of ore through these ports
and the railways is a temporary
phase of our economy. The time may
very soon come when we no longer
will be what is called a country which
is exporting ore. We will no longer
be an exporting country in that sense.
We will have to export our products
through Mangalore port from the
hinterland, the whole of South India
on the west coast. After everything
is said and done, the west coast ports
carry more export and import trade
so0 far as India is concerned than the
eastern ports. Therefore, I plead with
the Minister to see this point in
proper perspective. Ultimately Kandla,
Bombay, Mangalore and Cochin will
have to do the bulk of our foreign
trade, may be 75 per cent So far as
the east is concerned, the trade may
not be ultimately as great as the other
one,

13 hrs,

There is already congestion in the
ports of Bambay and Kandla. So,
Mangalore port has to be deve oped as
soon as possible and it has to be con-
nected with the hinterland not by
fnetre gauge, but by broad gauge.
There is a proposal to construct a line
from Salem to Bangalore. [ submit
that this also should be a broad gauge
line and not metre gauge. The other
day, the Minister said that new-line
construction of the railways is based
on what is called the industrial
pattern; I agree for the time being.
The Government of India has already
announced that there is going to be,
a steel plant in Bellary district, If
Bellary district ultimately comes to
have a steel plant, lignite must be
supplied from Neiveli. You have to
take the lignite from Salem to
Bangalore and from Bangalore to
Hospet or wherever the steel plant is
located. Therefore, it i3 absolutely
necesgary that the contemplated line
from Salem to Bangalore should not
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be metre gauge, but broad gauge.
From Bangalore to Guntakkal, it
should be a broad gauge line. From
Guntakkal to Hospet, you have
already sanctioned broad gauge for
the purpose of carrying ore to
Madras. If ore is to be sold to eastern
countries, it has to be sold to western
countries also. Therefore, from
Guntakkal to Hospet, and from
Hospet to either Goa or Karwar,
broad gaugp lines should be con-
structed. Railway system in this
region has to be rationalised by mak-
ing it all broad gauge not only from
the point of view of ore carrying but
also from the point of view of meeting
the ultimate needs of export and
import trade of the whole of South
India.

There is another aspect 1 expect the
Minister to ponder over. The South
Indian system of railways is not giv-
ing us much income, because the
main reason is that coal has to be
brought all the way from Bihar and
Bengal coalfields The transportation
costs are so heavy that they eat into
the income of the Southern Railways.
The age is coming son when we have
to make wide use of electric energy
and atomic energy. One atomic plant
has already been contemplated for
South India. It may be in Madras or
somewhere else in the south, Ulti-
mately our railway system has to

- subsist on electrical energy and not
so much on coal. For what I know,
our coal deposits are not of such u
good quality. The inferior quality of
coal is not only costing much, but I
am told it is one of the causes for
delay in the running of trains. If we
plan as real planners, we will have
to make provision for the ultimate
conversion of our railway system at
any rate in South India from steam
traction to electric traction.

The Minister of Railways (Shri
Swaran Singh): What about diesel?

Shri Hanumanthaiva: No Sir, 1
do not want diesel engines. I will
discuss it later, Electric engines could
be used with advantage where
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the gradient is very steep, because
when the electric trains go down the
steep gradient, I understand from
scientistd that instead of the engine
consuming electricity, it generates
electricity and supplies the line.
Therefore, it is economical. To
show that this kind of planning
is being considered in earnest, I
would appeal to the Railway
Minister to start the construction
of a broad pauge system of rail-
ways from Mangalore to Hasan and
onwards to Bangalore with electric
traction and not cod] or diesel one.
The ultimate destination should not
be Hasan, because it is only a district
headquarter. A broad gauge line from
Mangalore to Madras to make it
logical. . ....

Shri Swaran Singh: Already there
is a broad gauge line from Mangalore
to Madras.

Shri Hanumanthaiya: But it goes
in a curved manner. It does not go
straight. It costs more. [ am sorry
the Planning Minister is not here. I
want the Planning Minister to be
here, because the Planning Commis-
sion overawes the Railway Ministry. It
hags power with out responsibility.
Some of the Railway Ministry's pro-
posals are cut out by the Planning
Commission. I very much wish that
when the Railway budget is being
discussed, the Planning Minister made
it convenient to attend the House.
Otherwise, T would be quite justified
in saying that the Planning Com-
mission enjoys power even without
caring to listen to the views of mem-
bers of this House on such important
matters. My complaint is that the
Planning Commission has to develop
a spirit of better wision and large-
heartedness, a spirit of new frontier,
much more than it has so far done.
May be the system of ministerial
working is such that many Ministers
do no care to attend the meetings of
Parliament when important subjects
like the railway budget are being
discussed. ' T hope a lesson would be
learnt and the concerned Ministers,
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who are very intimately connected,
would be present on such occasions.

As 1 said, for the whole of South
India, electrie traction is the ultimate
objective. I have placed before the
Government that the railway system
in South India has to be rationalised
50 as to see that every capital in the
south is connected with Delhi. The
real Grant Trunk Express from the
south has to start from Trivandrum
and go through Bangalore, Hyderabad
and Nagpur. From Nagpur onwards,
it is all right.

Shri Swaran Singh: Then Madras
should be cut cut?

Shri Hanumanthaiya: Madras will
have its Grand Trunk Express. ] am
not gquarrelling with Madras. But the
real Grand Trunk line is the line that
1 proposed—it should start from
Trivandrum, touch Bangalere and
Hyderabad and then pass through
Nagpur and Bhopal to Delhi. This
also should be electric traction.

On page 60 of the Review, I find
that during the courze of 10 years
from 1950-51 to 1960-61, there has
been an increase of 28.8 per cent in
the personnel of all the Indian Rail-
ways. But the accounts department,
during this periog of ten years,
increased by 60 per cent. I want the
accounts department. It is a kind of
healthy check, I concede. But you
won't appreciate if the brake is bigger
than the wheel. In the case of the
Railway Ministry, during the last ten
years, the accounts department
personnel has increased by more than
80 per cent as against 28.8 per cent in
the case of other personnel. It s,
after all, the other personnel that
matter. It is they who are responsible
for the running of the Railways.
Please, therefore, do not allow this
checking agency to become bigger
than the working agency. As I said,
the brake must not be bigger than the
wheel.

Sardar Swaran Singh: It should be
strong enough to stop the wehicle.
-
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Bhri Hanumanthaiya: I am very
highly thankful to the Railway Mimis-
ter for his candour and courage for he
has admitted that the trains run late,
If the trains run late it must be
admitted and rectified. Very few
Ministers are capable of such candour
and courage. 1 congratulate him on
this stand. Last year, Sir, when this
question ecame up, we passed a resolu-
tion directing the Ministfy to extend
the time schedule, if necessary, so as
to make the trains arrive on time. We
said: “if necessary”. I am sorry to say
that the yhave taken advantage of
this latter clause “if necessary”. Even
though they have extended the time
schedule the trains do not arrive on
time at all.

An Hon. Member: That is a habit.

Shri Hanumanthaiya: Sir, there is
a proverb in my language—Kannada
“Modale thergadi survava nige hasige
kottanthe”. It means. “It is like one
who is already feeling dosy, being
supplied with a bed”; how will it
work, He will go to sleep. Like that
the Railway Ministry which was
already......

Sardar Swaran Singh: He will lie
down and sleep.

Shri Hanumanthaiya: The Railway
Ministry was already practising a
kind of dosing by running their trains
late. When with all good intentions
we said in our party meeting that
“if necessary” they could extend the
time-schedule, they have taken
advantage of that clause. They have
used it as the bed, they have com-
pletely stretched themselves on the
bed, by extending the time-schedule
and still running the trains late.

Sardar Swaran Singh: I can assure
the hon. Member that we will review
the position at the time of the next
time-table. Certain timings werg
extended where works were going on.
As the works are completed we will
have a secong look at it.
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Shri Hanomagpthaiya: Here I have
% make an appeal to you; not only
to you but also to those people on
my right, the Communists, who, I am
told, have a great say in the matter
of managing the labour unions. It is
much more their responsibility than
the responsibility of the officers of the
Ministry, if it is & question of running
trains on time. 1 have seen myself
that labour unions have acted some-
times mote as a brake to efficiency,
more as a brake to the earnestness of
the officers of the Ministry to make
the railways work methodically. .

Shri Shahnawaz Khan: That is not
=0,

Shri Sonavane (Pandharpur): May
1 know which unions the hon. Member
ts referring to—Communist unions or
others?

An Hon. Member: INTUC,

Sardar Swaran Singh: All the
Communist Members are absent, you
must have noticed,

Shri Hanumanthaiya: Sir, the Com-
munist Members are absent whenever
there is a crisis in the affairs of the
country.

Therefore, during your regime I
want to see that the railways run on
time to such an extent that, as you
yourself said, our watehes must be
adjusted by looking to the trains
arriving on time on platforms. That
will be the greatest achievement to
your credit, and it is that credit that
all the three of you earnest men,
patriotic men, must try to achieve all
the time.

Shri P. K. Ghosh (Ranchi East):
Bir, I am glad that you are giving me
an opportunity to speak on the Rail-
way Budget. While studying the Rail-
way Budget proposals for the year
1963-64, the most important thing
which draws our attention is the fact
that the railway freights on goods and
parcels have increased without any
justifiable reason, The Railway
Budget proposals envisage an increase
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of 5 per cent in the existing surcharge
on goods, which will mean that in
cases where a 5 per cent surcharge
already operates there will be an
effective increase of 4.75 per cent, and
in other cases, which are exempt, the
increase will be 5 per cent. A new
levy of 10 nays paise per rupee has
been imposed on parcel traffic except
in the case of vegetables, milk and
newspapers. The additional revenue
which is expected to come from tais
increase is Rs. 19 crores—Rs. 17 crores
under goods and Rs. 2 crores under
parcels. The levy will, however, not
apply to railways' own traffic because
this will mean an adjustment of
figures. It will not also apply to the
defence department and also the
Posts and Telegraphs Department,
because the tariff; of these depart-
ments are reviewed periodically and
adjustments are made,

The Railway Minister has stated
that this increase of Rs. 19 crores is
required for the following purposes:

“A little more than Rs. 4 crores
will be required for additional
contribution to be made to the
General Revenues by way of
increase in the rate of dividend
from 4% per cent to 4% per cent;
and, secondly, Rs. 10 crores for
increasing the Depreciation
Reserve Fund from Rs. 70 crores
to Rs. 80 crores, and, th'rdly, Rs.
5 crores for adding to the Deve-
lopment Fund.”

Let us now examine whether this
revenue of Rs. 19 crores which is
required under different heads by our
Railway Minister is at all necessary
or not. The Rai'way Convention
Committee of 1960 suggested an
increase in the Depreciation Reserve
Fund from Rs. 45 crores, prevalent
during the period 1955-56 to 1960-61,
to Rs. 70 crores during the period
1961-62 to 1965-66. Devpreciation
charge is d'rectly connected with or
proportionate to the wvaluation of the
rolling stock. The Railway Conven-
tion Committee, while allowirg a
sum of Rs. 70 crores to be chargeq
as depreciation during the pe-
riod 1961-62 to 1965-66
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has made due consideration ot the
increase in the value of the rolling.
stock of the railways during this
period.

Shri Swaran Singh: The hon. Mem-
ber should remember that the renewal
of track is financed from this,

Shri P. K. Ghosh: That can be
financed from some other fund Why
should it be done from the deprecia-
tion fund? Depreciation fund is
meant for the wear and tear of the
rolling stock. |

Shri Swaran Singh: Wear and tear
of the track is also covered by that.

Shri P. K. Ghosh: In the previous
year also the information given was
that it includes funds for renewal of
track. Now, the same provision is
there. There is no change.

1 think the Railway Convention
Committee had in mind also the new
track that will be laid during this
period. Depreciation is not something
which can be increased or decreased
at the whim or wish of somebody. It
is directly dependent upon and has
some bearing on the valuation of the
rolling stock and, if the Minister
wants, the valuation of the track
Previously, in the year 1949-50 it was
Rs. 30 crores. Then it was raised to
Rs. 70 crores. Still, the Railway
Ministry is not satisfied and it wants
to raise it to Rs. 80 crores, Rs. 10
crores more than what the Railway
Convention Committee has recom-
mended after thorough investigation
and due regard to various aspects.

Let us now examine the. additional
~ontribution proposed to be made by
the railways to the general revenues.
The Railway Convention Committee,
ifter considering various aspects like
the average rate of interest charged
by the Government, recommended
in 1960 that the amount of dividend
payable by the railways during the
period 1961-62 to 1965-66 should be
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4} per cent. 1 fail to understand why
the Railway Minister wants to pay
t per cent more dividend to the Gov-
ernment three years after this recom-
mendation was made by this Com-
mittee. Since railway is a public
utility undertaking, Government
should give more and more conces-
sions and facilities to the travelling
public. Instead of doing that, it is
increasing the dividend payable to
the general revenues by } per cent.

The expenditure to be met from the
development fund is being increased
considerably from Rs. 12.14 crores in
the year 1956 to about Rs, 24 crores in
1962-63.  Although the figure has
been doubled in five years, still the
Railway Minister is not satisfied and
he wants to impose another Rg 2
crores. Even after getting Rs. 26
crores for expenditure from this fund,
he wants to have another Rs. 5 crores
for enhancing the reserve of this
fund, which 1is not at all reguired,
because it is not so essential. Consi-
dering all this, what I feel is that our
Railway Minister wants to take ad-
vantage of the sentiments of the
people to help the Government at the
time of the emergency.

Let us now consider the justifiabili=
ty of the increase in freights from the
comaercial point of view. As the rail-
ways is a monopolistic business of the
Government and as there is no similar
undertaking in the country, it is very
difficu!t to make a comparizon of the
fares charged by the railways. We
cannot compare it with the railways
of other countries because the condi-
tions in those countries are quite
different from that prevalent in our
country. Therefore, all 1 can do is to
give the House a comparison between
the fares and freights charged by the
railways and by the road transport,
although the operating costs in the
case of road transport is much higher
than the cost of operating a railway
locomotive, as the Railway Minister
pointed out while making his speech
on the railway budget, when he said:
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“.... by utilisinr one gallong of
high speed diesel oil one diesel
locomotive will give nearly 400
net ton miles of performance,
against about 60 net ton miles that
a road truck will give for the
same consumption of diesel oil”.

The cost of running or the cost of fuel
of diesel is seven times more in the
case of road ftrucks. Since the
management and overhead expenses
are the same, we can legitimately ex-
pect that the freights charged by the
railways should be half of that
charged by the road transport com-
panies, But thig is far from being the
case. If we study and compare the
fares charged by the railways with
those charged by the road transport
companies, we will find that the rail-
ways are charging nearly double that
of the road transport companies. For
example, if somebody wants to send a
wagon load of household goods from
Delhi to Agra, which is a distance of
about 202 kilometres, he will have to
pay freight at the rate of Rs, 3-12 for
every 100 kilograms plus 5 per cent
surcharge, This works out to Rs. 123
nP, per maund. With the proposed
surcharge it will come to Rs. 129 nP.
per maund, On the other hand, if we
carry a truckload of household goods
over the same distance, the truck will
charge about 75 nP. per maund for the
same distance,

Now, let us come to passenger fares
charged by road transport under-
takings. The Delhi Transport Under-
taking charges fare to passengers for
a distance of ten miles which is about
17 kilometres appgoximately 35 nP.
Of course, the Delhi Transport Under-
taking does not ply buses for long dis-
tances but only for short distances. 1
have very little knowledze about the
Delhi bus services, but I know of my
part in Bihar. In my part of Bihar,
the private buses charge only 3 naye
Paise per mile. That comes approxi-
mately to 2 naye Paise per kilometre.

An Hon, Member: Which class?
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Bhri P. K, Ghosh: The general
class. There is only one class in most
of the buses now. It can be compared
with the second class of the Railways.
The Railways charge 40 naye Paise
for third class for the same distance,
that is, a distance of 10 miles or 17
kilometres, for passenger trains and
45 naye Paise for Mail and Express
trains, although the bus journey is
comparable to second clasg journey
by railway. For the second class the
Railways are charging for a distance
of 17 kilometres 70 naye Paise for
passenger trains and 75 naye Paise
for Mail and Express trains,

Incidentally, I may also point out
that if somebody travels with family
of six in his own car, it will cost him
less than the third class railway fare
giving due consideration for deprecia-
tion charges ete.

Shri Swaran Singh: That is very
interesting.

Shri P. K. Ghosh: It is really inter-
esting.

Shri Swaran Singh: After depre-
ciation on the value of the car also?

Shri P. K. Ghosh: Yes; after de-
preciation on the wvalue of the car.
You can work it out. If you like, I
can show how it comes to that. When
I have to travel with my family,
generally I travel in my own car
because that works out cheaper than
the third class fare,

Shri U. M. Trivedi: Do not quarrel
about it. Let us proceed.

Shri P, K. Ghosh: If you want, I
can give you the figures and show the
difference,

Shri Swaran Singh: If you start a
service like that, you will take away
all the traffic.

Shri P. K. Ghosh: There also Gov-
ernment has imposed restrictions.
There is the permit svstem and con-
trol.+ 1 cennot bribe the Government



1769 Railway

[Shri P, K Ghosh)

servants and get a permit. I am the
last person to do that. But those who
ean do that do that and get a lot of
money.

Shri Narendra Singh Mahida
(Anand): Give us a permit and we
will run it

8uri P, K. Ghosh: You give me a

permit and I will show you how much
it comes to.

The above example shows that
either the Railways should have made
a very high percentage of profit or it
should have decreased itz fares
considerably. For a business under-
taking there is a basic guiding princi-
ple and that is that as the volume of
business increases, cost per unit
decreases. But, unfortunately, this
principle does not hold good in the
case of our Railwavs. The volume of
business has increased hundred per
cent during the last decade but the
fare is increasing every now and then
gince 1948.

Shri A, P, Sharma (Buxar): This
year there is no increase.

Shri P, K. Ghosh: Freight has in-
creased. Somehow or other you are
affected.

Dr. Ranen Sem: It goes on increas-
ing.

Shri Narendra Singh Mahida: With-
out increasing the facilities.

Shri P. K. Ghosh: From the very
little information which we get from
the Audit Report and other reports
that are supplied to us along with the
Budget papers, it is very difficult to
ascertain on what minor points the
Railways are losing. But I can say
that generally the cause of this loss is
gross mismanagement, wastage, lack
of co-ordination, lethargy and dis-
honesty on the part of railway em-
ployees, I may give some exampies of
that.
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The hon. Railway Minister has said:

“The Howrah-Burdwan Main
Line which had been electrified
at an earlier stage on the DC
system ig being converted to 25
KV AC system to have unified
system of traction in this area.”

If the Railways knew thats it would
not be possible to get DC lines when-
ever they want to extend their elec-
trification, they should have done this
on the AC system in the very begio-
ning. Thig ig a glaring example of
lack of wvigilance on the part of the
Railway planners,

Shri Swaran Singh: AC traction of

that voltage was a later development
all over the world.

Shri Ranga: Is DC rejected every-
where else?

Shri Swaran Singh: That is a fact,
Even in other parts of the world
originally they had DC. They are
now converting it into AC,

Shri Ranga: So, we repeat their
mistakes.

Shri Swaran Singh: Not mistake;
that is the development in this
technology.

Dr. Ranen Sen: Howrah Section
had that DC system wvery recently.
You could have done it with AC,

Shri U, M, Trivedi: At that time
thelr knowledge was weak.

Dr. Ranen Sen: It was done only
about five years ago.

Shri P, K, Ghosh: If we turn to
the Appropriation Accounts of Rail-
ways in India for 1961-62, Part II,
Annexure H, issued by the Railway
Board, which gives the statement of
losses etc., we find that large sums of
money ranging from Rs 10,000 to
lakhs have been lost in a large num-
ber of items due to negligence and
dishonesty on the part of railway staff
and an appreciable number of such
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cases is due to lack of proper fore-
sight. Then, the Railway has to pay
large sums of money against claims
made by the consignors of zoods due
to shortage and loss of goods. I may
mention that the Railways are spend-
ing large sumg of money on Railway
police and on the Watch and Ward
department. Even then. why should
there be any loss and theft? The
most interesting thing is that, when-
ever there is such a theft, in most of
the cases enduiries are held and after
due enquiry it is found out that they
cannot make any railway employee
responsible for this, I think this is
done deliberately.

An Hon, Member: How?

Sari P. K. Ghosh: The employees,
those who earn money, give some
ghare to the persons who come for
enquiry. This is going on, The lowest
staff accepting tribe gives a share to
the high officer when he comes for
checking and the high officer gives a
share to the higher officer and this
goes on to top rank officer. In our
country a system has come of sgrrf

ot fa=msiy I you take bribe, if you
can give a share to the higher officer,
then, you can digest that money.
Otherwise, you will be caught and
penalised. This Intelligence branch,
incidentally I may mention, has en-
hanced corruption instead of checking
it. I will talk about it later on some
other time on some other occasion.

Tickeltess travel has increased
Here, I may mention, recently, our
Deputy Railway Minister issued a
circular to the Members of Parliament
in Bihar with the reguest to mobilise
public opinion on this account. How
by mobilising publiceopinion on this
account can this ticketless travel be
checked?

Shri Bhagwat Yha Azad (Bhagol-
pur): He should mobilise his officers
first,

Shri P, K Ghosh: Yes. Instead of
dolng this, if he had introduced more
effective vigilance on the part of the
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checking staff and prescribed more
drastic punishment for dishconesty on
the part of the Railway workers, I
think this evil could have been check-
ed, No passengers can dare to travel
withwut ticket unless they bribe the
Railway checking officers.

Shri A. P. Sharma: How many cases
like this has the hon. Member come
across and reported so far?

Shri Ranga: He is not a member of
the vigilance staff.

Shri P, K. Ghosh: We are not
given power to check. If we go to
check a Railway officer, he will give
us a slap. Give us power to check.
Let the Minister give Members of
Parliament power to check the wigil-
ance staff and the Railway staff, We
can definitely give you hundreds of
cases.

Shri D. N, Tiwary (Gopalganj): So
that they may have a share also?

Shri P, K. Ghosh: I think Members
of Parliament are not expected to

Mr, Deputy-Speaker: He  must
finish. He has taken half an hour,

Shri P. K. Ghosh: I have taken only
20 minutes. I can speak for half-an-
hour.

Mr. Deputy-Speaker: He has taken
more than 30 minutes,

Shri P, K, Ghosh: Entering into
contracts at higher rates than the
lowest offer with the contractors who
are favoured by the Railway authori-
ties have become very common with
the Railways. Cases where such con-
tractors have not worked according to
the specifications and terms and con-
ditions of the contract are becoming
very common in the Railways, 1 may
mention the case of the Bengal Stores
and Supply Co. of Chakradharpur who
took up contracts worth about a
crores of rupees to construct railway
bridges, quarters and yards fur the
Railways in Chakradharpur division
This contractor has a record of mis-
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appropriation in the field of foodgraing
controls and he wag penalised and he
was impeached in the High Court. In
this connection, I may quote a few
lines from a representation sent by
Mr. R, P, Sarangi, M.L.A. Chakrad-
harpur, This gentleman was very
philanthropic to take the trouble of
finding out the defective construction
in the works done by this contractor.

Shri Swaran Singh:
philarthropic?

How is that

Shri P. K. Ghosh: He did it in the
interest of the Public,

Shri Swaran Singh: 1 see.

Shri P, K. Ghosh: Public money is
being wasted. If proper estimation is
made, it will be found out that the
Railway has wasted about Rs. 40 lakhs
on this contract—inferior quality of
works on Railway bridges......

Dr. M. S. Aney (Nagpur): Did he
submit that to the Railway authori-
ties?

Shri P. K, Ghosh: Here I may men-
tion that this gentleman wrote several
letters to the Vigilance department
and the General Manager of the South
Eastern Railway. I do not know what
steps have been taken. They did not
care to give a reply to this gentleman.
On being written by me, they replied
that the Railway authorities are not
—they replied harshly; it appears they
are also involved in this case—Rail-
way authorities are not bound to give
information regarding the steps taken
in particular matters to the informant,
He did it in the intersts of the Rail-
ways, in the interests of the public.

He is a public representative. They
had not the courtesy......
Shri Swaran Singh: 1 did not

object to a particular instance being
mentioned if it is mentioned in a
general way. But, if the hon. Mem-
ber wants to go into details, it is not
normally done.
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Shri Ranga: It i= mot a question of

detail. It is a matter of one crore.
You have given contract to a gentle-
man who has been condemned by the
High Court.

Shri Swaran Singh: I would request
Shri Ranga who is a senior Member
to reserve his judgment unless he
sees the whole case.

Shri Ranga: Therefore, he asks the
Government to study. The Govern-
ment do not bother.

Shri Swaran Singh: [ am raising a
simple point that so far as individual
cases are concerned, we have followed
a practice that they are referred to
in a general manner and in this
House individual merits or demerits
of a particular contract which, accord-
ing to the statement of the Member
concerned, is the subject matter of a
complaint and investigation, are not
generally discussed. If you want to
discuss, I have no objection,

Shri Ranga: The Member is not
raising the subject matter here. He
has made a complaint, Now he com-
plains that you have not investigated
that.

Bhri Swaran Singh: He does not say
50.

Shri P, K. Ghosh: I wrote to you
about 3 or 4 months, 6 months ago
regarding this case. I have got the
papers also. You replied that investi=
gations are being made. But, unless
somebody raise; a question in Parlia-
ment, the Ministry is not obliged to
give a reply in the usual manner as
to what steps have been taken in
this matter. So many lakhs of rupees
of public money are involved. As a
representative of the public, I am
entitled to know and get information
as to what steps have been taken,

Mr. Deputy-Speaker: They have
written to the hon. Member that
investigaion is going on
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Shri P. K Ghosh: Still, it is going
on for two years.

Shri Ranga: It will go on for years.

Shri P, K. Ghosh: He has promised
to let me know.

Mr. Deputy-Speaker: 1 believe that
there are other speakers also from the
hon, Member’s party, and so, he has
to give them also some time,

Shri P. K. Ghosh: I should submit
thai if all this wastage and mis-
management ig controlled, the rail-
wayvs will earn anormous amount of
money to help the general exchequer
at the time of emergency, and also to
expand the railways enormously,
which is sorely needed in every cor-
ner of our country.

Then, I would like to mention a few
grievances relating to my constituency.
One of them is that a sleeper coach
should be provided on the Ranchi-
Howrah Express and the Patna-
Tatangar express. Howeover, that is a
small matter; I shall leave that there,
and meontion something more impor-
tant.

I would like to point out that there
is no rail link to Hazaribagh, which
is an important town in Chota-Nagpur
district. Incidentally, I may mention
that a large number of collieries, mica
mines and other precious mineral
mines are situated in this district, and
the railways are earning enormous
amounts of money by carrying coal
and other minerals from this district.
But the people of this district are
unfortunate enough not to have a rail
link with their headquarters. I
would, therefore, suggest that a new
railway line should be constructed
between Ranchi and Kodarma via
Hazaribagh. This line will pass
through important and fast-growing
mining and industrial centreg of Chota
Nagpur, like Pathratau, Bhurkunda
etc. If this suggestion is given effect
to, the distance between Ranchi and
Patna by rail will come down to about
200 miles as against the present dis-

tance of 262 miles. As regards Ranchi
and Patna, you know that Patna, of
course, is the capital of iBhar, and
Ranchi is going to be one of the most
industrially developed centres in
India. Incidentlly, T may mention
that in this case, the distance by rail
between Delhi and Ranchi will also be
decreased considerably.

1 hope the Railway Minister will
give due consideration 1o these sug-
gestions made by me. In conclusion,
1 should thank you for giving me so
much time to express my views,

Shri V. B, Gandhi (Bombay Cen-
tral South': The hon. Railway Minis-
ter Shri Swaran Singh has presented
his railway budget. We have had
from him a rather heartening picture
of the all-round progress that our
railwayg have made. We have listen-
ed to him and to the account that he
gave us of the way in which railway-
men of all ranks rallied in the recent
national emergency. The way they
did that was almost heroic. And I
may assure, therefore, on behalf of
this House, Shri Swaran Singh and
the rank and file of the railwaymen
that this House has a very sincere
appreciation of what they did.

Now, I come directly to the subject
of the budget, I shall try to confine
myself to dealing with one aspect of
the budget, namely the proposal to
raise a sum of Rs. 15 crores as zddi-
tional revenue in 1963-64. This
revenue is designed to be utilised to
strengthen the Railway Depreciation
Reserve Fund and the Railway
Development Fund. We all recall
that last year, in the budget, there
was a propo:al to secure an additional
revenue of a sum of Rs. 21,26 crores,
and for the purpose of that proposal,
the railway freights and passenger
fares were to be raised, and they were
raised. In the current budget, again,
we find, as I have just said, that
freight rates are to be raised by
means of a surcharge of 5 per cent
on goods; also, a surcharge of 10 naye:
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paise per rupee is to be levied on
parcels. We find that here there is a
regular history of periodical increases
in charges made by the railways.

The Railwav Freight Structure En-
\quiry Committee of 1957 had suggest-
ed a limit of something like 13 per
cent up to which the railways should
go in increasing their charges, But
we find today that already they have
utilised this recommendation to its
full limit. Now, I shall begin by say-
ing thay I do not favour this proposal
of increasing the railway freight rates.
I wish they could have found some
other way of doing that without
having to increase these freights. For
.one thing, these increases enhance the
cost of freight to the users of rail-
ways and for inother, they have seri=
ous wider repercussions which go
mouch beyond the sphere of railway
freights. I mean here in this case
what usually happens is that there is
an upward push all around to the
entire cost structure in the economy.

14 hrs,

Reading the two paragraphs which
deal with the proposed increases in
railway freights, one finds that the
case they have made is not a very
convincing one and as I said—I repeat
it—I wish that they could have avoid-
d having to impose this new burden.
I am not opposing the idea of raising
additional revenues for the Govern-
ment. Government should have all
the revenues possible at thig time of
emergency that they could got. But
herec 1 am making a di.tinction, and
that is that it is the Government that
should have these additional revenues
and not necessarily the railways.
Wh-? Because getting thess revenues
by wa~ of addition to railway freights
through the railways has certain
repzreussions, as I have said, on the
cost structure of the economy. We
all know that already our economy
has become inflation-prone and we
can take chances of further inflation
only at our peril. The Finance Minis-
ter in his last year’s budget speech
‘has given us his price philosophy in
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respect of public undertakings owned
by Government. According to this...

Siri Swaran Singh: It will be more
profitable to refer to this year’s
speech.

Shri V. B, Gandhi: 1 shall, but I
will try to make out my point.

With reference to public under-
takings, this philosophy is that we
should take out of public under-
takings as much as we can. Now, I
believe that to that extent it is quite
legitimate for a government to want
to take out of its public undertakings
as much ag those undertakings can
yield. But there is an exceplion
which should be made in the case of
certain undertakings in which I
include—and prominently include—
the railways. Why I do so is because,
as 1 have said, on whatever is done
by way of changing railway freights
depends to a large extent certain
consequences, economic, which are wo
follow. We have, therefore, once for
all to decide the direction in which
we shall go in this matter of price
policy. Do we wish to go in the
direction of inflation or do we wish
to go in a direction in which it will
still be possible to check inflation?
The price philosophy of the Finance
Minister may be good in some cases,
in some undertakings, but it will not
be o good, also right, as I said, in the
case of railways. It has to be dis-
criminatingly applied, Let me quote
the Finance Minister very briefly. He
gays:

‘“We must get an adequate
return on the wvast amount of
capital we are investing in our
railways, power plants, irrigation
works, fertiliser plants, steel
plants and the like"”,

Further, he goes on:

“A policy of charging a proper
fee or price for the services and
products supplied by the publie
soctor hag to be followed. Better=
ment levies, water rates, electrl-
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city charges, railway freights and
the like cannot be determined on
the philosophy of no profit and no
loss”,

And so on. I will not read any
further. That, in a nutshell, gives
the philosophy as laid down last year.

As 1 said, this is not an all-wrong
policy. It is legitimate for us to so
work some®of our undertakings as to
see that they result in a fair margin
of profit, a surplus for general reve-
nues. But the railway undertaking
does not belong to that category and
that for the reason that what the
railways offer to their consumers and
their users is a service which, in most
cases, forms an element of cost in
their hands.

Nr  Deputy-Speaker: He  has
already taken 15 minutes,

Shri V. B. Gandhi: Railway ser-
vices, ag is well known, are largely
used by those who are producers of
goods and services and railway
freighte and fares are an element in
their cost of production,

1 have very few minutes and,
therefore, I will come directly to the
points I wish to make. For that, I
cannot do better than read a brief
passage from my last year’s speech
in this House on the budget. I hope
my hon, friends will not mind it.

Mr. Deputy-Speaker: Your own
speech? It is already on record. Need
not be read.

Shri V. B, Gandhi: I may be allow-
ed because otherwise it will not make
any sense to all that I have said. It
is only a few minutps.

“For instance, Railway is one
such industry that has a greater
inflationary potential.  For, the
railway or railway service is
something which constitutes an
element in the cost of production
of a whole range of services and
products, Railway service consti-
tutes an element in the cost of
production that straddles the
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entire spectrum of our economy.
Why does it do that? Because,
railway service is an element in
the cost of production of so many
other products. Let us take an
Instance. If you raise the railway
freight by say 5 per cent, then
the cost of coal which the Rail-
ways carry has to be increased
n:ot by 5 per cent, but perhaps a
little more, proportionately a little
more than 5 per cent. Then, this
coal is largely used by the steel
plants. The steel makers have to
put up their price of steel more
than proportionately. The steel
makers pass it on to those who
use their steel, say, the tool
makers. The tool maker in his
turn has to put up the price. ...

Mr. Deputy-Speaker: He cannot
read speeches which have been made
before, which are already a part of
the record. It is strictly illegal.

Shri V. B. Gandhi: I thought it
might be relevant.

Shri Bade:
page.

He may refer to the

Mr. Deputy-Speaker: He may give
the page. Those who are interested
may go through it.

Shri A. C. Guha (Barasat): That
may also go into the proceedings.

Shri V. B, Gandhi: 1 am referring
to Columns 3228 and 3229

Before I conclude I shall only say
that there is a very clear case for
making "a distinction between our
policies of charging prices for services
of our public undertakings in a dis-
criminating way, and always looking
to the larger economic consequences
of our policies.

Thank you.

Shri U, M. Trivedi: The adminis-
tration of railways has been a matter
of criticism at my bands for the last
50 many years. ] have found that
they only justify an adage in Gujarafi
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which says that even if a big Babul
tree grows on the buttocks of some-
body and if some pecple criticise it,..

Shri P, R. Patel (Patan): What is
there Gujarati about it?

Shri U. M_ Trivedi:. .. .then the man
whom you accuse of having a big
Babu tree on his buttocks will only
say that it is creating an umbrella for
him. He does not feel ashamed that
such a strong attack has been made
upon him. The same thing is here.
The railway administration has not
shown any improvement whatsoever.

Unfortunately, wastage in the rail-
way administration is growing. Study-
ing the Railway Budget I find a good
deal of wastage that could have been
avoided and can even now be avoid-
ed by some imagination on the part
of the Ministry. Year in and year out
we see that high-salaried officers are
on the increase. After applying my
mind to the Directorate-General of
Standardisation 1 find that the work
can be done by 10 senior Class III
officers, with the help of tree juniors
for each of them but the standardisa-
tion which can be judged, analysed
and recommended within a fortnight
all over the railways is taking away
a lot of expenidture without any pro-
per use. Even today the standards
which we require are missing. They
are missing in the making of coaches,
in the making of a comfortable
journey, even in the signals given for
incoming and outgoing trains. The
Western Railway has one system, the
Central Railway has another, the
Northern a third and the Southeastern
a fourth. An Indian passenger on
Indian railways, travelling in his own
country, pgets confused when he
travels from one zone to another.
What type of standardisation is being
carried on I do not know.

Even in getting tokens of line clear-
ance the systems differ, and standar-
disation has not been introduced.
sometimes the Rialway Minister criti-
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cises the Opposition saying that they
criticise simply for the sake of criti-
cism and do not offer any construc-
tive suggestion, I would like to sit
with him across the table, but I want
to tell him that this type of wasteful
expenditura must be avoided under
all circumstances, Too much waste is
taking place in the administration of
our railways.

In 1938-39 when India was un-
divided, the total mileage of the rail-
ways was 41,000 but today we have
pot a total mileage of only 35,625.
That is to say, there is a sory of
shrinkage in mileage. ‘Total em-
ployees then were only 641,000 but
now the number of employees has
increased to 11,76,000 and this does
not include the so-called casual labour
where, by the machination of employ-
ing a man for three months, discharg-
ing him and employing another man
in his place, we see to it that they
do not complete a period of six
months and become eligible for being
made permanent. Thus, we have a
huge number of employees without
any corresponding benefit,

We have got a huge force growing
up, the Railway Protection Force, In
1952 in my maiden speech in this
House I said that this Watch and
Ward Department was merely a
Wateh and Rob Department. So, you
probably got funky—I am sorry using
that language—and changed the name
to Railway Protection Force, What is
the protection that is afforded by
these people? Why not utilise the
police force for this purpose? Why
pay for the railway police? We
always pay to the State Governments
avery naiya Paisa that ig to be spent
for providing police. Now, what do
they do? They are useful for crush-
ing down the spirit of the railway
employee. Every class III employee
is worried by these police officers.
Each sub inspector of police incharge
of what we call station House GRP
or the SOGRP extracts money from
each of these people and threatens
him. I remember twenty such cases
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and I shall enumerate them if you
like. If you like I will show that on
the Western Railway every SOGRP
molests every station master on the
line and extorts money from him.
What is the protection granted?
Senior officers are also silent about 1t.
They are not able to give any pro-
tection to class IIl employees. The
net result is that for every little
accident you may not like to posecute
but a thereat is held over the head of
the railwaymen and he is told: unless
you pay Rs, 5,000 I am going t{o prose-
cute you. Now how many prosecu-
tiong have you been able to save? Of
what use is the railway protection
force? If you go to Ratlam you will
see this day in and day out, a thing
which I have peinted out to the
officers concerned, there is a big hole
created in the wall in the loco shed.
Every day theft is taking place.
Young urchins of 7-8 years age do the
theft of coal. A man is sitting opposite
carrying on, stealing coal for years
together. No steps have been taken
to stop this. This is a useless body.
In the Rajasthan Railway with 189
miles, there were five chowkidars
and there was not a single case of
pilferage in the whole of Rajasthan
railway. But what do we find with
this huge army of jrailway protection
force? I do not say that these people
should be thrown out of employment.
It is time that they were transferred
wholesale to the Army. They are not
of any use to the railway administra-
tion.

Shri Shahnawag Khan: They are
standing shoulder to shoulder with
Army personnel in NEFA. Do you
know that?

Shri U. M. Trivedi: 1 am not critici-
sing the man as such. 1 am criticising
the administration of the railway pro-
tection force which 18 of no use to the
railway administration, They go and
stand at the railway platform when all
the goods are there, Four or five of
them keep watch. On whom? So that
others may not look at them and they
may CarTy om pilfering. How many
cases are there, I ask the Deputy Min-

Discussion
ister and the Minister, against these
people for pilfering? How  many
cases are there ggainst the head cons=
table and naiks, involved in theft?

Let me read out an illustration from
page 111 of the Appropriation Accounts
of the Railways for 1961-62.

“110 mild steel iron girders
booked to Morvi on 3-1-1960 were
loaded in a wagon which arrived
at Kotah on 10-1-1960 under entry
SCOB—Eastérn Railway.”

That is Sitarampur, a siding of Tata-
nagar. They arrived at Kotah. What
route was being followed? Before the
train terminates the guidance is taken
gnd the guard gives the guidance and
is entered by the number-taker, He
does not take care to tally it. He just
makes a report and the guidance that
is submitted by the guard is sent to the
DOS and nobody cares to find out what
happens. This wagon wag marked
sick.

“It wag placed on sick line for
repairs and made fit on 24-1-1960
but it remained there upto 28-1-
1960. On 29-1-1960 it was placed
on line when the label showed
entry ex-SCOB to Indore. The
wagon left Kotah on 2-2-1960 and
arrived at Indore on 6-2-1960."

Instead of going to Morvi, the wagon
went to Indore. The train had ter-
minated there at Kotah, The wagon
was noted, the guidance was noted
there. What was the railway protec-
tion force doing? 110 steel girders
were got delivered through the agency
of these people at Indore. Many such
instances are given herein. When you
see them and see the positidn you will
find that there is absolutely no protec-
tion given to the railway property. You
can just stand on any station where
there are the sugar mills. Thousands
of maunds of sugarcane are gtolen and
who are the people stealing it? It is
these, my friends of the railway pro-
tection force.

I shall now refer to co-ordinating
the efforts of all railway employees. In
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this very nice book, Indian Railways
very nicely printed—every year it i;
being printed; most of it appears to
be a waste and some of it is useful for
persons like me. It says in figures
that 5876 fans were provided and so
many reading lights were provided.
Come with me in  the train in the
Malwa section between Ajmer and
Khandwa. Not one first class has got
a single reading light; each one has
been taken out. Everytime I go there
I find it is missing. What happens?
Everytime I look at the fans, when the
hot season begins, I will find; that the
fan is either noted as *‘damaged’ or
removed. The fan is not available,
What is this railway protection force
meant for if this sort of thing is going
on? We must have to look into the
affairs of this administration in g very
careful manner.

Now, about doubling. Doubling is
going at great speed., Before it started,
just to allow the progress of the mail
train, and not to obstruct the progress
of the goods train or restrict their
speed, some stations were created, new
stations which never provided for any
traffic, just for the sake of thaving
crossings. 8 or 9 stations had been
built between Godhra and Ratlam
Now, doubling has been completed.
But these stations are also there, with
no traffic earnings whatsoever. not
even a pie. Although doubling has
been complete, what is the speed of
the trains? You had a speed of at
least 12 miles for the metre-gauge and
about 11.2 mileg on the broad-gauge
per hour for goods trains. Have you
increased the speed now? Your speed
in 1960-61 came down to 8.5 miles an
the metresgauge. It is not a wvery
great progress of which we can he
proud and it has been brought to your
notice gver and over again. It was un-
fortunate that our Ministers for Rail-
ways are three only and they have
got a huge army to manage. Really, 1
do admire their courage; they do that
task gs efficiently ag they can but at
the same time they must look up and
see that they carry out their duties
more efficiently.
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14.26 hrs,

[SHRI SURENDRANATE DWIVEDY ipn the
Chair]

Shri Shahpawaz Khan: Look at the
loads that are carried,

Shri U, M. Trivedi: My hon. friend
Mr. Shahnawaz Khan will bear with
me. 1 do understand what this lcad
means and what it does not Il is
merely a jugglery. What is done 1s
this. It reminds me of the pew box
wagons that were made. They were
made for the purpose of bringing coal,
for rapid movement of coal, Their me-
thod of coupling is that gne box wagon
can be attached only to another box
wagon so that these box wagong are
to be carried back empty all the way
from the place htey have reached to
the coal fields. The empty haulage is
there. But the mileage is calculated
on all that and that mileage multi-
plied by the movement gives you the
tonnage which is a fictitious one,
which is not there really. It is like
the EFT business. I was reading that
General Shahnawaz Khan, our hon
Deputy Minister, was very fond of
having a gang of TTEs who are krown
as Shahnawaz Gang going about. Now,
what is the result? A figure of Rs. 3
crores is given as being realised from
ticketless travel My respectful sub-
mission is this: please do not calcu'ate
that everv EFT represents a ticketiess
travel. I tind this every time I travel,
Year in and year out that the poor
fellow, the TTE has been told: “your
daily return must come to Rs. 20; if it
does not come to Rs. 20, you will be
penalised or censured; action will be
taken against you" That is why he
goeg to a wayside station master and
tells him: if o man wishes togo to
Indore, give him a ticket to the next
station and I will make an EFT for the
rest of the distance. That kind of

. thing is shown to you: here is ticket-

less travel which we have checked.
This is a thing which we all know. We
must not gloat over the picture and
feel that we have been able to check
ticketlesg travel. It is not mo.
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Again this remindg me further of a
certain grievante which generally the
railway employees have. The Govern-
ment of India is trying, through this
new amendment of the Constitution, to
see thalt government servants do not
get a second opportunity of giving an
explanation. The railway employee
wil] be the employee who will be the
worst hit on account of this, beacause
the railway official is not a lawyer and
is not trained in that art and what he
does is this. He allows an enquiry to
be held by one officer. He reads the
report of that enquiry, and after read-
ing it, without even giving an ovpor-
tunity to the employee concerned who
is to suffer the penalty coming before
him, he passes ap order either of re-
moval or reduction in rank or some
such thing. You have not been able
to mould the procedure properly so
far as discipline and appeal rules are
concerned, and today that is a sore to
anybody who has got an eye on the
rights of natu-al justice which a man
must Eet before he is condemned in
any manner. And here I will ask,
through you, Sir, the Deputy Minister
to look into the case 58 Calcutta 1938
ALR. where recently one of the judges
remarked that it is an offerce ggainst
natural justice that a man who passes
an order, whp condemns a person, has
not even seen the face of that person,
nor heard his evidence, and yet passes
the order. [ persomally brought one
case to the notee of my hon. friend,
but I will not refer to it here, because
he might be dealing with it even
today. But the difficulty is that this is
a general thing, and the greatest hull-
abaloo that is raised by the railway
staff is, . “for God's sake do not put
us intp such a situation where the
senior-scale officer may pass an order
without giving us any hearing and-de-
priving us of our only means of liveli-
hood” 1 have found, and it is a thing
which each one of us will realise, that
a railway employee iz g special type
of employee and he loses contact with
the world. He thinks generally that
he i3 a very wise man, but he finds in
the struggle for existence after he gets
out of the railway that he is no-

where and that his life is most miser-
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able once he loses his job on the rail-
ways. Therefore you must take pity
on him and mould the rules in such g
manner that your employee does not
suffer for want of a proper hearing.

One thing more and I may have
done with this. I would like to draw
your attention to the present position
of the enquiry clerks on the Western,
Central and Northern Railways. These
enquiry clerks are really one of the
most polite staff that obtains on the
railways. They deal with the public;
they deal with them in ap extremely
polite manner, they give proper in-
formation and proper guidance, and
they are very intelligent people. But
what happens? They have ng channel
of promotion, The people trained under
them, the ticket collectors trained
under them, become their bosses.
There is no channel of promotion pro-
vided for these people and they get
stuck up at Rs. 240. I know of about
50 clerks on the Western Railway who
have put in fifteen, seventeen or
eighteen years of service, and they are
rotting in the same place where 'hey
were. Under the regulations the
highest grade is probably that of the
chief reservation inspector, to which
the man can never aspire to rise, You
must provide for a proper channel cf
promotion for these enquiry clerks,
because these are better behaved men
and they will be able to behave in a
better manner with the passengers.
You should look into the question whe-
ther provision cannot be made for
their being promoted as conductor
guards on mail trains and such gther
important positions where they may
have to deal with superior people and
they can behave in a proper manner.

Then, one thing which I am in duty
bound to bring to your notice is this.
There is a complaint, and a very
reasonable complaint, on behalf of the
staff of station-masters and A.SM's on
the Central Railway, the Northern
Railway and the North-Eastern Rail-
way, and particularly on the Central
Railway where the old system  still
prevailg even today of interpolating
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guards in the gradeg of SM, and
ASM. They thug deprive the poor
ASM. who has chosen a particuiar
line, of his proper promotion. The
guard, who does not know, either the
Morse telegraph code or the gperating
signa) system is, because of his having
reached a particular grade, interpolat-
ed here, and the poor ASM. who is g
specialist is kept back, Very recently
there was an order by the Railway
Board, and that is why I have the
grouse that the Railway Board is not
able to co-ordinate everything and
standardise things in a proper man-
ner. Why this system does not pre-
vail in the other five or six Zoneg and
why 1t is allowed to prevail only on
the Central, Northern and North-
Eastern Railwayg passes my compre-
hension. The Station-masters’ Asso-
ciation of the Central Railway went to
the Supreme Court, and the Supreme
Court Judge—I think it was the Chief
Justice Mr. 8. R. Dag himself—al-
though he wag not able to do full jus-
tice, observed that it is high time that
such incongruity should disappear and
that these railway people, that is the

Station-masters and ASM's of the

Central Railway, should not be made
to suffer on account of this.

Next 1T would like to say a few

wo dg about quarters. On the last,

occasion also, after the vote on ac-
count, when the question arose on the
Railway Budget I drew your pertin-
ent attention to the question that you
should not charge any rent from the
Station-masters and A SM's of way-
side stations. Tt is sheer injustice, I
should say, that rents should be
charged from these people They live
in the villages, and they live at the
rick of their lives, just to help the
railway administration. Yet you want
to charge them rents. Would ysu give
them the liberty of going and living in
the village where they can get a house
on a rent of eight annas? The raliway
administration charges him at the rate
of ten per cent of his pay. Why charge
him at all? Formerly they were not
charged. Tt is quite good, and you can
¢harge, at big cities where there iy
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dearth of accommodation. But where
there is ample accommodation, where
there is no demand for your quarters,
and the man has to remain perforce in
your quarter at the cost of his life and
sacrifice the comfort of being with his
children and others, even there why is
the rent being charged from him?
Most emphatically I will submit ‘hat
you must see that this anomaly is re-
moved so far as these wayside Station-
masters are concerned.

Then, one thing more.

Mr. Chairman: The hon. Member is
taking all the time and will practically
leave no time for the second speaker
of his party.

Shri U, M. Trivedi: I must have ex-
ceeded the time-limit; I thought I
had not. I will now conclude.

‘One more thing that struck me is
this. We are going to increase the
import of diesel engines. On the one
hand we were going to charge electric
traction, The AC traction has now
been introduced on the French Rail-
ways. It has been found to be useful
and economical. We are talking of
changing from DC to AC. If we want
to change from DC to AC, please con-
sider this position properly and well
If it is economical I see no reason
whatsoever for having increased trac-
tion by diesel engines. There is gome-
thing which has reached my, ears, and
therefore I am bringing it to your
notice that a high-level and full en-
quiry must be made before we put in
our orders for diesel engines,

Shri A. P. Sharma: Mr Chairman,
Sir, unlike the previous speakers, at
the very outset T would like to eon-
gratulate the Railway Minister and the
Railway Ministry for presenting a
budget which is surplus, maintairing
the financial position of the Railways
sound and also without increasing  he
fare of third-class passengers, whieh
was increased last year.

1 was listening very patiently and
carefully to the observations made by
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the various speakerg regarding the
working of the Railways, sometimes
also passing gwefping remarks against
the railway employees as a class. Sa
far as the working of the Railways 1s
concerned I do agree that there is
scope for improving their working.
As a matter of fact, at ng stage it can
be gaid in any particular department
that a stage has bee reached that
there is no scope for improvement.
Therefore, so far as the criticism  of
the working of the railways is con-
cerned, I have also certain suggestions
to make, to which I shall come later
on. But I am very much pained to see
some of the Members passing sweeping
remarks against the railway workers
as a class—may they be small or big
workers; they are also a part or sec-
tion of society, and therefore, if there
is any shortcoming in the railway em-
ployeeg ag a class, that short-coming is
also found in the society as a whole.
By saying this, I do not mean that I
am out to support whatever, right or
wrong, the railway employees or a
few black-sheep among them might be
doing; I am stating this only because
I am associated with the railway trade
union movement, Particularly, it
pained me to hear the remark of my
hon, friend Shri Hanumanthaiva from
the Congress benches, when he said
that the labour unions are working as
a brake to the efficient working of the
railways. In the previous vear also, in
this very House, T opposed this kind of
remark from some hon. Members. It
pained me more when such 4 remark
comes from the hon. Member from the
Congress benches, because, since 1
also belong to the Congress benches, it
becomes a painful duty to oppose guch
remarks from my own friends.

So tar as the railways are concerned,
1 have also to make a few chserva-
tions regarding thelr working.

I would like to draw the attention
of this House to the Audit Report for
1961-62, which hag been published in
1963, this year. If you look into that
report, vou will find that the loss on
the railways had just increased by

double during the last few years, In,
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the year 1957-58, the losses were
Rs. 48 lakhs; in the year 1961-62, the
losses have gone up to Rs. 96 Jlakhs, If
you see the items of losses wvou will
find that some of these losses are due
to delay in taking decisions by high
officials, and delay in executing the
decisions.

Then, g very strange item of losg is
that a number of quarters which have
been constructed for the railway em-
ployes; some of them remain unoccu-
pied, and in some cases, they have re-
mained unoccupied even up to 20
months. That also is ap item of loss.
Here, 1 would like to speak about the
particular attitude of the railway ad-
ministration in the matter of labour
relations. The building of quarters
for railway employees is definitely a
welfare measure and therefore 1 am
sure that if, before the construction of
these quarters, before they acquite the
land for building such quarters, the
railway employees or their repre-
sentatives are consulted, the railway
employees, would not have refused to
occupy these quarters, In thig parti-
cular case, it is specifically stated that
the railway employees have refused to
occupy the quarters because of certain
inconveniences.

In the Audit Report you will also
find that in certain cases excers pur-
chases have been made and the stores
have remained unutilised, and so they
have had to be scrapped on account of
their not being utilised by the railway
administration. In this way, you will
find a number of things, but I do not
wish to take much of vour time and
the time of the House, because they
are fully explained in the Audit Re=
port.

Next, I would like to draw the
attention of this House and of the
Railway Minister to the working of
the various zoneg about which I also
spoke in the previous year while
speaking on the railway budget. The
railway administration itself had ac-
cepted that they had created some
more divisions in the Eastern Railway
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and divisionalised the South-Eastern
Railway. They have divisionalised
these railwayg to improve the gpera-
tional efficiency of the railways. The
Railway Minister, in this very House,
assured us while replying to the de-
bate on the railway budget last year
that if necessary mare zones would be
created. If you see the increased
volume of traffic on the railways and
also the expansion of the railways in
this country, where the route-mileage
has also increased, I do not think that
there can be anybody who will dis-
agree that there is a necessity for revi-
gion of the present zones,

In this connection, I would like to
draw the attention of the House to the
fact that the Northern Railway runs
from Mughal Saraj to Bikaner and
Jodhpur; the Western Railway runs
from Kutch to Bombay and up to Delhi
on this side; similarly the Central
Railway and the Southern Railway
cover large areas; They are unwieldy
that even the railway officials are
complaining that it is not possible to
manage these railways efficiently. I do
not, therefore, understand what is the
difficulty that stands in the way of the
Railway Ministry in revising these
zones and making them smaller so as
to attain better operational efficiency.

Sir, I would now like to draw the
attention of the House to the economy,
and particularly to fuel economy. The
hon. Railway Minister has appreciated
the introduction of Suri transmission.
You will be surprised to knmow that
this transmission was Invented in the
vear 1956. But, although on an
average 150 to 200 engines are pur-
chased from outside, every year, in
the course of the last seven years only
seven engines have been fitted with
Suri transmission. It has been admit-
ted by the Railway Ministry itself,
that there has been an economy in
fuel consumption to the extent of 10
to 12 per cent. This patent will last
only for seven years more, If this is
not fully and widely utilised, it will ba
utilised by other interested parties. I
do not understand what is the diffi-
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culty in the way of *he Railway Min-
istry in having a wider utilisation of
this Suri transmission which has been
so useful in saving fuel

The Railway Minister has talked
about incentive schemes about which
the railway workers are also con-
cerned. 1 cap assure this House that
not more than 25 per cent of the work-
shops have been covered by this incen-
tive scheme sp far. The result is that
most of the railway employees are
dissatisfied because, we find that most
of the higher grade posts in the vari-
ous workshops are not being filled, and
the result is that the chances of pro-
motion for the employees even in cer-
tain semi-skilled posts are alsp being
curtailed. Therefore, I would request
the Railway Ministry to examine the
working of this incentive scheme,
because the Railway Minister has sald
that he would liké this  incentive
scheme to cover a greater number of
workshops,

1448 hrs.
[Mr, SPEAKER in the Chair]

My hon. friend Dr. Ranen Sen has
said something about Chittaranjan. 1
would like to add the Integral Coach
Factory, Perambur also. It is a fact
that the factories at Chittaranjan and
Perambur have done very useful ser-
vice 5o far as the self-sufficiency of the
railway is concerned, but, as I stated
the other day while speaking on the
supplementary grants for the rallways,
the railway workers who made Chit-
taranjan a pride of thiz country have
not been given even trade unilon
rights. The result is that ng union I=
recognised in Chitfaranjan and Peram-
bur, although they fulfil certain condi-
tions,

My hon. friend Shri U. M. Trivedi
hag spoken about the increase in
house-rent, At this stage, I would like
to associate myself with acclamation
of this House the appreciation accord-
ed by the hon. Railway Minister for
the efficient working of the railway
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workers, particularly during the emer-
gency, and especially on the North-
Eastern and the North-east Frontier
railways, in carrying goods and
moving troops and materials for de-
fending our borders without interrupt.
ing any other normal movement of
traffic. | would also like to ask a
gquestion to the Railway Ministry: in
view of this good performance by the
railway employees, is jt proper for the
Railway Ministry, as g good employer,
—instead of rewarding the railway
workers—to increase the house-rent of
the railway quariers to such an extent
so as to take away whatever little
benefit they have got on account of
the recommendations of the second
Pay Commission?

Sir, the Railway Minister has very
kindly appreciated the labour relations
on the Indian Railways. So far as
this is concerned, I find that every
Railway Minister, year after year, at
the time of the budget, has expressed
the same opinion, namely, that the
permanent negotiating machinery is
working very satisfactorily on all the
tiers.

I am connected with one of the
Federations and as such, I can inform
this House that this permanent nego-
tiating machinery is a total failure. It
has failed to work effectively both at
the divisional level and General Mana-
ger level Perhaps tp some extent it
works satisfactorily at the Railway
Board IE}rel only., What is the fate of
this negotiating machinery? The
highest tier of this negotiating
machinery is the Tribunal If we fail
to settle certain grievances of em-
ployees by negotiation, an ad hoc tri-
bunal is to be set up for arbitration.
But you will find that in the railways
not a single arbitration has been con-
ceded so far, excepting the one-man
tribunal known as Justice Shankar
Saran tribunal. The recommendation
of that tribunal has also been accept-
ed by the Railway Ministry with great
difficulty.

Thus, you will find that in the rail-
ways there is no proper machinery to
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deal with the grievances of the rai-
way workers. The railway workers
do not have the right to differ. When
I say this, I mean that the last word is
with the railway administration and
not with the railway workers, [ do
not mean to say that whatever the
railway workers say should be accept-
ed. But whenever a dispute arises
between twp parties, it is an accepted
principle by the Government that the
dispute should be adjudicated by a
third person, Therefore, I do not
understand what is the difficulty of the
railway administration in extending
arbitration to railway employees. Re-
cently on the question of house rent
allowance, there has been some differ-
ence of opinion between the National
Federation of Railwaymen and the
Railway Board. We demanded arbi-
tration on that question, to which the
Railway Board flatly refused. Then,
where is the question of getting jus-
tice for railway employees? On the
top of that, there is a complaint that
the railway employees do not behave
properly with the administration. But
if all the peaceful methods of negotia-
tion and the method of arbitration are
shut, where is the other alternative
except fighting against such an
administration?

The Railway Minister also stated
that "400 joint committees have been
set up on the wvarious railways. 5So
far as the labour is concerned, we do
not know what are these joint com-
mittees, The Joint Committees must
be existing amongst the high officials
and their so—called favourites. But so
far as railway labour in general is
concerred, I can tell you straightaway
that there is nothing like a joint com-
mittee an the railways.

Workers’ education has been very
much talked about—workers' educa-
tion not for improving the efficiency
of the working of the railways, but
educating the railway workers in the
matter of trade unionism, to make
them good trade unionists. I remem-
ber in 1959 there was an agreement
between my Federation and the Rail-
way Board, according to which the



1797 Railway

[Shri A, P, Sharma]

railway administration agreed to give
certain facilities like travel facilities
and accommodation facilities for start-
ing trade union education cenires. But
I do not know whether the Railway
Minister js aware—because I am not
aware—whether there is any such
centre functioning in the railways. It
would be a very happy thing if the
railway administration sets up educa-
tion centres to educate the workers
and make them reasonable, sober and
constructive trade unionists.

It is stated in the Railway Minister's
speech that there is a programme of
constructing 12,000 gquarters every
year for the staff. The Deputy Minis-
ter accepted the other day that 45 per
cent, of the railway employees have
already been housed. There are 12
lakh employees on Indian railways
and with this programme of construct-
ing 12,000 quarters every year, I do
not know how many years it will take
to provide houses to a substantial
number or a majority of the railway
employees,

Regarding educational facilities for
the children of railwaymen, I am very
much pained to see the observation
made by the Railway Minister in his
sneech that there are 36 higher secon-
dary and high schools, 24 middle
schools and 641 primary schools func-
tioning on the Indian railways. There
are more than 6,000 railway stations
all over ‘he country. I do not know
the year 1957, 1958, 1959 or 1962,
whether this figure of 641 relates to
because 1 remember these schools
were started as early as three or four
yvears back and every vear these
things are being repeated. In this par-
ticular statement of the Railway Min-
ister, it is said that education for
children of railwaymen is a State sub-
ject. This is not a correct statement.
The railway administration itself had
accepted that if the State Governments
1ail to provide schools for education of
children of railwaymen, it is the res-
ponsibility of railway administration
to provide schools for the education of
‘their children.
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Sir, lastly, I come to trade unions.
The railway administration follows a
very peculiar system of dealing with
the trade unions, In this very House,
the trade unions have been accused by
more than one hon. Member. As I
said earlier, one hon. Member said that
trade unions are serving as a brake to
the efficient working of the Indian
railways. I want to emphasise in this
House that there are trade unions and
trade unions, but the railway admin-
istration 1is treating all the trade
unions—good, bad and indifferent—
alike. If there is a destructive trade
union, they take it to be a good trade
union, If it is a bad trade union, that
is alsp treated as a good trade union.
But if there is a constructive trade
union that comes last in their list. We
have been advocating for the last 15
vears fr-m the very inception of the
Indian National Trade Union Congress
that the railway administration should
fix certain norms, certain code of con-
duct for trade wnion workers. If a
particular trade wunion does not
ubserve that code of conduc!, they
must brand that trade union as bad
and that trade union has no right to
exist. But if a trade union is going
to serve the interests of the railway
workers and through them the in-
terests of the country, that trade union
must be encouraged. I am talking of
a trade uni>n which has already
accepted—no* because Government
wants it or the Railway Ministry
wants it. but becauge the railway
workers of that union have them=
selves decided on their own willing-
ness that whenever the interest of ‘he
countrv comes before them. they will
sacrifice the'r own interests; they have
given enough pro~f of it on the last
s0 many occasions, particularly at the
time of the last general strike, when
85 per cent. of the railway workers on
the call of that kind of trade union
have opposed that strike, because it
was not in the interests of the country.

With these words, I would submit
to the Railway Ministry that if they
accept a new and constructive
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approach towards the trade uniona,
they will find that the trade unions
will be working the Indian Railways,
instead of co-operating in the work-
ing of the Indian Railways,

Shri N. R, Ghosh (Jalpaiguri): Mr,
Speaker, Sir....

st wgam (Im¥) : F= T AG-
%9, & gumar g fF g9 a@q w@rw
g A &l

Mr, Speaker: The bell is being rung.
Now there is quorum. The hon
Member may continue.

Shri N. R. Ghosh: The hon. Mem-
ber of the Communist Party who
opened the debate on the railway
budget this morning wanted to scrap
the whcle railway budget on certain
grounds. He spoke of the trade
unions, industrial relations, accidents
and other things. I would only say
this that there are trade unions and
trade unions. There are certain unions
v'ho mosily try to create disaffection
amongst the workers and who do not
have the interest of the country at
heart. Therefore, whenever these
gentlemen speak about these indus-
trial relations, we have to be careful.
We weoender what is actually behind
their mind, up their sleeves.

I do not say that the railway budget
is free from blemishes, Every organie
thing has got its blemishes and it
must have some scope for improve-
ment. But on the whole, the railway
budget this year is a good one. It
has nat enhanced the passenger fares
and jt is a surplus budget, and I think
the present Railway Minister has
shown enough proof of his imagina-
tion and drive. Therefore, 1 congra-
tulate him on this budget. But at tha
same time, I must refer to a few
things which strike my mind.

15 hrs,

One significant omission in the
Railway Budget is that, practically,
our border problem has not at all been
dealt with. You know that the North-
eastern frontier has been invaded by
the Chinese, In the context of that
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border problem, the acute transport
problem of Assam and North Bengal
has not at all been touched. Sir, when
our country was partitioned, Assam
and North Bengal were the worst
sufferers. Practically the whole of
Assam and North Bengal were cut off
from the rest of India, There was one
railway and that was taken away from
us. There was one rocad connection,
but a sizeable portion of it has gone
over to Pakistan. In hot haste, with
commendable speed, we got the Assam
rail link, It set up a sort of railway
connection, but it was more an ap:logy
than a railway. These remarks will
not appeal to some people of the Rail-
way because, I know, whenever this
Assam rail link is criticised a sort of
an allergy develops and any criticism
against this railway is considered to
be a sort of condemnation of this rail-
way. It is nothing of the kind. With
regard to the road connecti-n., we
followed an alignment which was in
existence at the time of the British

" during the last World War. We ex-

tended that road connection, we sup-
plied the missing link and we had the
National Highway No. 31, which was
soon after badly disrupted, This is
the pattern of the region.

As soon as the Assam rail link was
constructed, the Indian Tea Planters'
Association, the West Bengal Govern-
ment and the Assam Government and
others pointed out that even with
hundred per cen! efficiency this small
rail link cannot cope up with the
inward and outward transport of
Assam and North Bengal. You know
that Assam iz oil rich., It produces
better kinds of tea in a big way and
an enormous quantity of jute. The
same is the case with Nor'h Bengal.
I think many hon. Memberz in this
House do not know that even after
the Assam rail link was brought into
existence more than 50 per cent. of the
tea and jute produced there had to be
transported through Pakistan waters.
Why was this rail link brought into
existence? It was meant to be an all-
India route. We constructed it, but
when we found that this Assam rail
link besides being unstable and wvul-
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nerable was absolutely unable to cope
up with the inward and outward goods
traffic we did not do anything there-
after. I remember to have asked, in
this very House, the previous Rail-
way Minister, as to how it was that we
have to depend for the export of vital
things like jute and tea, which actually
earn foreign exchange for us, on Pak-
istan waters. I got a very unsympa-
thetic reply then. Even then the
clouds were gathering in the horizon.

Things have totally changed now.
There is now an emergency. You also
know the fact that when the Chinese
invaded us, Pakistan timed it with g
strike amongst the Pakistani workers
in the Joint Steamer Company, Of
course, we know that whenever we
get kicks from them we respond with
kisses, and the Pakistan Government
always consider that to be 3 proof of
our weakness—are they really wrong!

‘Whatever it is, have we not learnt a |

lesson this time? How did Pakistan
behave when the emergency began?
Is it not disgraceful for us to depend
on them, to be at the mercy of the
Government of Pakistan for the export
of our vital goods like jute and tea?
What have we done for it?

Sir, as I was submitting, immediate-
ly after the Assam rail link came into
existence we brought to the notice of
the railway authorities that it was
absolutely inadequate to cope with the
freight traffic offered by North Bengal
and Assam. It was voiced also by the
Government of Assam and also by the
Government of West Bengal. In spite
of our incessant demands nothing
much was done Subsequently, on
account of factors which could not be
ignored, the broad gauge has been
brought to Siliguri and the bridge
over the Brahmaputra has also been
constructed. Two major things have
been done. One thought the logical
sequence would be to extend this
broad gauge line to Assam by a chord
line. The chord line was advocated by
all the trading associations, the Indian
Tea Planters’ Association, the trading
associations of Assam and also by the
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governments of Weést Bengal and
Assam. Somehow or other, our prayer
did not fall on sympathetic ears.

As [ submitted, whenever we raise
this question a sort of allergy develops
in some people and they always think
that it is an indirect condemnation of
their pet prize-boy, the Assam rail
link. As I said, compared with its task,
it is more a toy than a ‘real thing.
You know, we had to adopt the old
alignment of the railway which passes
through a very difficult terrain crossed
by turbulent hill-streams, and the rail
link was at the mercy of these hill-
streams, Every rainy season the rail-
way line wag disrupted. Even the
only National Highway, National
Highway No. 31—the road link—was
washed away in 1950 by an unusually
huge flood followed by another flood
in 1952, and ior‘about 12 years the
road connection was disrupted. One
could not take anything to Assam by
this road.

An hon. Member: Is it?

Shri N. R. Ghosh: [ do not know
whether hon. Members of this House
are completely conversant with these
facts. But that is the pattern of things
which prevails there. Assam, a; I said,
15 oil rich. Industry is expanding
there. Whatever foreign exchange you
are getting comes mostly from Assam
and North Bengal If the integration
of the country is of any value, how
can you neglect Assam and North
Bengal in this way. I shall read to
you three or four lines from a memo-
randum. ...

Shri Shahnawaz Khan: I would
like to inform the hon. Member that
this toy railway has carried almost all
the traffic that was offered in Assam.

Shri N. R. Ghosh: With great res-
pect, Sir, I have to say that it is ex-
tremely incorrect. The other day, the
Deputy Minister, Shri Tripathi, gave
us a talk, and he said that more than
50 per cent. of the goods traffic is car-
ried by the steamers by Pakistan
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waters, I have myself got very inti-
mate knowledge of these things. From
Jalpaiguri we have sometimes to send
our tea to Dhubri to be transported
from there to Calcutta by Pakistan
waters.

Shri Shahnawaz Khan: Please give
it to us; we will carry it.

Shri N. R. Ghosh: Mr. Tripathi was
giving very great credit to the General
Manager, N.F. Railway for his won-
derful efficiency in this emergency. As
a matter of fact, Shri T. N. Singh, in
one of his talks—that was reported as
a piece of news sometime ago said
that the broad-gauge was going to be
extended up to Gauhati. I do not
understand how this matter could be
neglected in this way, could be shelv-
ed. This was also the feeling of Shri
Tripathi. Are we not going to have
an all-India route? If you extend the
broad-gauge of Siliguri up to Dubri
(to a place called Yogi Ghupa) then
you can have an all-India route con-
necting Ganga and Brahamaputra and
you can eliminate Pakistan waters. Do
you think that the Pakistan Govern-
ment can be relied upon? If that is
not the case, is it not criminal on the
part of the railway authorities and en
the part of the Government to leave
things as they are? When you want
to become self-sufficient, should you
not extend the railways up to Dhubri,
even if you do not take it to the whole
length of Assam? There was the
memorandum sent by the Assam Gov-
ernment, a well-documented, well-
argued memorandum, giving facts and
figures and a wealth of details which
Bays:

“The State Government have
often made reference to the Min-
istry of Railways for consideration
of the extension at least up to
Gauhati of the broad-gauge line
now terminating at Siliguri, but
so far they have not received a
favourable reply. They wish to
point put in detail how the ex-
tension of the broad-gauge line is
the only solution for Assam's
serious transport problem.”
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I was submitting that as a result of
the incessant demands of the two
Governments and of the trading asso-
ciations of North Bengal and Assam,
an expert committee was appointed by
the Railway Board. That expert com-
mittee made certain recommendations
by which the Assam rail link could be
strengthened and improved. They
also stated that even with hundred per
cent. efficiency the Assam rail link will
never be able to cope with the inward
and outward traffic of Assam and
North Bengal. Therefore, the only
alternative is to have a chord line,
which will pass through a much better
terrain, a stabler terrain, which will
reduce the distance by 50 miles.
Instead of doing that, some improve-
ments only have been made in the
existing line which will mnot touch
even the fringe of our problem

Afterwards, a survey was ordered.
We made representations and the two
Governments sent memoranda to the
railway authorities. So, in spite of the
allergy of the railway authorities, they
allowed a survey to be made. That
survey was for the shorter route, by
the chord line from Siliguri, Belacoba
across the Teesta, Monynaguri, Dhup-
guri, Falakata, Alipur Duar, Cooch-
Bihar and then to Dhubri or Gauhati
in Assam at the first stage. That sur-
vey report has been completed and the
estimate and the report are in the
possession of the Railway Ministry.

The two State Governments and the
trading associations have all along
been pressing this point. But the
Ministry says: many improvements
have been made and they would suffice
for the present. If they are not going
to extend the railway line up to
Gauhati, they should extend it at least
up to Dhubri for the present, Why
are they not doing it? The experts
committee, the memorandum of the
Assam Government, they have proved,
demonstrated, mathematically shown
that it is impossible to cope with this
problem of export by the present
Assam Rail Link. Here I am not
eccusing the Assam rail link; it did its
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job, so far as it can. But you cannot
change a goat into a milch cow., We
require a milch cow. However much
we may feed a goat, it will continue
to be and remain a goat and will
never become a milch cow.

Ag regards the metre-gauge, some
hon. Members here have pointed out,
and the railway authorities koow it
more than any other people, that it is
never profitable Now the broad-gauge
is up to Siliguri., When the big bridge
which costs crores and creres, at
Amingaon is complete, why do you not
extend the broad-gauge up to Dhubri?
It will solve the Border Transport pro-
blem and will also be profitable, Why
do you mnot dpo it? It is absolutely
unintelligible to lay people like some
of us, Perhaps, some sort of special
wisdom must have dawned upon the
Railway Ministry by which they avoid

or delay these matters. I do not know’

what those reasons are?
allergy?

Why this

‘When the solution is at hard, when
the solution is just the extension of the
broad-gauge up to Dhubri, I do not
know why it is not being done. The
other day, the Deputy Minister Shri
Tripathi said here that he had a talk
with the General Manager and the
&eneral Manager told him that if the
orders come, he could finish it within
a year. He spoke of the General Mana-
ger very highly and underlined the
essential necessity of this broad-gauge.

I know that the railway officers and
the railway department did a wvery
good job at the time of the emer-
gency. I know too that everything
was thrown out of gear by the timely
strike of the Pakistan Government
Then we thought of running a number
of trucks, Is that the solution? Can
it really cope with the situation? Will
that supply the answer when the only
answer is that you should extend the
broad-gauge up to Dhubri? Why
ean't you do that?

I know that the present Railway
Minister has got imagination and
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drive. He cannot have any allergy
and he has no allergy towards this
problem. I hope he will take these
facts into consideration and will try
it it is possible to extend the broad-
gauge line up tg Dhubri for the pre-
sent, as quickly as possible, for the
very integrity of the country snd for
the protection of the borders,

Shri Priva Gupta (Katihar): Mr.
Speaker, [ rise to submit my sugges-
tions on the railway budget, presented
by the Railway Minister, as a member
of this House and as a representative
of the All India Railwaymen's Fede-
ration and as a spokesman of the
workers and peasants.

I hail the attitude of the Railwa’
Minister in his bold step to increas
the contribution to the pgenera.
revenues at the rate of 45 per cent.
I say so because I feel that the public
sector undertakings like the under-
takings in the private sector must be
able to build up their own funds,
generating their own funds and trying
to stand on their own legs. It is only
in that way we can judge how an
organisation is going to be stabilised.

The railways started with a capital
of Rs. BOD crores and now its capital
at charge has gone up tp Rs. 2,000
crores, if I am correct. Now we have
to see that for development work,
expansion and other work what per-
centage of the total expenditure ex-
pected or budgeted to be incurred
this year are being taken from foreign
loans and what portion of it is being
borne by the Plan outiay and what
percentage is be'ng borne by the funds
generated by its earnings. The per-
centage that the railways will be able
to contribute to the general exchequer
will be the criterion of their efficient
functioning. Since the Railway Min-
ister has taken this bold step, I am
sure he must be satisfied that there
will be proper utilisation of man-
power, proper measures of economy
and the administrative efficiency will
be cent per cent. Unless these three
factors are taken into account, what-
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ever steps he may take for the
improvement of the railways, it is
bound to result in failures.

1 do not want to make any castigat-
ing remark about anybody but what I
feel is that the time has come to warn
everybody, at each level of the admin-
istration, fight from the bottom, class
3 and class 4 workers up to the offi-
cers at the helm to see whether the
administrative efficiency is going up
or going down, It is no use giving
money and then surrendering it. It is
no use allotting money which is not
used properly by the railways.

So farias earnings in respect of
freight charges are concerned, as the
hon Railway Minister has put it it
could be seen from the angle of view
that the increase is a few naye Paise
here and there. But the after-effect
of this will be very bad. It will bring
a cumulative oppressive impact on
the budget of lowest strata of our
society because salt and other food-
stuffs will be sold at a higher price
on this plea of increase in the freight
charges although it is a very small
percentage.

In respect of passenger fares I have
seen it increase to the average of 14.7
for all. The third class passenger
earning is quite good. First class
earning is tolerable and air-condition-
ed class earning is also tolerable. But
the second-class earning is about 11
per cent or something. Why is the
percentage low in respect of second-
class earnings? 1 think, either the
Administration should give some
amenities to lure or attract the people
10 use the second class more and more
©or it should abolish it altogeher and
glve, as in the Janata sleeping ac-
commodation in lieu of one bogey.

As regards the Depreciation Fund
and the Revenue Reserve Fund, we
must keep a watchful eye on them.
Our assets are many whose capital
value at the time of purchase was less
but whose price today is great. So,
the Depreciation Fund should be ac-
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cumulated to that amount. Though
the in¢rease in th contribution to the
General Exchequer from 4.25 per cent
to 450 per cent jg a very good and
bold step, I feel that the Railway
Ministry should think wiether, be-
cause of this aspect of the increas-
ing tendency in prices, Depreciation
and Revenue Reserve Funds can also
not be increaseq in addition to the
contribution to the General BEx-
chequer at the increased rate. That
must not be lost sight of.

In the Report by the Railway Board
on the Indian Railways for 1960-61
they have said that there has been
an intensive attempt at practising.
economy in the administration ang in
the Railway Board's structure. I ap-
preciate it. I should not make any
comment on it. It is very good. There
has been some reduction here and
there. But if you kindly go into the
details of the things put over there,
that is, tota]l last year's expenditure
and this year’s expenditure on the
officers’ cadre (permanent) in the
Railway Board and total expenditure
on the Railway Board officials
(Gazetted) on the temporary cadre
this year and last year, it will pe
seen quite correctly that it is not on
the decrease. But an overall decrease
has been there. It may be that the
increase is only due to increments
and other things. There has been no
reduction in the cadre. There has
been some decrease for some other
things, but it has not been only for
the purpose of decreasing the expen-
diture on administration. In the De-
mands he has said so and 1 object
to it. There has been a decrease, but
the decrease is not due to an intensive
attempt to reduce the establishment.
It will be evident from the Explana-
tory Memorandum and Notes which
the Railway Board itself has pre-
pared.

Then I would like to say something-
about the industrial policy. Former-
ly the Railways maintained some
showrooms at important places. They
carried the showrooms in the trains
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with many items and things which
the Railways consume for their
maintenance. That gave some initia-
tive to the local merchants, the bussi-
ness people and the craftsmen to go
ang see whether or not a particular
region could manufacture such items.
This was a very good thing. Now our
Railway Administration does not en-
tirely depend upon foreign or import-
ed things. Some of the major items
are also manufactured in our coun-
try. 1 will request the Railway Minis-
iry to go into this again so that this
initiative can be maintained in each
region for developing industry be-
cause it is national industry and
nationa]l industry means developing
regional industries everywhere, all
over the country so that the economic
conditions of the people of those re-
gions may also be developed well.

‘When I come to the defence efforts
my lips are shut because I see high-
sounding words like war efforts, emer-
gency and defence efforts. They are
very nice words. We cannot object
to them. I am a national of this
country and my motherland has been
aggressed upon by the Chinese. People
will have a bad opinion or a bad
notion about me if I do that. They
will feel about a Member of Parlia-
ment doing that. But I do not mean
the prima facie value of these words.
1 mean the internal feeling of those
who are operating our war effort
measures. [ know, everybody has gnt
‘his lapses. It is high time they tone
it up. They must do it properly.
They must bend, stoop down if other
people cannot come up. That is not
prestige; that is not fetish. Society
-demangs it; the country demands it.
I would wurge upon the Railway
Ministry and the Railway Board to
stoop down to that extent.

I may tell you that 106 Territorial
Army personnel were sent from
Gorakhpur to the North-East Fron-
tier Area and only four Officers Com-
manding were sent. Dou you know
‘how they have been dealt with? These
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four officers were called in the
officers’ Rest House Club and were
given a party and a send-off. But for
these 106 Territorial Army men not
a single officer gave them party or
came even top see them off at the
station platform. Could they not feel
today that they were being separated
on this imaginary social structure of
lower-and high-income gronps? Can
I not expect this change in the atti-
tude on the part of the General
Managers and the other officials?
And do you know the tragedy about
it? The General Secretary of our
North Eastern Railway Mazdoor Union
affiliated with the All-India Railway-
men's Federation gave parties and
invited the officers as well as the wor-
kers. He did it. But in the send-off
when the Railway officials took a
snap photograph of the send-off of
the bogey, unfortunately the festoons
and the banners of the Mazdoor Union
came. So, that picture was not al-
lowed to be published in the papers
and magazines because the Union will
be given the first preference. Should
this be the attitude? Are you not go-
ing to help the organisation?

On the 20th October when this war
was officially declared over here, we
personally addressed meetings there.
We called upon the workers to con-
tribute their one day's pay. Every-
body said, “Yes, we will do that; we
must do that” We were preparing
to collect the amount. Then it be-
came the prestige issue of the officials
there. On the 30th of the month, 1st
being the payment day, the officers
printed coupons and said, “You must
give it here; do not give to the Unions,
otherwise we will see you” They
should have called the TUnion people.
It was an open mass meeting for meet-
ing war emergency. There were dozens
of provincial and Central CID. RPF
CID people were there to watch and
report to the General Manager, the
Chief Personnel Officer and the Vigi-
lance Officer as to what had been
discussed there, We discussed that
we will donate; that we will work for
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it. We discussed and resloved that
we will help to the fullest extent, We
were never called, The whole tragedy
is that the labour has not been taken
into  confidence. Why? Are we
fore’gners? We have seen the British
officers. 1 am an ex-railwayman. I
have worked with foreigners, with
European engineers and with others
also. They sat side by side with us
and we got together and functioned.

-
Shri Shahnawaz Khan: Did you
ever fly at the throat of a European
officer?

An Hon, Member: Why a European
officer?

Shri Priya Gupta: I can under-
stand if it was a foreigner. I can-
not understand a mother behaving
like a step-mother to her son. That
is the reply. The whole gquestion at
issue s that.

The entire territorial army men of
106 people were to leave and report to
the Muzaffarpur camp on the 27th.
Do you know what the Railway ad-
ministration, the North Eastern Rail-
way, did? On the 26th evening they
intimated the 106 personnel that news.
They had to do many things. They
had to fill up authority for drawing
payment and also give a declaration
how much they want to draw at the
field, how much has to be given to the
families. This was never done. Still
this has not been done. Do you know
what else they are doing? A senior
administrative officer on Rs. 1900, is
taking a kudali—phawara and just
digging a trench wasting the whole
day and showing, “I am doing this
war effort”. These things should go
away. *

The Rzilway Administration, the
NEF. Railway has publisheq pamph-
lets and other things: “Donate blood”,
“Donate blood”. You will find that
in Gorakhpur, not a single officer
has donated a single drop of blood.

An Hon. Member: They are all
old.

2818 (Ai) LSD—8,
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Shri Priya Gupta: Our men have
given a lot. This is the whole trage-
dy of it. This is about war effort.

What else? Myself and Mr. Peter
Alvares, General Secretary of the AL
India Railwaymen's Federation were
called by the Railway Minister and
asked by him to go and visit the front
over there. He said, “your people
are shaky, they have fled away”. I
said, this cannot be. We went there.
We went. What did we find? We
found that the Railway officers, gazet-
ted officers were issued passes and
un-official escorts in the shape of
stenographers, personal assistants and
clerks to go on duty—where?—to the
place where their wives were going to
be sent away from the danger zone.
Accommodation was arranged in one
day’s notice in the Railway trains.

For class III and IV, Stqr 77 F7474Y,
what about their family? wT 39 %1
&7 ZAM, At F1§ 73ty 710

Secondly, what happened? We went
and vis‘ted Tezpur. Several] M.Ps
were alsp there. What did we find?
On the one hand, while everybody
else had fled away from there the
Railway men, station masters, A.S M.s,
drivers, security people, electrical and
mechanical workers of all ranks,
1OW/'s, PW.ls, gangmen, sweepers,
everybody was intact over there. They
said, we are not fly'ng away from
here until the last breath of our life;
we will save our motherland. They
were there. When they were ordered
by the Genera] Manager to vacate by
special train, the Station Master or
A.SM. whoever was in charge, carrieg
several lakhs of rupees, without get-
ting any armed escort to protect his
carriage for safety. On the other
hand, the Treasury officer there burnt
the Currency Notes worth over lacs
value there and everybody came
away.

Shri Shahnawaz EKhan: The per-
.son who brought back the railway
cash happens to be a Railway officer.
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Shri Priya Gupta: You are absolu-
tely ‘ncorrect. You do not know the
working of the Railway, I have work-
ed and I have first hand knowledge
about it. That is why I tell you. This
was the condition over there. This is
how it happened. This is a gesture.
I am not going to yield for these com-
ments. | have no time. Please don't
disturb Mr. Shahnawaz Khan. This is
what happened there.

Shri Shahnawaz Khan: I was there
before him in Tezpur,

Shri Priya Gupta: The All India
Railwaymen's Federation offered uns-
tinted support and called 12 lakh wor-
kers to give co-operation. This is
how the . Railway's Head has deait
with them. Why should you get irri-
tated?

I would request one thing. Today,
in the perspective of defence efforts,
what are we doing in Katihar? Traf-
fic has increased so—many fold, with-
out increase of staff. The line capa-
city being the same there, the out-
turn is more TFAITaE TE £ | The fotal
number of operations have increased.
For that, they have got appreciation
letters. When we returned from
Tezpur angd reported to the Minister
and to the Chairman of the Railway
Board, they said, we appreciate, and
issued letters to them. On the other
hand, they are getting charge-sheets—
I refer to the Class Il and IV people
of Katihar—from the District officer
who is handling the war emergency
over there “so nicely”. That District
officer is behaving like this. That
District officer was pardoned hy the
Railway administration when he mis-
used a pass over there in the N.E.
Railway. This is the condition.
Charge-sheets are given to these
people, as well as, intimidating them,
I would chuck you off if you do not
behave properly. Openly they are
saying, we will fulfil our grudge and
wrath and see that you are rooted
out from the job, we will make you
like slaves to work. These things—
this tone should not be there,
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1 would say one thing, about mili-
tary traffic. While the other hon.
Member was speak’ng carrying the
load bv the N.EF. Railway, the De-
puty Minister interrupted. I am grate-
ful ts the hon. Minister; he has ap-
preciated the work of the frontier
railwaymen there. He said that the
N.F. Ra'lway has carried it There
were difficulties, difficu’ties not only
by working for 23 hourss 30 hours
and 36 hours of continuous working—
SMs, ASMg guards, drivers, fire-
men, pointsmen, levermen, everybody,
On the top of that curtailing certain
items for general traffic. The general
public were asked to be deprived for
the time being because if this traflic
is borne by the same Railway, ihe
military traffic would be hampered.
That is the position.

My submission is this. Even today,
in the name of emergency, not only in
the NEF. Railway, but in other Rail-
ways, there are so many increases of
railway officials, class T and other
gazetted officers. But, not a single
Class III or IV man has been increas-
ed as §f there is no work for the
workmen there. It is just like a per-
son pressing a switch and operating
a wireless machine. They are sitting
at the table and over the telephone
getting everything done as if there
is no field work required of them. 1
am sorry, this is the war effort. This
is not a personal castigation, when
there was trouble due to Chinese ag-
gression the hon. Deputy Minister
was opening a swimming pool in
Gorakhpur. Unfortunately, the swim-
ming pool is opened not only in the
headquarters, but in Gonda and every
district. Is this the time for that, in
times of war economy to spend money
for swimming pools, curtailing medi-
ca] facilities of the railwaymen?

SF dATr AT TE 2
Shri Shahnawaz Khan: This swim-

ming pool is an amenity for staff
also,

Shri Priya Gupta: Medical facili-
ties have been curtailed.
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Shri Shahnawaz Khan: No, it has
not been curtailed,

Shri Priva Gupta: It has been cur-
tailed. K:ndly look at the Gorakhpur
C M.O. budget. This guestion is over
there.

I would then come to ndusirial re-
lations and labour policy. Every year,
as my hon, comrade over there said,
the Railwhay Board is publishing this
booklet, That is all right. The
P.N.M. s there. Yes; the kalashi
secretary is allowed to sit in the Rail-
way board. It is just like this. In
our society, when a rich man's daugh-
ter-in-law comes in, she does not know
how to cook, she does not know to
serve: just a show case gir] peeping
over there. Similarly, the Railway
Administration is using the machinery
prescribed by the International Lab-
our Organisation. They are maintain-
ing a show of that, we are also main-
taining it. But, they do not know
what the internal things are. I sub-
mit very earnestly that this thing, in
its true perspective, should be trans-
lated into action. If that is not done,
the labour policy will be bad. I may
tell you, I am warning you, that with-
out the labour coming up......

Mr. Speaker: Why should the
hon. Member threaten me?

Shri Priya Gupta: Through you the
hon. Minister. Not threatening: it
is only a submission. We are so much
oppressed,

Mr. épmker: I have to receive all
this anger and all th's excitment.

Shri Priya Gupta: As qq"ﬂg]‘q- it
“Mother”, You have to take it and
transmit it to the proper place.

Mr, Speaker: I have no chance to
transmit it.

Shri Priya Gupta: The PNM
meeting: In 1951, Shri Jaya Prakash
Narayan was the President of the All
India Railwaymen’s Federation and
Ayyangar was the Railway Minister,
they sat together. He said, we should
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evolve a machinery, we should not go
to court and go on quoiing the provi-
sions of the Industrial Disputes Act,
FE-A@ T FE H AT S A4l & |
Let ug sit together and evolve a ma-
chinery, that is how came P.N.M.,— ,
that show-case daughter in law.”
That was never translated into action.
I say so because it never functioned,
though it prescribed three tiers: at
the General Manager's level and the
Distriet officer's level: talk, discussion,
meet'ng the railway representatives
through the labour union, workers'
union and mazdoor union; at the Rail-
way Board level with the All India
Railwaymen's Federation and the
other Federation and thirdly a Tri-
bunal wherever there are disputes
that are not resolved at Board's level.
If at the general manager's level we
could not agree then we could go to
the Railway Boarq level. Ang if at
the Railway Board level we could aot
agree then we can go to the tribunal.
But this disagreement at any level
should not lead to castigation on any
person or any employee. After all,
the men must disagree. Even a father
disagrees with his son in respect
of the planning of the family affairs,
but that does not carry any venom.

As regards the third tier, the tri-
bunal h#s never been given until to-
day, for nearly 11 years from 1951 up
to 1962. Coming to the Code of Con-
duct or the Code of Discipline, at the
tripartite meeting a decision was
taken, which the central organisations
of labour and other undertakings have
accepted, and it contains some pro-
visions tp be observed by the private
sector, but the Railway undertaking
wants to violate those principles and
promulgate something else in their
place.

While I am on this war effort mea-
sure, I may tell you that the 1960
strike is always referred to in this
House unfortunately. It is an unfor-
tunate chapter. May [ recall the
words of Shri Jawaharlal Nehru, our
Prime Minister—whp is unfortunately
absent here just now—uttered 1n
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1936 or 1937 when there was a strike
in the Assam Qil Company, Digbo.
He was then a trade union leader, and
a member and official of the All India
Trade Union Congress which was then
patronised by the Congress Party.
The strike had been decided to be
held, but some “samjhouta” was made,
and the strike was going to be droped.
But Mr. Nehru said ‘We want to go
on strike for strike's sake, and we
must go on strike’, and that strike
took place at that time. But today,
the position is different, and that is
forgotten,

Shri Shahnawaz Kban: There is
some difference between a foreign
Government and our own Govern-
ment. Both should not be treated
alike,

“'Shri Priva Gupta: The 1960 strike
was for a cause, whereas the 1937
strike was not for any cause because
for strike’s sake. Still, should we be
s0 shabbily treated? Anjyway, the
Railway Minister did kindly agree
with our General Secretary, AIRF to
review the cases, and I am sure that
he will be doing it, but it is getting
too late. About 63 to 67 people are
out of employment today. Their cases
should be reviewed, and the, sanctity
of the decisions of the Home Minister
who said that if the cases were not
in connection with sabotage and maar-
peet etc. then those cases should be
considered leniently, should be hon-
oured. In none of these cases to
which I have referred is there any
such thing. May I not, therefore, ap-
peal that either the Minister should
withdraw his circular or sanctity
should be given to the decision taken
by the sister Ministry? I hope that
very soon, the tactfu! and tolerant
negotiator, Shri Swaran Singh, who is
talking on behalf of the nation with
the foreign countries, will be doing
the needful and withdrawing the pun-
ishment imposed on the railway wor-
kers at least today when the country
needs the full co-operation of all rail-
way men. Can I not urge upon the
Railway Ministry that at the time of
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the Republic Day celebrations even
the criminals were set free? Are we
worse than cirminals? I feel that we
are not. Therefore, I submit that
the cases of these persons should be
considered at least at this juncture
when the fullest co-operation of all
the people is required. I hope that
the Railway Minister will kindly re-
consider the cases of these persons
and reinstate all the people who are
out of employment today due to their
participation in the strike, ang also
withdraw the punishments awarded
to them. I shall be grateful if the
hon. Minister will kindly take this
step.

Our Federation of railwaymen have
offered their wholehearted and un-
stinted support for the war efforts and
they will be offering, and we promise
such support and co-operation physi-
cally, mentally etc., and we shall tole-
rate everything. I have told the wor-
kers: ‘Tolerate the outranging beha-
viour and the misbehaviour of the
officers; even if they do so do
not pgive up the job that you
are doing, because you are doing that
job for your Motherland; the officers
may be causing hindrance to the
Motherland by displeasing you or mis=
behaving with you, but tolerate them,
do not take any notice of those things',
That was what I told the workers.

Then, I would say a word about the
service conduct rules. One gentle-
man by name Mr. M. T. Parekh, an
accounts clerk was discharged because
he wanted permission to stand for the
corporation elections or for election
to the municipality. He sought for
the permission. The reply did not
come in time. He again reminded the
authorities. He was given official
leave in connection with his fighting
the elections, and mind you, officially
he was given leave, and when he
fought the case, he could not succeed.
So, 1 appeal that this boy's case may
kindly be considered as it would have
been considered even otherwise.
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While I am on this subject, 1
would request you to permit me 10
refer to the charter of demands put
forward by the N.F. Railway Mazdoor
Union in May, 1962, This charter
contained the following demands. The
first demand was:

“Increase of dearness allowance
proprotionate to rise in cost of
living index and ensuring stabili-
gation of market fluctuations and
setting up of permanent wage
Board for fixing minimum pay
ete.”,

The second demand was:

“Grant of three advance in-
crements or Rs. 10 whichever is
more to all class III and class TV
staff.”

This demand is to the effect that the
same amenity should be given to the
class III and class IV employees as
that given to the class I and class IIl
officers, that is to say, they should be
put on a par with the class I and
class 11 officers and g'ven three ad-
vange increments. Similar three in-
crements of the order of Rs. 75 to Ra.
150 are given to the gazetted officers
who are working in the North-Eastern
Frontier Railway. It s our demand
that the class III and class IV staff
also should be paid those advance in-
crements or this should be withdrawn
from the class I and class II officers
who are getting it there at present
For, the point is that just as the other
officers could be posted everywhere,
all over the country, likewise they
have also to go everywhere for their
work. So, this is our second demand.

Their third demand is:

“Strict observance of Hours
of Employment Regulations”.

Even in this war emergency period,
and even in the normal periods also,
there have been flagrant violations of
these regulations.
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The fourth demand is:

“Regular and immediate pay-
ment of all arrears arising out of
fixation of pay, implemention of
Joint Advisory Committee’s re-
commendations, leave  salary,
special pay and Assam allowances
relieving, travelling and overtime
allowances etc., etc., and regulari-
sation of provident fund and other
accounts.”.

The fifth demand is:

“Guarantee regular supply of
uniforms, occupational garments
with extended facilities t0 omitted
categories.”,

" The sixth demand is:
“Decasualisation of labopur.”

On casual labour, I have spoken
threadbare during the last budget
speech, but I would simply say that
in spite of the Railway Board’s clear
directives, in the Fategarh traffic
district, the rate for casual labour is
Rs. 1.05 to Rs. 1.50, I do not under-
stand how this could be so when it
i= in the same ftraffic district there,
when the Railway Board has said
clearly that the rate should be z flat
rate of Rs. 2 and so on. But I would
submit that we want decasualisation
of labour. Qasual labour cannot func-
tion in this ecountry, in the socialistie
pattern of society to whizh our coun-
try is pledged.

The seventh demand is:

“No discriminatory curtailment
allowances and restoration of
existing local special pay and
allowances already withdrawn.”,

This relates to the remova! of the
discriminatory curtailment of exist-
ing local special pay and allowancer
and restoration of the allowences al-
ready withdrawn from newly trans-
ferred staff at Alipur Duar junction,
at Siliguri junction and other places.
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The eighth demand is:

“Creation of congenial atmos-
phere for proper functioning of
the PNM for mitigating to the
grievances—a conciliatory machi-
nery adopted in lieu uf the pro-
visions of Industrial Dispute Act
and setting up of arbitration in
conformity with the uagreement
with the Railway Ministry and
the All India Railwaymen's
Federation in the year 1951.".

The ninth demang is:

“Modification of the provisions
of Establishment Codes and other
rules including DAR in keeping
with the provisions of the Consti-
tution of India, (expunging the
provisions of special power of
termination and dismissal).

While T am on this subject I would
just like to mention one point in re-
gard to the proposed amendment of
article 311 (2) of the Constitution. I
want that the Railway Ministry
should intervene with the Law Minis-
try and restore the original provision
in regard to the second hearing in
case of dismissal, discharge or re-
moval from service and for rrduction
in rank which is now soughi to be
withdrawn., I would submit that in
the case of others, even a vakil i3
permitted to defenq them; therefore,
1 would submit that at least the se-
cond hearing or second opportunity
must be given to those employees
who are going to be dismissed.

The tenth demand is:

“Setting up of ad hoc commit-
tee for Marine staff as recom-
mended by the Second Pay Com-
mission.",

And the last demand is:

“Stoppage of direct recruit-
ment to the intermediate cate-

gory and reviewing the expan-
glon of avenues in the channels
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of promotions for the categories
of class III and class IV",

In respect of these various items
which they have submitted, some are
under deep and active consideration
of the Railway Board, and we hope
t!fm!t something might soon come out
of it.

While I am on this subject, 1 would
urge the Railway Ministry to warn
the general managers of the zonal
railways and the others to have a
change in their attitude to the rail-
way officials under them and ‘¢ take
the railway labour into confidence.

Now, I would say a word zbout the
catering business, and thep I shall
conclude.

Mr. Speaker: The hon. Member
ha; got three minutes more from the
whole allotment to his party, 2nd, he
can utilise those three minutes. No
second speaker would be allowed
from his party.

Shri Priva Gupta: How much time
has been allotted to me?

Mr. Speaker: 36 minutes have been
allotted to his party, He has al-
ready taken 33 minutes. Now, only
3 more minutes are left to him.

Shri Priya Gupta:
within that time.

I shall finish

While I was travelling in the
Pathankot Express, I found a simple
type of tea leaf. It was called the
magic leaf or something iike that, and
it had been accepted by the Railway
Administration without an open ten-
der. Ag regards the qualily of the
tea, T would not like to say anything
about it here; if only the Deputy
Minister of Railways would have
been present there, I would hawve
begged of him to take it, and after
one or two sips of the tea, I am
sure he would not have taken it at
all
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I would submit that the monopo-
lisation of the catering business and
also the book-sellers’ business shou'd
be dispensed with so as to provide
better avenues to others.

While on this subject, I would
draw your attention to one thing, The
Special Police Establishment and the
Vigilance organisation wag started a
long time ago. The Home Ministry
has now.dec]ared that B0 per cent of
this cadre of SP.E. drawn from
police and other officers fram States,
have to be confirmed. I request that
this should also be done in respect
of the corresponding tenur:d posts or
R.S.0. drawn from staff in the rail-
ways. This matter shoulg be consi-
dered in the light of the decision of
the Home Ministry. The vigilance or
anti-corruption organisation cannot
function only because of the fact the
vigilance inspectors and others are
ex-cadre and tenure posts and they
feel shaky about proceeding against
officers suspecteq of corruption. I can
tell you that the punishments given
to officers are nothing as compared
to the lower grade staff. Here in
Delhi there was a claims case. The
people were caught. There have been
probably some remarks by the Public
Accounts Committee on this matter.
It has not yet been taken up by the
Railway Administration. The -chief
clerk was penalised by withholding
his increment cumulatively. But
the Divisional Superintendent, who
was found guilty in the findings, was
given a punishment without *ouching
the skin of the officer, namely, the
displeasure of the Railway Board was
conveyed to him! This was the
punishment given to the Divisional
Superintendent. 1 urge that there
should be equallty of treatmernt and
equal opportunity.

Regarding collection of the Defence
Fund, in the commercial department
ikey have got a system of waiving
demurrage and wharfage compensation
to which is made by parties donat-
ing to Defence Fund a meagrs
arount of that. Money is being
wasted everywhere, Due to that, the
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Public Exchequer is suffering wvery
much, This has also got to be looked
into.

In Delhi also during the banana
and mango season, we find one goods
clerk writing the wvouchers and RRs
Most of the time the weighing
machines are out of order So every-
body says, ‘Sender’s weight accepted’.
T F4E FE AATAT AT IEE AT FOT
T T, A 7 B ARET @S @I & |
There are a number of people wait-
ing in the queue, This one pror clerk
accepts the sender’s weight. The
number of baskets mentioned is *400°%,
but at the destination station 600 are

unloaded. All these things are hap-
pening for want of staff.

Regarding the criteria to declare
whether a thing is to be made open
delivery, what is the price to be fixed
ete., nothing fixed is laid down, Unitl
this lacuna is done away with, we
will be losing revenue on this score.
All these matters should be taken
into consideration.

Shri A. C. Guha: After the wvery
interesting speech of Shri Priva
Gupta, I am afraig my speech will
appear to be quite drab and uninte-
resting, But anyhow that speech
though very much critical of the rail-
way authori’ies, is much in contrast
to the speech with which this debate
started today. It is surprising that
Dr, Ranen Sen stood upto oppose the
Railway Budget. Criticism is one
thing.

We, belonging to the Congress
Party also often criticise government
measures, but to oppose the Budget
altogether is a sort of unusual thing.
Anyhow, that is for him. But it leaves
a certain impression in our mind
This is one of their tactics to sabot-
age any attempt at the mobilisation
of the nation's resources for the de-
fence of the country and for the de-
velopment of the country, and to
create a sort of discontent in the
mind of the people against the Gov-
ernment in connection with any
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measures taken for the defence or
development of the couniry.

15.55 hrs,
MR, DEPUTY-SPEAKER in the Chair]

Speaking broadly, I think the rail-
ways this year have beep dning fair-
ly well. During the debate this time
last year, there were angry protests
about the performance of the rail-
ways, particularly in regard to the
transport of goods, specially coal. But
this year the position has improved
very much and I think there is hardly
any difficulty in the transport of coal
or other commeodities, This emer-
gency hag been the test of the Indian
railways. It has put an unusual load
on the Indian railways and they have
carried the load with credit and
have discharged their functions more
or less to the satisfaction of the
nation,

My hon. friend, Shri N. R. Ghosh,
spoke vehemently about the Assam
link route. I also have my cown feel-
ings, though I do not like to imitate
his language. I cannot muster the
vehemence of his feelings He comes
from that area. So his feelings must
be more bitter than mine. But know-
ing the strategic position of Assam,
it will be almost suicidal for the
country to depend on the tenuous
Assam rail link, When this rai] link
was completed, it was hailed as a
great achievement, particularly of
the engineering section of the Indian
railways. It was really a great
achievement there. But if the Gov-
ernment is to depend on that thin
rail line for transport of all com-
modities, consumer goods, civilian
and defence personnel and defence
materials, I think it would prove
completely inadequate for the pur-
pose. Now that the broad gauge has
been extended upto Siliguri, it iz not
difficult for Government to extend it
to Dhubri or even to Gauhati. Gow-
ernment should give top priority to
this.
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In this connection, the guestion of
the Farraka Barrage also comes to
my mind, The Farraka wagon ferry
is there to carry good from this gide
of the Ganges to the other, Every-
one can understand that even in ordi-
nary times, not to gpeak of the emer-
gency, this arrangement cannot be
considered satisfactory. As soon as
possible, the Farraka Barrage should
be completed. There should not be
any sort of indicision atout this
matter. The other day an assurance
was given by the Minister of Irriga-
tion and Power about the Farraka
Barrage. I hope it will be imple-
mented and the Barrage completed
ahead of schedule,

The main task in the discharge of
which the Indian railways faced much
criticism last year was about the trans-
port of coal This year, as I said, the
position has improved considerably.
About 5200 wagons have been supplied
to the Bengal-Bihar coal fields this
wvear as agaist 4781 supplied by this
time last year. So there is considera-
ble improvement. But I would like to
suggest one thing about the Box
wagons.” I can understand that the
Box wagons have greater carrying
capacity, but the necessary pre-con=
ditions for making full use of Box
wagons have not been fulfilled as yet
There is no weighing bridge and there
are other difficulties also about which
I hope the Railway Board and rail-
way engineers know better than we
laymen. Therefore, before introducing
the Box wagons, they should fulfil the
engineering pre-conditions which only
can ensure their proper utilisation.
Moreover, BOX wagons carrying coal
often come back empty on the return
trip. They are not suitable for carry-
ing all sorts of commodities. That
also will be a sort of uneconomic factor
which they should consider before in-
troducing BOX wagons on a large
scale.

16 hrs,

In respect of the transport of coal as
also other commodities, Moghalsaral
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continues to be a bottleneck. The Rail-
way Minister hds mentioned in his
speecn that transport 1o the west or
northwest of Moghalsarat still con=-
tinues to be a difficulty. It may be
a somewhat old cry, but I think the
zones should now be reconsidered.
There may a redistribution of the
zonal areas, Moghalsarai is  the
terminus for the Eastern zone. If the
Eastern Zone can run up to Allaha~
bad, there ﬁmy be some improvement.

As regards the carrying of coal,
though improvement has been effec-
ted regarding the supply of good
quality coal and to big consumers, I
think the small consumers pf low=-
grade coal are still suffering. I should
like particularly to draw attention to
brick-burning coal. In West Bengal
as in some other places, bricks are
selling at HRs, 100 or Rs, 110 per
thousand. It is an absurd price, and
this is extracted from the consumers
simply because of the high freight
charge of coal for burning  bricks,
because they have to carry coal even
in West Bengal by road trucks. I
think there should be some arrange-
ment for carrying this low-grade
coal—The BRK and the SSI quality
coal. Brick is an important item in
the housing programme of the Gov-
ernment. If bricks sell at Rs. 110
per thousand, only the rich people
can construct houses. It will not be
possible for the poor. So, I think the
Railway Board should give some con-
sideration to the carrying of this
low-grade coal for smaller people.

It is good that the Third Plan tar-
get has now been revised from 245
to 260 million tons. During the
Second Plan we had the bitter ex-
perience of the demand outstripping
the target fixed. So, I hope now the
Railway Board will take into con-
sideration the development and de-
fence requirements of the country
and if necessary revise the target
further upward. They have provided
an additional sum of Rs. 200 crores
for this purpose, but I am not sure
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that the target of 260 million tons
will meet the requirements at the
end of the Third Plan.

Then I come to the three Funds.
It was the most regrettable that, the
Railway Board allowed these Funds.
to be depleted. Out of the last 14
years, in nine years there were a
minus accretion to the Dewvelopment
Fund and only in five years there
was some plus accretion. We were
drawing more from the Fund than
we contributed. That was a dange-
rous thing and very bad economy
Dr, Ranen Sen asked why Rs. B2 erores
should be put into the Depreciation
Reserve Fund. I consider that amount
to be rather inadequate. The total
capital-at-charge of the railways
at present is Rs. 2,200 crores. [ think
depreciation should be computed at
the rate of at least 5 per cent. Then
it wil] come to at least Rs, 100 crores
annualy. This year, though we have
credited Rs. 82 crores, we have drawn
Rs, 68 crores from the Fund, leaving
only a net accretion of Rs 14 crores.
For a big establishment like the rail-
ways this is a meagre accretion, and
a commercial point of view, I should
say thiz is an undesirable thing.

Similarly, few years ago the other
two Funds went to almost the dange-
rous minimum limit. It will be good
for the Railway Board to see that the
three Funds—the Depreciation Re-
serve Fund, the Development Fund
and the Revenue Reserve Fund—are
porperly maintained, considering the
capital-at-charge of the railways.
Every year we are adding about Rs.
200 or Rs. 300 crores of mew assets.
I think the present target for the
Third Plan is only Rs. 1,500 crores.
S0, when we contribute so much for
the building up of the assets, the
Railway Board should see that there
is proper accretion to the Funds,
very much more than the withdrawals
from them,

The Railway Minister himself has
admitted that a good deal of leeway
has to be made up in renewal of rol-
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ling stock and modernisation of rail-
way eguipments. This can be done
only from the reserve funds. About
14 per cent of our locomotives are
waiting for repairs. This is not a
very sound thing for the railway or-
ganisation. So, I think there should
not be any complacency on the part
of the ralways that the reserve fund
can be allowed to be depleted reck-
lessly.

Then I come to fuel consumption.
1 feel proper attention has not been
given to it. I think the Railway
Minister himself is conscious that pro-
per attention is not being given to
fuel economy, That ig why he has
made on'y a brief reference to that
very important question. During the
last few years the fuel bill has been
increasing very rapidly. In the three
years including the coming year for
which Budget estimates have been
given, our fuel bill would increase by
30 per cent. I think there is enough
scope for fuel economy. In another
connection 1 had to go through cer-
tain papers, and Dr, Lahiri of the
Fuel Research Institute himself made
scathing remarks about lack of fuel
economy procedures, not only of the
railways but of the entire industrial
sector in India. I think the Rail-
way Board should prudently set
up a committe to consider the ques-
tion, the very important guestion, of
fuel economy. It is not only a ques-
tion of effecting financial economy
for the railways, it is also a question
of effecting economy in the consump-
tion of coal. Coal is a wasting wealth
of India, and we are not very rich in
the quantity of coal that we possess.
Therefore, there ghould be every at-
tempt to conserve coal and to minimise
unnecessary consumption. Alongwith
coal comes the question of punctua-
lity. Now, the railways are rather
unpunctual. It is generally taken for
granted that certain trains will not
come in time. That by itself is a con-
demnation of the administration
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Mr. Deputy Spedker: The hon.

Member's time is up,

Shri A. C, Guba: I shall need about
five more minutes.

Mr. Deputy Speaker: Two or three
minutes.

Shri A. C. Guha: The quality of the
coal is somewhat responsible for
that. They may set up 'their own
washeries to imporve the quality of
coal. There is mention of only one
washery in Karanpura but it is not
known whether it will be under the
adminstration of NCDC or the Rail-
ways. It is better not to depend
upon gther agencies to supply wash-
ed coal. The Railways may set up
their own washeries and get washed
coal. It may then be possible to
effect some enonomy in the use of
coal and in maintaining punctuality
of trains,

I like again to refer to the North-
east Frontier Railway. During
British days certain lines were con-
sidered strategic and the Defence De-
partment gave certain subsidies for
them. I do not know whether such a
system can be devised for this, be-
cause this Railway shows g huge de-
ficit and is not also likely to prove
lucrative in near future. But it will
be more and more a strategic rail-
way; more and more strategic use of
it will be made. 1 think the Defence
Ministry should make some subsidy
to this railway for this purpose.

The two drains on the railway re=
venues are; claims on compensation
and ticketless travelling, Every year
about Rs. 3.5 cfores are given as
compensation and we cannot measure
the loss on account of ticketless travel-
ling. A little over Rs. 2 crores is
realised from those who are detected
but we can surely say that hardly ten
per cent or even less of the ticketless
travellers are detected. So, the Rail-
ways must haves incurred a loss of
about Rs, 20 crores through ticketless
travel.
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I am just finishing, There is then
the question of.public opinion, edu-
cating public opinion and more so,
educating the railway officials. It
will be agreed by all that ticketless
travelling and claims originate mostly
in connivance with the railway staff.
1 do not say that everyone is dis-
hon~st but surely without their con-
nivance this sort of thing cannot go in,
on such g large scale. The Railways
have beengdoing fairly well and have
been making rapid progress evem as
regards the manufacture and supply
of their equipment. Chittaranjan and
Perambur are proved possessions not
only for the Railways but also for the
entire nation. Over 91 per cent of
the stocks and equipments are pro-
cured in India and we hope that with
further progress it will be possible to
have the entire stock and eguipment
in India. With these words I suport
the Budget,

=Y T S waw fag (ga)
INEFA WEIEE, § AT FT 73T M)
g fF wroe AF A9 & ard ¥ oweA
faar o197 & &1 wawe faar

g

T 18 KTEI FT WANT AT
HA) 7 T T F GH AT 73912 IIfeqw
e, SwaTETE T F FRA ST T
g @8 T awe ¥ arfrat & w0
#1E fatrar 78 agran mard S sraE
N fearf 7§

T farr & mfesrd N
wwaT & arx § fF oy g5 oA
#, T dre-Frea feafo §, @ =3
F w17 w1 fear A% fea-od s oy
WA F oA W F oA &
ZEY A A TEAT 1Y qW AH1 A
form FoeT-aomuat &1 area T,
g I Safewr &1 qficaras &1
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Shri Yajnik (Ahmedabad): Mr.
Deputy-Speaker, at the outset I con-
gratulate the Railway Ministry, the
Railway Board and all the railway
employees for the magnificent contri-
bution that they have made to the
war effort in the emergency that was
created by the sudden invasion by
Chinese forces. I also support the in-
crease in the interest charges payable
to the general revenues on capital at
charge. I also support the increase
in the appropriation to the reserve
fund. But I regret to say that I have
again to join the other members of
this House, some, I am glad to find,
from the Congress side too, in oppos-
sing the surcharge on railway
freights.

Now, the Railway Minister has
told us that he wants 19 crores. I
grant that he should have Rs, 19
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crores, but I say that they are in his
pocket., He has got them and he will
get them next year. But, unfortu-
nately, this Ministry, like marny other
Lialstrice. i= riled by the :pirip of
the old bureaucracy, and bureaucracy
has the curious method of under-
estimating incomes, taxing people
much beyond their capacity and then
spending the money so obtained in a
most lav.sh manner,

Now to take first things first, I
charge the Railway Ministry again of
under-estimating income for the year
1963-64. Even the Audit Report re-
fers to the tendency of the Railway
Ministry to under-estimate the ear-
nings in the year 1961-62 which ax-
cooded the bhudget <itimates by about
Rs, 10 corres or more. What is the
position, so far as 1963-64 s con-
cerned? There is no reason why the
traffic earnings should not increase
by about Rs, 15 crores in the budget
year, as they have risen by more than
Rs. 20 crores in 1961-62 and by about
Rs. 18 crores in 1962-63, Therefore, the
Ministry should be perfectly justified
in budgeting for an increase of at
least Rs. 15 crores, instead of Rs. §
crores that they have estimated.
You may say that the increase last
year was due to the surcharge on pas-
senger fares. But this increase in
surcharge has another aspect. It also
provides or acts as a disincentive for
people from travelling. If the earn-
ing from passenger fares has increa-
sed and continues to increase at the
same rate during the last two years,
the Ministry has shown no earthly
reason whatsoever why they cannot
estimate next year’s income on the
same basis. Therefore, I say that at
least Rs. 10 crores to 15 crores more
would be realised from passenger
fares than what they have estimated
in the budget. So, out of Rs. 19
crores that they want, Rs. 10 crores of
15 crores are already in their pockets.

There is ansther story of reckless
spending and maladministration, 1 do
not want to open the lid of the eptire
Ra‘lway Administration. Some have
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shown what a Devil's cauldron it is.
I will not go into any but the most
proved facts and arguments that the
Audit Report itself has given. Now.
let us remember that the Audit Report
itself which brings out cases of irregu-
larities and wasteful expenditure that
might amount to many crores of rupees
if they are properly calculated, is only
a kind of a sample survey; it does not
aspire to cover every kind of irregu-
larity, every case of maladministration
and every kind of avoidable expendi-
ture that has been indulged in by the
Railway Ministry. Taking this to be
a sample survey what do we fird?

I will not gy into small items. The
first big thing that hits me in the eye
is the under-charges detected in the
Audit Report which have increased
from Rs, 0.66 crores in 1956-57 to Rs.
2 crores in 1961-62. This under-charge
raises the percentage of under-char-
ges in tota) freight earning from 0.19
per cent to 0.40 per cent. Rs. 2 crores
have been given awayv in wilful cha-
rity to consignors. If the Audit Re-
port shows that it amounts to Rs. 2
crores, I am perfectly justified in say-
ing that it should amount, if proper
calculation is made on all railways and
in every case, to many, many more
crores of rupees than what the Audit
Report says.

Then, there is the question of sur-
Pplus stores. T only refer to it as a
guiding factor,- The value of surplus
stores has increased from Rs. 401
crores in 1957-58 to Rs. 6.76 crores in
1961-62 thus raising the percentage of
surplus to total stores balance from 4
to 8 per cent. That is to say, the per-
centage has nearly doubled. Of this
surplus stores more than one-third is
included in dead stores which can
only be dispised of as scrap, This dead
store would amount to Rs. 2 crores. If
we take into calculation all the pilfe-
rage and thefts that go on, detected
and undetected—eaccording to some re-
ports, that goes to line. the pockets of
several persons in railway employ,
whether they are high officials or III
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or IV class servants——you might reach
the staggering figure of Rs. 20 crores
to Rs. 30 crores which are probably
lost to the Railways in this kind of
avoidable waste,

Then, there are the contractors.
Shri U. M, Trivedi: On a point of

order, Sir, there is no quorum.
Quorum is essential. .

Mr, Deputy-Speaker: Well; ring
the bell.

Shri Sham Lal Saraf (Jammu and
Kashmir): Even the Whips themselves
are not present

st fagrem fag (Traqz) @ -
At F7 S @l 9f §

ot To qo frvdt : ¥ i Frd,
¥ B AN W g & ST wy feay

g1

ot et @w A F ouE

aroEE &
=Y fegraw fag : fea = & I
T FET AR |

Mr, Deputy-Speaker: Order, order;
no discussion across the Benches.

Shri U."M. Trivedi: I am sorry.
Shri Sinhasan Singh raised it.

Shri Bade (Khargone): Where is
the question of party?

Mr, Deputy-Speaker: All  are
equally guilty.

Shri U. M. Trivedi: That is why I
came back.

Mr. Deputy-Speaker: Yes, Mr.
Yajnik.

Shri Yajmik: I was referring to the
money that is lost in dealing with the
contractors who are play-boys of the
Railway Administration,

The Audit report cited the case of
one timber contractor who had been
favoured with more than 100 con=-
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tracts and the Audit report says
that the Railways have lost in
dealing with him about Rs, 46
lakhs, some of which has been
paid on totally false bills, and out of
which some money has been collected,
but about Rs. 33 lakhs remain to be
collected and might have to be written
off, These are only samples. You
can well imagine the amount of loss
that would be incurred by the Rail-
ways in dealing with contractors who,
very often, give goods and services
below specified standards, but some-
how shut the mouths of the officer in
charge by dubious means.

The most outstanding of these
irregularities that have been brought
to the notice of the public by the
Audit Report is the shortage of coal
found in the wagons sent to the
various destinations and to various
enterprises by the collieries. Extra-
ordinary shortages of coal sent by the
collieries have been detected on the
South Eastern Railway in 1962 as
follows: Bhilai lost 54 per cent;
Waltair 12.29 per cent; Satragachi 5
to 7 per cent; Kharagpur 16 per cent,
Bilaspur 9 to 18 per cent, in shortages
as compared to the invoiced amount.
The amount is invoiced at the station
of cofsignment and yet, while the
coal is in charge of the Railways,
shortage is discovered at the station
of destination: not 1 or 2 or 5 per cent;
the percentages run up to 54 per cent,
a really staggering figure, an all-time
high in such transactions. We are told
that in the Railway wagons, a line was
drawn up to which coal was to be
filled, The Railways had appointed
some staff in order to check up
whether the wagons were loaded to
that point or no.t. But, the Railways,
in their inscrutable wisdom, thought
il fit to dispense with that staff as a
measure of economy, with the result
that crores have been wasted, crores
have been lost to the Railways and to
the people, whether it is Bhilai that
has lost or the Railways have to pay
the amount of loss to the consignees.
But, anyway, it is our gift to the col-
liery magnates. How they palmed off
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all the amount that is mentioned in
the invoices written by goods clerks
is anybody's guess. But the fact re=
mains that crores of rupees have been
lost to the nation by wunder-hand
means in the interests of the colliery
proprietors.

These few illustrations are suffi-
cient to show what can be done to
save amounts in the next year. 1
would certainly say that everyone of
these cases must be carefully inquir-
ed into, and whoever is found guilty
of malpractices should be given con-
dign punishment, however high or low
a position he may occupy in the ser-
vices. But, anyway, to be forewarned
is to be fore-armed. The year is in
front of you. It is no use having vigi-
lance cells and similar cells in order
to check up all these irregularities in
the Railway Administration. The fact
is that if the Railway Ministry itself
becomes a vigilance cell, if everyone
of the Ministers and the Ministers'
associates, and every member of the
Railway Board becomes the incarna-
tion of a vigilance board and gives out
the word that in the new year Govern-
ment will more scrupulously and tho-
roughly examine every case of irregu-
larity and will serve out condign
punishment to whoever is found
guilty, I think that there would be
considerable improvement in the
affairs, and there would be a saving
of many crores of rupees that will
again be there in the Railway Minis-
try's pockets.

If these two measures are taken,
that is to say, if we estimate properly
the earnings of the railway passenger
fares for the next year at about Rs. 15
crores as they would be in the normal
course, and if we at the same time did
away with even some of the irregula-
rities that plague the footsteps of the
Railway Administration from year to
wvear, I would say that Government
would have more than Rs. 19 crores in
their pockets, and there would be no
earthly reason whatever for Govern-
ment to levy any surcharge on freight
rates. .
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Then, 1 would submit that while
Government indulges in miserly eco-
nomies in some matters like the dis-
pensing with the necessary inspection
staff at the colliery stations, and while
it is wasting any amount of money on
avoidable expenditure and in useless
stocks, I profoundly regret to say that
some more urgent lines are starved
for want of funds. And if I revert
first and foremost to the broad gauge
link to Kandla, I may not be misunder-
stood as a chauvinist or as a sectarian,
because Kandla was conceived of as a
port alternative to Karachi. It is an
all-India port, It has been developed
as an all-India port. Crores ana
crores of rupees have been spent
and are being spent, and what
is the result today? Recently a
newspapers correspondent has clearly
stated that due to the ina-
dequacy of the rail link, 50,000 tons
of foodgrains and fertilisers have been
awaiting clearance for 8 months in go-
downs at the Kandla port. Kandla is
probably to be declared a free port.
Crores of more money are to be spent,
More goods are being shipped to the
Kandla port. But what is the use?
Kandla itself cannot consume all the
goods. It has to export goods by rail
If the line capacity on the Palanpur
metre gauge side is limited the only
other alternative is to have a broad
gauge link with Ahmedabad. There-
fore the Jund-Kandla link has been
planned, But what is the amount of
money that has been spent. Out of Rs.
8 crores to be spent, the amount sanc-
tioned for this—Hs. 6 lakhs have been
spent uptil now; one poor lakh of
rupees is to be spent in 1963-64 while
Rs. 7-92 lakhs are to be spent the year
after. With the result that Kandla
will have more and more godds than
it can possibly handle, and all the
wonderful schemes of development
that are being cogitated by either ths
port authorities of Kandia or the Guja-
rat Government or the Central Gov-
ernment are going to hang fire till the
broad gauge link with Jund and
through Jund with Ahmedabad is an
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established faet. I would, therefore,
earnestly request the Ministry to see if
they cannot spend more money on this
and help in the development of a
first class port. It was a dream of Sar-
dar Vallabhbhai Patel. He in his great
wisdom foresaw the necessity of hav-
ing a port on the western cost as an
alternative te Karachi. The port has
been planned and established, but for
want of the minimum amenities that
a railway link can supply, it i$ starved.
I would once again urge the Rail-
way Ministry to see if they cannot
speed up the eonstruction of the Jund-
Kandla link.

Then I must also protest most em-
phatically against the manner in
which the station of Ahmedabad, capi-
tal of Gujarat State, is being starved.
The metre gauge station at Ahmeda-
bad has been remodelled at a break-
neck pace—I was very glad to see that
the work was put through in a very
record time—but when it comes to the
broad gauge link, things are hanging
fire. Out of the total amount of Rs.
1.93 crores to be spent on this broad
gauge station, only Rs. 47 lakhs have
been spent and only Rs, 60 lakhs are
to be spent in the next year, ‘eaving
a big balance of Rs. 86 lakhs for the
years thereafter. Now the tragedy is
this that while the new metre gauge
station has been opened, the old broad
gauge station remains at the same
place‘ with the result there is g terri-
ble amount of confusion for the pas-
sengers who have to go a long dis-
tance in order to get their connections
in the metre gauge line. We have
been told that all this confusion will
disappear and every passenger will
be very happy as soan as the broad
gauge station is remodelled, but why
don't you do it soon? What prevents
you from doing it? If you can spend
more than Rs. 2 crores on the Him-
matnagar-Udaipur line during the
next year, why can you not spend the
whole lot of money that you have to
spend for remodelling this broad gauge
station, so that the woes and difficul-
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ties of all kMds of passengers—men,
women and children, old people and
young—might be smoothed away and
redressed within a very short time.

The narrow gauge railways of Guja-
rat, again_ are a sorry spectacle to be-
hold, I have been raising the ques-
tion of the narrow gauge railways
year after year, but unfortunately
there is ™o response from the Ministry
and the Government at all. T think it
is time they woke up 'from their slum-
ber. The narrow gauge railways have
to be either scrapped or remodelled.
If they are to continue, let them be
continued in a proper manner with
some new engines, with some new coa-
ches and with the minimum amenities
that are necessary for the travel of
human beings. Unfortunately, people
have very often to travel in the night
in complete darkness. There is no
water and there is no light, They are
so crowded that it is impossible to go
to the lavatorv. Like the friend from
Assam who said that Assam was the
Cinderella of India, which it should
not be in view of its strategic import-
ance, I would say that unfortunately
Gujarat is in the position of 3 second
Cindegella of the railways.

The former Railway Minister, Shri
Jagjivan Ram. told us that he would
look into the upgrading of the Saura-
shtra railwayvs, which are all metre
gauge, that he would see that they
were brought to the standard of the
broad gauge railwavs whi~h operate
in the rest of our State. Unfortuna-
tely. that pr-mise_ that assurance, has
not been fulfilled. Even todav as you
pass from Virameam to the other side.
vou will feel as*if vou are in a diffe-
rent railway administration altogether.
The trains move so slowly that you
would feel that vou were still in the
ante-deluvian davs when the railways
were worked bv the Raias and Maha-
rajas of Saurashtra. T wish the Rail-

~way Board and the Railway Ministry

PHALGUNA 11, 1884 (SAKA) Budget—General 1848

Discussion
apply their mind to the matter and
gee to it that the Saurashtra railways
which comprise a good network are
brought up to the mark and in conso-
nance and conformity with the rest of
the railway system in Gujarat.

Lastly, T am afraid that all this talk
that we have been having in this
House has been a voice in the wilder-
ness up till now, and probably it will
remain so till the headquarters of the
metre gauge lines are transferred
from Bombay to some place within
Gujarat. T am not indulging in any
linguism, but I do feel that the We.::-
tern Railway's management, geated in
Bombay, is not able to do proper jus-
tice esperially to the metre gauge and
the narrow gauge lines, to which they
have no direct access at all,

Shri Bade: It should be in Ajmer.

17 hrs.

Shri Yajnik: Anyway, what 1 say is
that the management of the metre
gauge railway lines leaves much to'be
desired. It is time a separate section
of the Western Railway was fo-rr_ned
to deal with the metre gauge require-
ments with its headquarters shifted
to some city from Bombay which d_oes
not have any metre gauge connection
at all. T would earnestly request the
Railway Ministry carefully to look
into this matter and not to turn a
deaf ear to our woes and cries which
we have been repeating vear after
Let ue not be compelled to take
to any agitation the like of which can-
not possibly be permitted under the
present circumstances of emerge?ncy.
I wish, therefore, the Railway Minis-
try to do what it can in this matter.

year,

17.01 hrs.

The Lok Sabha then adjourned #ll
Eleven of the Clock on Monday, March
4, 1963 Phalguna 13, 1884 (Saka).
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mining equipment i 1634
188 Pulp imports for Rayon

industry . . .

1634-35
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WRITTEN ANSWERS TO
QUESTIONS—contd.

S.Q.

No,

189
190
191

192

193
207
208

210

212
213
214

215

216
217

218
219
220
221
222

Subject

Sale of iron and steel
Co-operative tea factories
Raw material and manu-

factured goods .
Tea industry in K.n.ngrn
Valley .
Target of steel produ::non
Railway bridges

Export of raw sugar to
Japan

Mechanisation of ratlway
vards

Visit by team of U.S.
farm-leaders .

Looting of goods train .
Floor price of Rabi crop

Gandhigram R.mlwny sta-
tion . .

Trust for dcveloplng Pa-
radip Port .

Co-operative mevement .

Train accident at Ludhi-
ana . -

National Animal and b:rd
Marketing Boards

Indian airlines . .
Colouring of Vanaspati

Enquiry into rmlway ac-
cident

U.S.0.
No.

261
262

264
266
267

269
270

271

272
273

274

il Gasification Plant

Synthetic drug facr.ary at
Hyderabad

Bye-elections ' .
Bicycles

Collection of su:chng: on
steelsales . . .

Soda Ash plant in Madras

Suicide by Liaison Offi-
cer .

Industrial estates in Urta.r
Pradesh

Manufacture ofAlloy Steel

Fertilizer Factory, Dur-
gapur . . .

Manufacture of detonators

1850

CorLomMns
1635
1635-36
. 1636
1637

1637-38
1638

1638
1638-39
1639
1640
1640
1641

1641-42
1642=43

1643
1643-44
1644-45

1645
1645-46

1646

1646-47

1647
1648
1648-49

1649
1649-50

1650

1651
1651-52,

1652
1652-53
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1851
WRITTEN ANSWERS TO WRITTEN ANSWERS TO
QUESTIONS—xontd, QUESTIONS—contd.
U.sQ, Subject CorLumns U.S.Q. Subject CoLUMNS
No. No.
275 Heavy Engineering Plant. 308 Baby-Food Manu:acmnng
Durgapur . . 1653 Factory . 1675
276 Spfinning mills in Madras 1653-54 309 Magnet manufa::tunng
277 Tariff Commission’s Re- Plant - . ) 1676
portonclothand yarn . 1654-55 310 Ironand steel dealers . 1676-77
278 Production of cement " 1655 311 Quality control for fish
279 Decline in exports to export . 1677-78
South-East Asian regions 1655-56 312 Railway out- ngency, Tl-
280 Quotaofcementfor Delhi  1656-57 kamgarh . 1678
281  Fertilizer factories . 1657-58 313 P.C.O.atBijawar . g 1679
282 Capacity of alloys and spe- 314 Agricultural University in
cial steel . £ 1658 Rajasthan . . 1679-80
283 Stamp duty under :dvo- 315 Fishingin deepwaters . 1680
cates Act . 1658-59 316 Airaccidents E . 1680-81
284 Hindu Succession Act . 1659 317 Post Office accounts of
285 Central Marketing Orga- displaced persons - 1631
nisation at Tripura . I659-60 318 Committee on sugar in=
286 Radioindustry : . 1660—62 dustry : 1681-52
287 Export of green tea to Af- 319 Consumers’ C°°p°m“"'s 1682
ghanistan . . 1662 320 Agricultural damanstranon
288 Import of copper from farm . 1682-83
Southern Rhod:sia . 1662-63 321 Dairyfarm . . . 1683
289 Import of raw rubber . 1663-64 322 Inland water transport . 1683-84
290 Replanting of mbber in 323 Credit facilities to vehicle
Kerala 1664-65 operators . ) 1684-85
291 Cottage and Small Scal i
Industries in I’un;a;b‘:a1 e 1665-66 324 En;gé?}y::;k et 1685
292 In‘cjl*:sm_a] Estate at Nangal 325 Special car parks for tou-
¥ 1666 rists . . 1686
293 Tradewith Pak.lstan . 1666 6 “Goshala Devel
) . o
:94 ;xeel and Heavy industries 1667 e sc?u;acs e,“ K 1686-87
95 onv:rrd market for pc- 327 Shi ppmg services berwecn
pper . 1667 India and East Asian
266 Handloom producuon ol' countries . 1687-83
Manipur . . 166869 328 Jodhpur Railwsy Work-
297 Papermillat Mampur . 1669 shop . . 1689
298 Export of Indxan Jmc 329 Agricultural Farm, &n-
goods 1669-70 dhra Pradesh . 1689
299 Woollen hosn:ry units 1670 330 Wastage of ranlway upﬂ-
300 Lac procurement centre city . . 1689—90
at Bilaspur M.P, . . 1670-71 331 Loadingtime : 1690
301  Expansion of steebindustry 1671 332 Tubewells . 1690—g1
30z Titanium Factory at Tri- . 333 Bridgeover Narmnch . 16gI-92
v van?rum - . 1671-72 334 Tubewells . . . 1692-93
303 s;l gbf:s};pef tin, 'ch i 1672-73 335 Uui.:glpluyed civilian p:- 2603
304 ExEoCrtMof Bananas to 336 Railway line from Satm
" " M. countries . 1673 to Singrauli . 1-593_94
30 achine tool plants . 1673-74 337 Dairy farm with Damsh
306 Cement factories in Mad- collaboration N . 1694
taa . . 1674 338 Reclamationsof land . 1694-95

307 Kotah Nylon Faclo.ry ) 1675 339 Road accidents s . 1695
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WRITTEN ANSWERS TO
QUESTIONS—contd,

U.5.Q.

No.
340

341
342
383
344
345

346
347

348
349
350

354
355

36

357
358
359

360

61
362

363
364
365
366

367
368

Theft of coal from Julu
Railway vard .
Shipping Dtveloprncnt
Fund “ i .
Am=ndment of Indian
Forest Act, 1927
Repairs to bridge on
Himachal Pradzsh
E:xtension of age of re-
tirement of railway
employees . . .
Land Acquisition Act
Stem Bo cr disease
Settlement Operations in
Manipur .
Buigstof LC.A.R.
Ships
Foreigners in Indlan
Shipping Companiss
Fatehpur Churu?
Railway line
Community
ment Blocks

Hospet and Salarjung
Sugar factories

Village level worker

Construgtion of Badagara
Pieri~ Kerala 52

Tel=phon=s in Kozhikode
district i

School of Catering, Keralu
Passeng"r amenities .
I="..n Council of Agri-
cultu-al Research 3
Electrification of stations
on Northern Railway .
Export of r“ce from Punjab
Mukerian-Talwara Rail-
way line .
Passenger amenities on
Northern Railway
Waiting hall at Jawad Road
Railway Station
Telephone connections in
Madhya Pradesh
Education of extension
workers
Package programmes
Bridge over river - Lolea
Train from Silcher to
Lumding . .
Permanent Zonal R]y.
Accident Committees .

Develop
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CoLuMNs

1695-96
1696-97
1697-3%

1698

1698
1699

. 16991700

1700
1700-01
1701

1701
1701-02
1702

1702-03
1703-04

170405
1507
1706
1706-07
1707-08

1708
1708-09

1709-10

1710
1710-11
1701-12

1712
1713-14
1714

1715

1715-16

) 1854

WRITTEN ANSWERS TO
QUESTIONS—contd,
U.SQ. CoLumMNs
No.
372 Bridges in Easlern Uttar
Pradesh . = 1716
373 Bridge across Ganges at
Ghazipur . . 1716
374 Booking from Sambhar
for Kangra Valley 1717
375 Calcutta-Assam Naviga-s
tion link . & " 1717
376 Rail transport facilities 1718
377 Disbursement of manure :
to farmers ., . N 1718
378 Ganganagar-Hindumalkot
Railway line . . 1719
379 P.&T. colony, Bikaner 1719
380 Indo-Norwegian Fisheries
Project . . 1720
381 Visakhapatnam Port 172221
382 Central Soil Conservation
Research and Training
Centre, Kotah 1721—23
383 Engines to run with Methan
Gas . i . . 1723-24
384 International Farm
Youth Exchange Pro-
gramme . " . 1774—26
385 Wagons. 1726=27
386 Sheep breeding farm in
Kulu . . 1727-28
387 Express Highway to
Paradip Port 1728
388 Milk podwer . . 1729
389 Distribution of im-
proved sceds 1729-32
390 Deluxe trains . 1730
CALLING ATTENTION TO
MATT"R  OF T1'RGENT
PUBLIC IMPORTANCE 1730—34

Shri Hemn Barua called the at-
tenion of the Prime Minister to
the reported entry of Naga hes-
tiles into India through Manipur.

The Prime Minister  (Shri
Jawaharlal Nehru) made a state-
ment in regard thereto.

PAPERS LAID ON THE TABLE 1735-38
(1) A cooy each of the follow-
ing Rules:—

(i) The Indian Wireless Tele-
graphy (Possession) Amend-
ment Rules, 1962 published
in Notification No. $.0. 3756



1855 [DamLy Digest] 1856

PAPERS LAID QN THE TABLE—contd- CoLuMNs

COLUMNS  pApERS LAID ON THE TABLE—contd.
dated the 15th December, the Merchant Shipping Act
1962 as corrected by Notifica- 1;53_ < . : . Ippl.l:lg o

tion No. S5.0. 171 dated
the roth January, 1963, under (ii) MNotification No. 255/62/F.
sult-section (4) of section 10 68-114/60-Pub. published in
of the Indian Wireless Tele- Andaman and Nicobar Ga-
graphy Act, 1933. . zettee dated the sth De-
. - . cember, 1962, making certain
(i) The Licensng of Wircless further aracndrnemsgto the
Receivi Apparatus (Am- Andaman and Nicobar Islands

endment) Rules, 1962 pub-
lished in Notification  No.
G.S.R. 1705 dated the 15th
December, 1962 as corrected
by Notification No. G.S.R.
117 dated the 1g9th January,
1963, under sub-sec—
tion {5) of section 7 of the
Indian Telegraph Act, 1835.

(2) A copy each of the following
papers:—

(1) Annual Report of the Hin-
dustan Steel Limited, Hinoo
(Ranchi), for year 1061-62
along with the Audited Ac-
counts and the comments of
the Comptroller and Auditor
General thereon, under sub-
section (1) of section 619A
of the Companies Act, 1956.

(i) Rev ew by the Governmen®
on the wok' ng of the above
Company

(3) A copy of Annual Adminis-

trativg Report of the Tea

Board for the period from the

1st April, 1961 to the 3Ist

March, 1962.

(4) A copy each of the follow-

ing Notifications under sub-

section (3) of section 133 of
the Motor Vehicles Act,

1939, making certain further

amendments to the Delhi

Motor Vehicles Rules, 1940:-

(a) Notification No. F. 12[68-
61-Tr. published in Delhi

Gazette dated the 20th Sep-
tember, 1962.

(b) Motification No.*F. 12/90/62
-PR(T) published in Delhi
Gazette dated the 1st Nov-

Motor Vehicles Rules, 1939,
under sub-section (3) of
section 133 of the Motor
Wehicles Act, 1939.

(6) A copy each of the follow-
ing Motifications under sub-
section (6) of section 3 of
the Essent al Commodities
Act, 1955:—

(1) 8.0. No. 3078 dated the

sth October, 1962 rescinding
the Order published in

Notification No. S.R.O.

3447 dated the 20th Nov-
ember, 1954 as subsequently
amended.

(if) The Sugaracne (Control)
endment Order, 1963,
published in Notification
No. G.S.R. 126 dated the
1oth January,1963.

(7) A copy of Notification No.
F.2(12){61-F&CS, published
in Dle:lhi Gazertte dated the
19th February, 1963 contain-
ing the Delhi Cement Control
Order, 1963, under sub-
section (6) of section 3 of the
Essential Commodities Act,
1955.

PRESIDENT'S MESSAGE .

The Speaker communicated
to Lok Sabha the President’s
message conveying his great
sarisfaction on the expression
of thanks by the Members of
Lok Sabha for his Address
delivered to both the Houses
of Parliament on 18-2-63. .

1738

TIME FOR PRESENTATION
OF REPORT OF COMMI-
TTEE TO INVESTIGATE
THE CONDUCT OF CER-
TAIN MEMBERS AT THE
TIME OF PRESIDENT’S
ADDRESS EXTENDED . 1738

The time for presentation of
the Report of the Committee
was extended upto the 12th L~
March, 1963.

ember, 1962.

(s) A copy each of the follow-
ing Notifications :—

) The Shipping Development
~.. Fund (Loans) Amendment
Rules, 1962 published in No-
tification No. G.S.R. 1566
dated the 24th Nov-
ember, 1962, under sub-
section (3) of secticn 458 of



